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Before the National Green Tribunal, Eastern Zone Bench, Kolkata

Original Application No. 222 OF 2024/EZ

dated 08.10.2024

News item titled “Six killed in accfidental l_)last
in Birbhum coal mine” appearing in the Hindu

...Applicant

Affidavit on behalf of the Respondent No.4, the District Magistrate, Birbhum
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Before the National Green Tribunal, Eastern Zone Bench, Kolkata

Original Application No. 222 OF 2024/EZ

News item titled “Six killed in accidental blast
in Birbhum coal mine” appearing in the Hindu

dated 08.10.2024

...Applicant

Affidavit on behalf of the Respondent No.4, the District Ma istrate, Birbhum

I, Shri. Bidhan Chandra Ray, Late Srish Chandra Ray, aged about 55 years, by
faith Hindu working for gain as the District Magistrate and Collector, District-
Birbhum, having my office at P.O. & P.S. Suri, District Birbhum, West
Bengal , PIN 731101, do hereby solemnly affirm and say as under :-

1. That 1 am the present District Magistrate, Birbhum District, the
Respondent No.4 herein. 1 have made myself acquainted with the facts and
circumstances of the case and as such I am competent to swear sign and affirm

this affidavit.

2. That, this Affidavit is being affirmed in pursuance to the solemn order
dated 03.12.2024 passed by this Hon’ble Tribunal, whereby this Hon’ble

Tribunal directed all the respondents to file counter affidavit.

3. That, based on the records/documents, as obtained from different
relevant authorities and save and except further modifications
/addition/alteration to the said documents/records/agreements /orders as may
be available with the competent authority, the answering Respondent No.4
humbly begs to place the following facts, which are pertinent to this matter,

for kind consideration of this Hon’ble Tribunal.

i) It appears from the contents of the Provisional Grant Order
No.600-CI/O/MIN/GEN-COL/07/2015(pt.)  dated  17.10.2022
issued by the Deputy Secretary, Department of Industry,

Commerce and Enterprises, Government of West Bengal that in
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i)

iii)

3

terms of the Allotment Order No.103/8/2015/NA dated 31.03.2015
of the Ministry of Coal, Government of India, mining lease for an
area of 47.65 Hectares in respect of Gangaramchak and
Gangaramchak-Bhadulia Coal Mine (hereafter called “the Coal
Mine”) in the district of Birbhum was executed between the West
Bengal Power Development Corporation Limited (hereafter called
“the WBPDCL”) and the State Government of West Bengal on
04.08.2015. It further appears there-from that the total project area
of the Coal Mine is 186.42 Hectares, out of which mining lease
was already executed for 47.65 Hectares and provisional Grant
Order was earlier issued in respect of 101.77 Hectares and now the
Provisional Grant Order for the remaining 37 Hectares has been

issued vide the said Grant Order dated 17.10.2022.

Photocopy of the said Provisional Grant Order dated

17.10.2022 is annexed hereto and marked as Annexure- “A”.

That, the WBPDCL has obtained the requisite Environmental
Clearance (EC) dated 27.12.2022 from the MoEFCC for expansion
of the said opencast coal mine project from production capacity
from 1.00 MTPA to 1.2 MTPA with the total project area of 186.42

Hectares.

Photocopy of the said EC dated 27.12.2022 is annexed hereto

and marked as Annexure- “B”,

That, the Consent to Establish dated 04.01.2023 was issued by the
West Bengal Pollution Control Board (WBPCB) for the said
project for expansion of open cast mining capacity from 1.0 MTPA

to 1.2 MTPA over the total project area of 186.42 Hectares.
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iv)

V)

vi)

Photocopy of the said Consent to Establish dated 04.01.2023
issued by the WBPCB is annexed hereto and marked as Annexure-
GSC”.

That, the WBPDCL has obtained the Consent to Operate dated
27.01.2023 from the WBPCB for the said coal mine project with
the production capacity of 16666.67 MTPA. However, the
WBPDCL further obtained Environmental Clearance (EC) dated
12.10.2023 from the MoEFCC for expansion of production
capacity in the said coal mine project from 1.2 MTPA to 3.0
MTPA. The WBPCB has further issued the Consent to Operate
dated 13.10.2023 to the WBPDCL with validity till 31.07.2026

with the production capacity of 1.8 Million Ton per annum.

Photocopies of the aforesaid Consent to Operate dated
27.01.2023 and 13.10.2023, the Environmental Clearance dated
12.10.2023 are annexed hereto and marked as Annexure- “D”

collectively.

That, the WBPDCL has also obtained the explosive license dated
21.11.2023 for use of nitrate mixture and detonators from the

competent authority in the said coal mine project.

Photocopy of the said license dated 21.11.2023 is annexed

hereto and marked as Annexure- “E”.

That, the WBPDCL also obtained permission dated 06.02.2024 to
conduct controlled deep hole blasting in the said coal mine project
from the Directorate General of Mines Safety, Eastern Zone,

Sitarampur.

Photocopy of the said permission dated 06.02.2024 for
controlled deep hole blasting is annexed hereto and marked as

Annexure- “F”.
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4. In this backdrop, it is submitted that as per the report obtained from the
Police authority, an accidental incidence of explosion took place on
07.10.2024 in the said coal mine. Pursuant to a written complaint lodged by
one Mahadeb Marandi, the jurisdictional Lokepur Police Station initiated
Lokepur P.S. Case No.75/2024. The Police authority cordoned the Place of
Occurrences (P.O.) and seized the exploded vehicle bearing Registration No.
JH02AM2688. The Police authority further examined the available witnesses
and recorded their statements under section 180 of the BNSS. As per the
examination of the witnesses, the Police Authority prima facie found that on
07.10.2024 at about 10.30 Hrs., the explosion in issue took place in an
explosive loaded vehicle which was engaged for the purposeof digging to
extract coal from the said coal mine. The said accidental explosion took tolls
of eight lives and three persons sustained severe injuries. It is pertinently
submitted that out of these eight deceased, six of them were residents of the
district of Birbhum and the rest two deceased were residents of the district of

Paschim Bardhaman at the material time of the incidence.

5. It is further submitted that the Scientific Officer of the Regional
Forensic Science Laboratory, Durgapur, after visiting the place of occurrence,
was of the prima facie view, inter alia, that the cause of the said unfortunate
incidence might be due to mishandling of the explosive components
(detonators) which was accidental in nature and there is possibility that the
explosive devices exploded due to heat generated by the mechanical cause like

friction while unloading the cardboard cases of detonators.

6. That, the WBPDCL, vide Office Order No.PDC-CMD-024-28 dated
08.10.2024, has formed an enquiry committee to conduct an enquiry over the
said incidence. The Deputy Controller of Explosives, East Circle, Petroleum
and Explosives Safety Organization (PESO) has visited the site and examined
the articles namely Nonel 25/450 (Make: Solar) and Eclectic Detonator seized
from the incidence site and destroyed the same safely for the safety of public

and property in terms of Rule 129 of the Explosives Rules 2008.The Director
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General of Mines Safety (DGMS), Eastern Zone Sitarampur has initiated an

enquiry over the said incidence under section 23(2) of the Mines Act.

Photocopies of the Report dated 12.12.2024 together with the
accompanying annexure, as obtained from the Superintendent of Police,

Birbhum, are collectively annexed hereto and marked as Annexure- “G”.

7. That, an ex-gratia payment of Rs. Twenty Lakhs to each of the next kin
of the bereaved families of the eight deceased has been paid by the Goquest
Solution Private Limited, the Ming Developer and Operator (MDO) engaged
by the WBPDCL for the purpose of mineral excavation in the said coal mine.
Further, the said MDO also paid a compensation of Rs. Ten Lakhs to each of
the next kin of the bereaved families of six deceased and payment of such
compensation amount will be disbursed to the next kin of the remaining two
deceased by the MDO once their DNA reports reach. The said MDO has taken
full responsibilities of medical treatment of the three injured persons and
borne out their medical treatment expenses. Apart from that, a one-time
financial assistance of Rs. Five Lakhs to each of the three injured persons has
also been paid by the said MDO. Further, the MDO has been continuing

payment of monthly salaries to the three injured persons.

Photocopies of the Banker’s Cheque paying the aforesaid ex-gratia
payment, compensation and one-time assistance, are collectively annexed

hereto and marked as Annexure- “H” collectively.

8. On the other hand, an amount of Rs. Two Lakhs as Ex-gratia grant has
been paid by the District Administration to each of the next kin of the six
deceased. It is further submitted that the answering respondent No.4 has made
a correspondence being No.410/DMD/BIR dated 30.12.2024 with the
Department of Home and Hills Affairs, Government of West Bengal for
employment assistance on compassionate ground to one of the family
members of the said six deceased who were residents of the district of

Birbhum. It is further submitted that one of the rest two deceased being

155



<

7
residents of Paschim Bardhaman, has submitted application for compassionate
appointment before the answering respondent no.4 and her application has
been forwarded to the jurisdictional District Magistrate of Paschim

Bardhaman district for taking necessary action.

Photocopies of the payment proof of the Ex-Gratia payment to the next
kin of the six deceased, the aforesaid correspondence dated 30.12.2024 and

02.01.2025 are annexed hereto and marked as Annexure- “I” collectively.

9. The answering respondent no.4 craves leave of this Hon’ble Tribunal

to file supplementary affidavit in future, if so necessary.

10.  The statements made in paragraphs 1 to 8 are information derived from
the available records, which are usually kept and maintained by the answering
respondent in the ordinary course of business and which I believe to be true

and the rest are my humble submission before this Hon’ble Tribunal.

Prepared in my office

Deponent

Advocate District Magistrate

Collector, Birbhum
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Government of West Bengal
Department of [ndustry, Commerce and Lnterprises
MINES BRANCT
4, Abanindranath Tagore Sarani (Camac Street)
Kolkata =700 016

No.: 600-CHOMIN/GLN-COLA7/2015(P1) Date:- 17/10 2022

From: The Deputy Secretary
to the Government of’ West Bengal

To : The Chairman & Managing Dircctor
West Bengal Powerl Development Corporation Lid.
Bidyut Unnayan Bhaban, 3/C Block-LA,
Sector-111, Bidhannagar, Kolkata-700098

Sub:  Grant of long term Mining Lease for Coal in favour of West Bengal Powerl

Development Corporation Lid. over an area of about 37Ha (approx) in respect of

Gangaramchak & Gangaramchak-Bhadulia -~ Coal Mine located in villages

Gangarampur, Bastabpur, Bhadulia. Sahebpur & Ahamedpur: Taluqua- Khoirasol,.

District Birbhum.
Sir. 3
I am directed to refer to your application No. PDC-CMD-022-054 Dt. 22/07/2022 on the subject

mentioned above and to state that in exercise ol the powers conlerred by sub-section (3) of section 10 of

the Mines and Minerals (Development and Regulation) Act. 1957 with the prior approval ol the
Government of India. Ministry of Coal under sub-scction (1) of Section 5 of the said Act, the Governer has

been pleased to consider grant of mining lease for Coal in respect of the under mentioned arca for a period

of 26 (twenly-six) years in favour of West West Bengal Powerl Development Corporation Lid.an terms ol

Allotment Order no. 103/8/2015/NA dt. 31/03/2015 of the Ministry of Coal, Government of India and in
continuation of this Deptt.’s  Provisional Granl Order No. 490-ClI/O/MIN/GEN-COIL/07/2015 (I’1) Dt
04/09/2019 which was partly modilied vide Order No. 23- CI/O/MIN/GEN-COL/07/2015 (Pt) Dt
16/01/2020 excluding the arca ol 37 HA (arca for OB dumping and allied activities) from the original
grant arca ol 138.77 1A on account ol non-obtainment of neeessary clearance including certificate of non-

coal bearing, subject to fullillment of and compliance with the lollowing conditions and exceution ol an

Indenture of leasc in terms of relevant provisions ol law within a period of two (2) years [rom the date of

issuc of this order.
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, Arca , .
SLNo LRPlot Arca Required in
Mouzas Required (in
No(s). HA
acres)
I | GANGARAMPUR 62 147 6945 2811
— L
2 | SAGARBHANGA-63 36 21.97 8.89

S

Total Land Required For OB And

. 91.42 37
Infrastructure

The Total Project Arca is 18642 Ha. Mining Lease [or an arca 47.65 Ha (non-forest) in respect of
Gangaramchak & Gangaramchak-Bhadulia Coal Mine was executed between WBPDCL and State
Government in the then C&I Deptt. on 04/08/2015. Earlier Provisional Grant Order was issucd for an
arca of 101.77 Ha and now Provisional Grant Order is being issucd for an arca ol 37 Ia for OB dumping
and Mine Infrastructure Development Works. Subsequently all these arcas will be merged at the time of
execution of Lease Deed. The total project arca consists of mining area, salety zone, OB dumping arca.
arcas for sélting up mining infrastructure, cstablishment of rchabilitation colony etc. The present
application for Grant Order of 37<Ha, which is carmarked for OB dumping. needs (0 be incladed in the
mining lease hold area lollowing MMDR Amendment Act, 2016. Hence, this Grant Order is issued in
respect of the same project for the purpose of OB dumping and subsequently, on submission of all
statutory clearances and compliance of all terms & conditions a sin gle mining lease may be granted on
execition of an indenture of mining lease over the total area of (47.65+101.77+37) or 186.42 Ia
merging all lease and grant orders.
1.

(@) The Corporation shall have 10 raise annually a minimum quantity of Coal from the mining arca as

per mining plan approved by the Ministry ol Coal, Government of India and give a written
undertaking to that eflect and also to incorporate a clause to that effect in the Indenture of lease Lo
be executed;

(b) The Corporation shall have to deposit a sum of Rs. 1,000.00 (Rupees One Thousand) only on
account of preliminary expenses for the mining lease under the head ~0853-Non-Ferrous Mining
and Metallurgical Industries-00-102-Mineral Concession Fees, Rent and Royalties-001-Mineral
Conccession Fees-16-Other Fees™ and such further sums on this account as may later-on be asked for

by the Government within one month from the date of demand of such deposit;
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(¢) The Corporation shal] be required o deposit a sum ol Rs. 10,000/-(Rupees Ten thousand ) only,
belore exccution of the lcase, as security for duc observance of the terms and conditions ol the lease
under the head “K-Deposits and advances (b)-Deposits not bearing interests-8443-Civil Deposits-
00-103-Security Deposits-001-Earnest/Security Moncy-07-Deposits™ which shall be refundable

alter expiry of the period of the lease , unless the whole or a part of it is withheld and/ or forfeited

by the Government, for any default on the part of the company including default in payment of

amount due to the Government,

(d) Terms and conditions as proposed in Allotment Order no. 103/8/2015/NA dt. 31/03/2015 havce to be
incorporated in form ‘K’ of the mining lease before the same is executed between the State

Government and the allocatee company.

SAESSm—, i

(e) The corporation shall take all necessary precautions regarding safety of mine workings, persons
deployed therein and shall take such other measures in the interest of overall safety and wellare of
the workers as may be specified from time to time and in compliance with the statutory and other

requirements,
(D) Additional land. if nceded to be acquired, shall hot encroach on any other coal block;

| () Allocation/mining lease of the coal block will be liable to be cancelled. inter alia on the [ollowing

grounds:

(i) Unsatislactory progress in the development and cxecutibn ol coal mining project.

(i) Breach of any of the conditions as specified in the Allotment Order.,

(i)Any activity, if found to be detrimental 10 public order/ public hygicne/ environmental

protection/ ecological balance.

(h) The block boundary of the Coal Mine, as per the approved mining plan, is detailed below and the
same has to be incorporated in the Indenture of lease:
The Gangaramchak & Gangaramchak-Bhadulia Coal Mine covers an area of about 186.42

Hectares. The geographic location ol the mine is given below:

Latitude




I

Longitude 87°12°30" () - 87°13°50 ™ (1)

The limits of this block are as lollows:

On the North by: Part of Mouza Sagarbhanga and Ahmedpur

On the South by: Part of Mouzas Gangarampur, Bhadulia and Bastabpur

On the East by: Part of Mouzas Ahmedpur, Bhadulia and Sahebpur

On the West: Part of Mouza Gangarampur

The corporation will be required to incorporate the above conditions in the Indenture of lease in
addition to the terms and conditions stipulated in the Allotment Order and also letter of approval of
mining plan when the same is executed between the State Government and West Bengal Power

Development Corporation Ltd. and a copy of Lease Deed to be sent to he Ministry of Coal [or

information and necessary record.

The corporation will be required to prepare draft Mining Leasc Deed in durable papers ncatly.
While preparing the dralt Mining Lease. care should be taken 1o leave sullicient space in between
two lines in order to permit, if necessary, corrections therein. The draft Mining Lease Deed should

also be compared very carefully before submission thercof to the State Government {or approval.

The corporation is required (o submit in compliancc: with this order a drafi Mining Lease Deed.
together with a Treasury Challan of* Rs. 1.000/- (Rupees One Thousand)
Preliminary Ixpenses and other particulars stated afore to this Department within « period of 2
(two) months from the date of issuc of this order.

(i) The deed ol lease, after excecution shall be registered by the allottee corporation at their awn
costs; the corporation is not authorized to start any mining operation in the allocated mining arca
before registration of the lease deed and also i"L_ll_ﬁll_n_nent of other criteria as required under the

extant Laws and Rules in this regard.

only, on account of
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(il) Inthe event of non-cxecution of the lease deed within the stipulated period in compliance with

the aloresaid conditions, the order. sanctioning the lease. shall be liable to be revoked.

This Grant Order is also subject to the following conditions:-

A. Specilic Conditions

(1)

(i)

(iii)

(iv)

No mining operation shall be undertaken in the forest land untl clearance has been
obtained under the provisions ol FC Acl, 1980 and Environment Clearance as required
under the Environmental Impact Assessment Notification. 1994 as amended up-to-date.
Both the clearances are o be obtained from the M.O.E.F & C.C., Government of India

and submitied 10 the State Government for [urther necessary action.

No mining operation in the mining arca shall be undertaken till the consent of the land
owners has been obtained for the granted arca in question as per M.M.D.R. Act. 1957 and
M.C. Rules, 1960 and tll the land is translerred to the allotiee corporation after
completion of the process of acquisition of land in the preseribed manner where such
acquisition is involved and long term settlement is obtained in respect of Land Vested
with the Government from the compelent authority and compliance ol such other
directions of the Government as may be specified in due course and the process has to be

completed before the indenture of lease is exccuted.

The Corporation is also required to submit Rehabilitation and Resettlement Package (R.
R. Package) duly approved by thc_compctcnl authority belore execution of the Indenture
of Leasc. The Corporation is also required to submit all the required documents with
regard 10 compensation cte: in C(ﬂﬂpliﬂﬂ& with the provisions of Rule 72 ol the M.C.

Rules, 1960 belore the execution of the Lease Decd.

The corporation shall comply with the terms and conditions as contained in the Allotment

Order No. F. No. 103/8/2015/NA dt. 31/03/2015
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(v) The corporation shall also comply with the terms and conditions as specified in the
environment clearance for the Gangaramchak & Gangaramchak-Bhadulia as and when it

will be issued from the M.O.E.F & C.C, Government of India.

(vi)  The allotiee corporation shall carry on coal mining in mining area in accordance with the
[ ~ . . : ( | "
provisions of the Mines and Minerals (Development and Regulation) Act. 1957, Mincral

Concession Rules, 1960 and any other applicable laws.

(vii)  Mining operations in mining area shall be undertaken in accordance with the approved
mining plan hounded by area which shall not cncroach upon any adjacent coal

block/mine.

(viii) Any violation of any of the terms and conditions shall render the lease liable 10 be

cancelled.

(ix)  The coal mining activities must be commenced within one month after e.\'ecu.tidn ol lease
deed.

(x) The corporation will be required to submit before execution of mining lease, the
necessary clearance cerlificates lrom the competent authority whenever necessary under
the relevant Acts/ Rules & Environment Protection Act, 1986, Lnvironmental [mpact
Assessment Notification, 1994 and its subscquent amendments and any other law/ Rules/

Regulations/ Government Orders in force or issued from time to time.,

(xi)  No mining opcration in mining area will be taken up till submission of *No Objectlion
Certificate” regarding Exploration Permission for use of explosive issued by the Indian
Bureau of Mines, Government of India and “No objection™ issued by the State

Government;

B. General Conditions

(i) This grant order is also subject to the lollowing conditions and should be [ulfilled at the

time of submission of draft Mining Lease Deed.




(i)

| Lt

(a) The Corporation will have 1o submit valid and up-to-date LT.C. and G.S.T certificates

from the Competent Authority in original.

(b) The Corporation will have to submit Royalty Clearance Certificate from the

Competent Authority in original.

(a) In the event it is subsequently detected that the entire area or a part of the arca granted

in Mining Leasc [alls within ‘FOREST" or is covered by any prohibitory Act/ Rules/

Regulation/ Government Orders the company will lorthwith surrender the lease (o the
Government and the corporation will have no claim for compensation [or such

surrender of lease:

(b) For actual operation of quarrying or digging 10 (tcn) yards clear margin shall be kept

from the outer boundary of the adjacent plot or plots and maintained throughout the

operation and the company shall have to give a writien undertaking to the cllect,

(¢) During the period of the lease, the State Government in the lndustry Commcu; and
Enterprises Deparlmcnt/ or any agency/ body authorized shall have thc dLllhOlJl)’ 0
stop Mining in case it is detected that mining will be prejudicial to public salcty/
mines safcty/hazardous 1o environmeiit and/ or over all climatic/ geographical

interest.

(d) The Corporation will have 1o make such precautionary measures, as may be necessary
or prescribed by the Government, the company as 10 prevent danger and damage to

the hrves and properties of private persons and ol public as well;

(e) The State Government shall have the authority to cancel or revoke or alter at anytime,
the Mining Lease cither on bed or foreshore of any river in the interest of river
management and/ or protection or environment or elsewhere on the recommendation
of the converned Department of the Government or otherwise after observing due

process.
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() No Mining operalion in mining arca at any point within a distance ol 200 (1wo
hundred). meters from any hydraulic structure, bridge, reservoir, canal. road, other
public works or buildings shall be allowed except with the previous permission in
writing of State Government in Irrigation and Waterways Department and” or Public
Works (Roads) Department and subject 10 such technical vetting as may be

considered necessary by the Government;

(8) No Mining in mining arca shall be allowed within specificd distance of road bridges

within which M Mining/ excavation/ quarrying cte. has been banned by the State

Government by Notification/ Orders/ directions issued [rom time lo lime in the

interest of safety of the bridge concerned,

(h) Extraction of minerals should be donc beyond a distance ol at least 5 (five) kilometers
from the barrage axis’ dam axis s0 far as river/ stream if any, close thereby/ vicinity
exists,

The Corporation is rcqucs‘lccl to submit a skeich map 5howm3, the plot wise granted area along w ith
a pathway distinctly and dulv vetted by the District Land and Land Rdonns Officer, Birbhum

with the dralt mining Icase deed to (his Department.

along

The Corporation is requested o submit a Geo-reference Map distinetly demarcated boundary of the

granted area containing geographical co-ordinates duly vetted by CMO/DL & LRO concerned.

The Corporation is not authorized to take up any mining operation in mining area till submission of

Environmental Clearance Centificate lrom the Government of India, approved mining Plan and

cxecution of lease deed as also [ullillment of other statutory terms and conditions,

This is issued with the approval ol the Compelent Authority of this Departmen,
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o
Deputy Secretary
lo the Government of West Bengal
. Ii - 5 7:
No.: 600 l(o)-CIIOfMIN/GEN-COUOWZOlS(Pt.) Dare: 1710 20
Copy forwarde or Kind informatiop and necessary action to
I The Secretary, istry of Coal, Government of India, Shastri Bhawan, New Delh
= The D-M-M-, W. Abanindranath Saranj (Camac Streer), Kolkata- 16
5. The D.L.L.R.O,, Birbhy .0. & Dist. Birbhum
4. The Chief Mining Officer, W.B. Court Road, Asansol, Dist. Birbhum
5. The Director General of Mines Saf® in India, P.O. & Dist. Dhanbad. Jharkhand ]
6. P.A. 1o Secretary, Industry; Commerce 2 Enterprises Departiment
- Deputy Secretary
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- ; Government of India_
2w Ministry of Environment, Forest and Climate Change
s Z (Impact Assessment Division)
:
To
g 4 .
g © The Director (Mining)
b THE WEST BENGAL POWER DEVELOPMENT CORPORATION
LIMITED
WBPDCL
BIDYUT UNAYAN BHAVAN
SALTLAKE
SECTOR - 1lI
. LA BLOCK,,Birbhum,West Bengal-700106
2
I8 3 Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
) .
a g - under the provision of EIA Notification}ZOOB—regard|ng
= I ol e -
S % | siMadam A e VA
> _ This is in referenc’e,,\{o Your application forEnvironmental Clearance (EC)
L 5 in respect of project subgn'itted to the Ministry vide proposal number
c g IA/WB/CMIN/400339/2022 dated 16 sa"%gzpzz. The particulars of the environmental
L " clearance granted to the projéct are as:below! ° . ‘
L 32 L, vy W |
£ O : By s s
N T[S 1. EC Identification No. }1!."/ 8 % \inEC22A001WB110929
W I 1 2. File No. 7 T 0:49015/375/2006-1A-lI(M)
> v S 3. Project Type " TExpansion ./ o
=i % £ .| 4 Category Do NI G 2
1 c C 5. Project/Activity including” 7, ~1(@)Mi ing'of minerals
< 8 _g . Schedule No. A A
m g E 6. Name of Project GANGARAMCHAK & GANGARAMCHAK
¥ W -BHADULIA COAL MINE
o v 7. Name of Company/Organization THE WEST BENGAL POWER
< g - DEVELOPMENT CORPORATION
o 3 LIMITED
§ 1;_ 8. Location of Project West Bengal
/,{J B ; 9. TOR Date N/A
JE Ay, X2
) '\J// O (@)
-y NpSER 7(& The project details along with terms and conditions are appended herewith from page
> O o nq 2 onwards.
) (91N -
wOSH b3
O ARYIS.
4 \ng‘ﬁ No cg
) ; 0 (e-signed)
_’.54\ L Lalit Bokolia
0 Date: 27/12/2022 Scientist F

IA - (Coal Mining sector)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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File No. J-11015/375/2006-1A-11(M)
Government of India
Ministry of Environment, Forest and Climate Change

(Impact Assessment Division)
* %k ok k¥

Indira ParyavaranBhawan,
Jorbagh Road, N Delhi -3
Email: [k.bokoliawnic.in; Tel: 011-20819417

Dated: 27" December, 2022
To,

M/s The West Bengal Power Development Corporation Limited
Plot 3/c, Bidyut Unnaykan Bhaban,

Block, Sector III, Bidhannagar

District - Kolkata - 700098 (West Bengal)

Email: c.goswami@wbpdcl.co.in

Sub: Expansion of Gangaramchak & Gangaramchak - Bhadulia Opencast Coal Mine from
production capacity of 1.00 MTPA to 1.2 MTPA (20%) with total project area of 186.42

'fgéT%‘v ha (Mine Lease Area is 150 ha) by M/s The West Bengal Power Development

“ & OCorporation Limited located at village Bastabpur, Tehsil Khoyrasole, District Birbhum
5/ G ASER %West Bengal) - For Environmental Clearance (As per O.M. dated 11.04.2022-Stage I)

-

/é @‘This has reference to your online proposal No. IA/WB/CMIN/400339/2022 dated 16"
September, 2022 for grant of Environmental Clearance to the above project.

£ o)
\iy P
“NERS

2. The Ministry of Environment, Forest and Climate Change has considered the application. It
is noted that the proposal is for grant of Environmental Clearance to Expansion of Gangaramchak &
Gangaramchak - Bhadulia Opencast Coal Mine from production capacity of 1.00 MTPA to 1.2 MTPA
with total project area of 186.42 ha by M/s The West Bengal Power Development Corporation
Limited located at village Bastabpur, Tehsil Khoyrasole, District Birbhum (West Bengal)

The project/activity is covered under category ‘A’ of iteml(a) ‘Mining of Minerals’ the
Schedule to the EIA Notification, 2006 since General Conditions is applicable.

3. The proposal was considered by the sectoral Expert Appraisal Committee (EAC) in its 35"
EAC Meeting on 26-27 September, 2022 and 37" meeting held-during 17 — 18 November, 2022.
through Video Conferencing. The details of the proposal, as ascertained from the proposal documents
and as revealed from the discussions held during the meetings, are given as under:

0] The project area is covered under Survey of India Topo Sheet No 73M/1 and is bounded by
the geographical coordinates ranging from latitudes 23°48'20.812"N to 23°49'28.016"N and
longitudes 87°1220.292"E to 87°13'52.172'E.

(i) Coal linkage of the project is proposed for STPS, Santaldih, Purulia district, KTPS, Mecheda,
Purba Medinipur district, BKTPP, Bakreswar, Birbhum district, BTPS, Tribeni, Hoogly
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district, SgTPP, Manigram, Murshidabad district will be use to meet various demand of power
for development of the core segment such as Steel and Aluminum sector.

Joint venture cartel has been formed: NA

Project does not fall in the Critically Polluted Area (CPA), where the MoEF & CC’s vide its
OM dated 13th January, 2010 has imposed moratorium on grant of environment clearance.
Employment generation: Employment to 300 persons will be provided from the project.

The project is reported to be beneficial as it will help in overcome the power demand of the
country, India needs several power projects to be implemented. Till date, India’s 60% power
demand is fulfilled through thermal power generation. The growing demand of power for
development of the other core segment such as Steel and Aluminum sector need for
implementation of new power plants are inevitable. There is huge demand of coal in West
Bengal for Power generation and other utility. Thus, wining of coal at the rate of 1.50 MTPA
from this project is highly essential.

Earlier, the environment clearance to the project was obtained under EIA Notification, 14th
September, 2006 and its amendments vide Ministry’s letter No J-11015/375/2006-1A.11 (M)
dated 17.05.2007 and Transfer of EC vide letter dated 20" December, 2018 for 1.0 MTPA in
mine lease area of 150 ha.

As per Office Memorandum F No 1A3-22/10/2022-1A.1 11 (E177258) dt. 07.05.2022, the
application is exempted from public hearing and EIA report has been prepared and being
submitted as per standard TOR.

Total mining lease area as per block allotment is 150 ha. Mining Plan (Including Progtessive
Mine Closure Plan) has been approved by the Ministry of Coal on 26.09.2019.

The land usage pattern of the project is as follows:

Pre-mining land use details (Area in Ha)
Within ML Outside ML
S. No. Land Use Area(ha) Area (ha) Total
Agricultural Land - -- 18.42
Forest land ' 101.77
Waste land 64.58
Grazing land ‘ .
Surface Water bodies 1.65
: Settlements
7 Other (Specify)
Post Mining
S. No. | Type Total area | Reclaimed Area | Un-reclaimed Area
1 External/ Quarry Area : - 0
(a) Backfilled Areas 84.93 84.93
(b) Excavated Void 49.60 49.60 0
3 External Dump 12.78 12.78 0
4 Safety Zone 8.01 0 0
5 Road and Infrastructure 6.80 0
6 Garland Drains 2.29 0

“‘ EC Identification No. - EC22A001WB110929  File MU‘-NOQS/&VB? 6-1A-1I(M) Date of Issue EC - 27/12/2022
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7 Embankment 0.54 0 0
8 Others 2147 3.13 18.34

(xi)  Total geological reserve reported in the mine lease area is 10.5801 MT with 9.15 MT mineable
reserves. Out of total mineable reserve of 9.15 MT, 9.15 MT are available for extraction.
Percent of extraction is 45 %.

(xii) 1 seam with thickness 4.58 m arc workable. Grade of coal is G8 — G12, stripping ratio 1:5
while gradient is 4 to 6 degree.

Method of mining operations envisages by opencast mechanized method.

(xiv)  Life of mine is 04 years.

(xv)  The project has 1 external OB dumps in an area of 12.78 ha with 30 m height and 3.86 Mm’
of OB. 2 internal OB in an area of 86.73 ha with 43.08 Mm’® of OB is envisaged in the project.

(xvi) Total quarry area is 134.53 ha out of which backfilling will be done in 84.93 ha while final
mine void will be created in an area of 49.60 ha with a depth of 73 m. Backfilled quarry area
of 8.87 ha shall be reclaimed with plantation. Final mine void will be converted 49.60 ha.

(xvi) Transportation of coal has been proposed by in mine pit head, from surface to siding by Road
and at sidings by Road and Rail.

(xviii) Reclamation Plan in an area of 134.53 ha, comprising of 12.78 ha of external dump,

84.93 ha of internal dump and 31.53 ha of green belt.

(xix) 101.77 ha of forest land have been reported to be involved in the project. Approval under the
Forest (Conservation) Act, 1980 for diversion of 101.77 ha of forest land for a non-forestry
purpose has been obtained vide MoEF&CC letter no 8-45/2018-FC, dated 10th April 2019. .

(xx)  Please mention any National Parks, Wildlife Sanctuaries and Eco-Sensitive Zones fall within
10 km boundary of the project. : Not Appliable

(xxi) Wildlife conservation plan for schedule — I species has been submitted to: No Schedule- 1
species have been found.

(xxii) The ground water level has been reported to be varying between 3.90 m BGL to 17.75m BGL
during pre-monsoon and between 2.90 m BGL to 15.50 m BGL during post-monsoon. Total
water requirement for the project is 80 KL.

(xxiii) Application for obtaining the approval of the Central Ground Water Authority for
Ground Water Clearance has been submitted on 07.11.2006.

(xxiv) According to the Office Memorandum File no-1A3-22/10/2022-IA.1II dated 11th April 2022
of MoEE&CC, Public hearing/Public consultation is exempted for the expansion project (up
to 50% expansion) and F No 1A3-22/10/2022-IA.III (E177258) dt. 07.05.2022 where no

-additional land acquisition or forest land diversion are involved. Thus, submission of draft

'EIA/EMP report at State Pollution Control Board is not required. Hence present EIA report is

+ does not attract the provisions of the Public Consultation.

Hinghloo canal is passing at a distance of 0.77 km in west direction from project site. The

canal will be/not be diverted in consultation with the Water Resource Department of the State

Government.

(xxvi) Regular monitoring of ambient air quality is being carried out on fortnightly basis. The
documented report is submitted to Regional office of State pollution control Board and also
to regional office of MoEF&CC along with half yearly EC compliance report. In general, the
results of ambient air quality monitoring data were found within prescribed limits except few

] aberrations which can be attributed to the specific local conditions during the day of sampling.

(xiii)
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Ly (xxvii) No court cases, violation cases are pending against the project of the PP.

(xxviii) The praject does not involve violation of the EIA Notification, 2006 and amendment issued
there under. The coal production from the mine was started from the year 2007 onwards. No
excess production of coal from the sanctioned capacity has been realized since the
commencement of mining operations. /

(xxix) No R & R is applicable for this proposal.

(xxx) Total cost of the project is Rs. 76.67 crores. Cost of production is Rs 76.67 crores /-, CSR cost
is Rs. 15.5 Lakhs, R&R cost is not applicable. Environment Management Cost is Rs 297.72
Lakhs; Capital Rs. 88.62 Lakhs Recurring Rs. 209.10 Lakhs of all years.

(xxxi) Consent to operate (CTO) was obtained from the State Pollution Control Board on 01.08.2021
and is valid till 31.07.2026.

4. The Expert Appraisal Committee in its 37" EAC meeting held on 17-18 November, 2022
through Video Conferencing has recommended the project for grant of Environment Clearance (EC).
Based on recommendations of the EAC, Ministry of Environment, Forest and Climate Change hereby
accords approval for Environment Clearance (EC) to Expansion of Gangaramchak &
Gangaramchak - Bhadulia Opencast Coal Mine from production capacity of 1.00 MTPA to 1.2
MTPA with total project area of 186.42 ha (Mine Lease Area — 150 ha) by M/s The West Bengal
Power Development Corporation Limited located at village Bastabpur, Tehsil Khoyrasole,
District Birbhum (West Bengal), under the provisions of the Environment Impact Assessment
Notification, 2006 and subsequent amendments/circulars thereto subject to the compliance of the
following terms & conditions / specific conditions in addition to the standard environmental
conditions notified by the Ministry as under :- o )

By,
o~ P to obtain the CTO for production of 1.2 MTPA production capacity from SPCB.
RN

L]

\ 3‘(7 0 N‘)@f}\ B shall complete the work of ETP within 4 months and obtain the CTO by April 2023 with
.') -

@ .. . .y
RERLM Qgﬂp,,' shall comply all the conditions stipulated by Ministry’s EC vide its letter no. J-
- S4par S? 11015/375/2006-IA.11 (M) dated 17th May 2007 and complete the non-compliance within 3
" months. _

(iv) Mining shall be carried out only by surface miners for the project (as proposed) and silo loading
till railway siding through in-pit conveyor should be installed to avoid road. No road
transportation shall be conducted.

(v) PP to install I more continuous ambient air quality monitoring stations at suitable locations
preferably village side and with consultation of SPCB. The real time data so generated shall
be uploaded on company website. In addition, data should also be displayed digitally at entry
and exit gate of mine lease area for public display.

(vi) PP shall install fixed fog cannon (mist sprayer) all along the haul road till CHP, Railway siding
and OB Dump area and accordingly sufficient number of fog cannons (not less than 10 nos.)
with 40 mts jet length shall be installed within 6 months. It should be ensured that air pollution
level confirm to the standards prescribed by the MOEFCC/CPCB.

(vii) PP should Install Wind breaker/shield arrangement along the railway siding for reducing the
dust propagation in upwind direction.

J &/\g}v
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(viii) PP to obtain its pending groundwater clearance within 3 months from Ground Water
Board/CGWA.

(ix) PP to develop an ECO park with separate arca of 5 ha for medicinal and herbal species within
two years.

(x)  Top soil should be stored separately at marked area and necessary vegetation shall be
maintained to avoid any entrainment of dust.

(xi) Progressive backfilling of mine and progressive reclamation of OB dump shall be done.

(xii) Hon’ble Supreme Court in an Writ Petition(s) Civil No. 114/2014, Common Cause Vs Union
of India & Ors vide its judgement dated 8th January, 2020 has directed the Union of India to
impose a condition in the mining lease and a similar condition in the environmental clearance
and the mining plan to the effect that the mining lease holders shall, after ceasing mining
operations, undertake re-grassing the mining area and any other area which may have becn
disturbed due to their mining activities and restore the land to a condition which is fit for
growth of fodder, flora, fauna etc. Compliance of this condition after the mining activity 1is
over at the cost of the mining lease holders/Project Proponent”. The implementation report of
the above said condition shall be sent to the Regional Office of the MoEFCC.

4.1 The grant of environmental clearance is further subject to compliance of the Standard EC
conditions applicable coal washery as under

“';'E/‘BT E{ee’ ~ Statutory compliance
7 (3% < The project proponent shall obtain forest clearance under the provisions of Forest

ervation) Act, 1986, in case of the diversion of forest land for non-forest purpose involved in
\ A e D .

O ' “Xhe pragect.
o _'\A‘ g;
/?! \J D

S

ADAR

0;8- “The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

(iii)  The project proponent shall prepare a Site-Specific Conservation Plan / Wildlife Management
Plan and approved by the Chief Wildlife Warden. The recommendations of the approved Site-
Specific Conservation Plan/Wildlife Management Plan shall be implemented in consultation with the
State Forest Department. The implementation report shall be furnished along with the six-monthly
compliance report (in case of the presence of Schedule-I species in the study area).

(iv)  The project proponent shall obtain Consent to Establish/Operate under the provisions of Air
(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution)
Act, 1974 from the concerned State Pollution Control Board/ Committee.

(v) The project proponent shall obtain the necessary permission from the Central Ground Water
Authority.

(vi)  Solid/hazardous waste generated in the mines needs to addressed in accordance to the Solid
Waste Management Rules, 2016/Hazardous & Other Waste Management Rules, 2016.

(b) Air quality monitoring and preservation

(1) Continuous ambient air quality monitoring stations as prescribed in the statue be established
in the core zone as well as in the buffer zone for monitoring of pollutants, namely PMo, PM2s, SO:
and NOy. Location of the stations shall be decided based on thc meteorological data, topographical
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features and environmentally and ecologically sensitive targets in consultation with the State
Pollution Control Board. Online ambient air quality monitoring stations may also be installed in
addition to the regular monitoring stations as per the requirement and/or in consultation with the
SPCB. Monitox_"ing of heavy metals such as Hg, As, Ni, Cd, Cr, etc to be carried out at least once in
six months.

(i)  The Ambient Air Quality monitoring in the core zone shall be carried out to ensure the Coal
Industry Standards notified vide GSR 742 (E) dated 25" September, 2000 and as amended from time
to time by the Central Pollution Control Board. Data on ambient air quality and heavy metals such as
Hg, As, Ni, Cd, Cr and other monitoring data shall be regularly reported to the Ministry/ Regional
Office and to the CPCB/SPCB.

(i)  Transportation of coal, to the extent permitted by road, shall be carried out by covered
trucks/conveyo',rs. Effective control measures such as regular water/mist sprinkling/rain gun etc shall
be carried out in critical areas prone to air pollution (with higher values of PM 0/PM2.s) such as haul
road, loading/unloading and transfer points. Fugitive dust emissions from all sources shall be

}mtrolled regularly. It shall be ensured that the Ambient Air Quality parameters conform to the norms
i *ﬁ,&@&d by the Central/State Pollution Control Board.

ning Plan or environment monitoring plan. Transportation of the coal through the
passing through any village shall be avoided. In case, it is proposed to construct a
, it should be so constructed so that the impact of sound, dust and accidents could be

\——

“’ﬁﬂiﬁ&pgafe ly mitigated.
(v)  Vehicular emissions shall be kept under control and regularly monitored. All the vehicles
engaged in mining and allied activities shall operate only after obtaining ‘PUC’ certificate from the
aathorized pollution testing centres.

(vi). Coal stock pile/crusher/feeder and breaker material transfer points shall invariably be

g ‘\proyided with dust suppression system. Belt-conveyors shall be fully covered to avoid air borne dust.

Side cladding all along the conveyor gantry should be made to avoid air borne dust. Drills shall be
wet gfpérated or fitted with dust extractors.

2 (Vii)“ Coal handling plant shall be operated with effective control measures w.r.t. various
environmental parameters. Environmental friendly sustainable technology should be implemented for
mitigating such parameters.

(c) Water quality monitoring and preservation

(i) The effluent discharge (mine waste water, workshop effluent) shall be monitored in terms of
the parameters notified under the Water Act, 1974 Coal Industry Standards vide GSR 742 (E) dated
25" September, 2000 and as amended from time to time by the Central Pollution Control Board.

(i)  The monitoring data shall be uploaded on the company’s website and displayed at the project
site at a suitable location. The circular No. J-20012/1/2006-1A.11 (M) dated 27" May, 2009 issued
by Ministry of Environment, Forest and Climate Change shall also be referred in this regard for its
compliance.

(iif)  Regular monitoring of ground water level and quality shall be carried out in and around the
mine lease area by establishing a network of existing wells and constructing new piezometers during
the mining operations. The monitoring of ground water levels shall be carried out four times a year
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€. pre-monsoon, monsoon, post-monsoon and winter. The ground water quality shall be monitored
once a year, and the data thus collected shall be sent regularly to MOEFCC/RO.

(i) Monitoring of water quality upstream and downstream of water bodies shall be carried out
f/!/ once in six months and record of monitoring data shall be maintained and submitted to the Ministry
/ of Environment, Forest and Climate Change/Regional Office.
y
(v) Ground water, excluding mine water, shall not be used for mining operations. Rainwater

harvesting shall be implemented for conservation and augmentation of ground water resources.

(v1i)  Catch and/or garland drains and siltation ponds in adequate numbers and appropriate size shall
be constructed around the mine working, coal heaps & OB dumps to prevent run off of water and
flow of sediments directly into the river and water bodies. Further, dump material shall be properly
consolidated/ .compacted and accumulation of water over dumps shall be avoided by providing
adequate channels for flow of silt into the drains. The drains/ ponds so constructed shall be regularly
de-silted particularly before onset of monsoon and maintained properly. Sump capacity should
provide adequate retention period to allow proper settling of silt material. The water so collected in
the sump shall be utilised for dust suppression and green belt development and other industrial use.
Dimension of the retaining wall constructed, if any, at the toe of the OB dumps within the mine to
check run-off and siltation should be based on the rainfall data. The plantation of native species to be
made between toe of the dump and adjacent field/habitation/water bodies.

(vii))  Adequate groundwater recharge measures shall be taken up for augmentation of ground water.
The project authorities shall meet water requirement of nearby village(s) after due treatment
conforming to the specific requirement (standards). )

(viii) Industrial waste water generated from CHP, workshop and other waste water, shall be properly
collected and treated so as to conform to the standards prescribed under the standards prescribed
@r@cr Water Act 1974 and Environment (Protection) Act, 1986 and the Rules made there under, and
WAS E;iﬁ e,nded from time to time. Adequate ETP /STP needs to be provided.

(MO g A
| Wo%y (ﬁ'ﬁ 2 The water pumped out from the mine, after siltation, shall be utilized for industrial purpose
17, Q‘yatenng the mine area, roads, green belt development etc. The drains shall be regularly desilted
B ?ﬁéularly after monsoon and maintained properly.

(x) The surface drainage plan including surface water conservation plan for the area of influence
affected by the said mining operations, considering the presence of river/rivulet/pond/lake etc, shall
be prepared and implemented by the project proponent. The surface drainage plan and/or any
diversion of natural water courses shall be as per the approved Mining Plan/EIA/EMP report and with
due approval of the concerned State/Gol Authority. The construction of embankment to prevent any
danger against inrush of surface water into the mine should be as per the approved Mining Plan and
as per the permission of DGMS or any other authority as prescribed by the law.

(xi)  The projecl proponent shall take all precautionary measures to ensure riverine/riparian
ecosystem in and around the coal mine up to a distance of 5 km. A rivarine/riparian ecosystem
conservation and management plan should be prepared and implemented in consultation with the
irrigation / water resource department in the state government.

(d) Noise‘ and Vibration monitoring and prevention

(1) Adequate measures shall be taken for control of noise levels as per Noise Pollution Rules,
2016 in the work environment. Workers engaged in blasting and drilling operations, operation of
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HEMM, etc shall be provided with personal protective equipments (PPE) like ear plugs/muffs in
conformity with the prescribed norms and guidelines in this regard. Adequate awareness programme
for users to be conducted. Progress in usage of such accessories to be monitored.

(i) Controlled blasting techniques shall be practiced in order to mitigate ground vibrations, fly
rocks, noise and air blast etc., as per the guidelines prescribed by the DGMS.

(iii)  The noise level survey shall be carried out as per the prescribed guidelines to assess noise
exposure of the workmen at vulnerable points in the mine premises, and report in this regard shall be
submitted to the Ministry/RO on six-monthly basis.

(e) Mining Plan

1) Mining shall be carried out under strict adherence to provisions of the Mines Act 1952 and
subordinate legislations made there-under as applicable.

(i)  Mining shall be carried out as per the approved mining plan (including Mine Closure Plan)
abiding by mining laws related to coal mining and the relevant circulars issued by Directorate General
Mines Safety (DGMS).

(iii)  No mining shall be carried out in forest land without obtaining Forestry Clearance as per
Forest (Conservation) Act, 1980.

(iv)  Efforts should be made to reduce energy and fuel consumption by conservation, efficiency
improvements and use of renewable energy.

) Land reclamation

(i) Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey shall
be carried out at least once in three years for monitoring land use pattern and report in 1:50,000 scale
or as notified by Ministry of Environment, Forest and Climate Change(MOEFCC) from time to time
shall be submitted to MOEF CC/Regional Office (RO).

(i)  The final mine void depth should preferably be as per the approved Mine Closure Plan, and
in case it exceeds 40 m, adequate engineering interventions shall be provided for sustenance of
aquatic life therein. The remaining area shall be backfilled and covered with thick and alive top soil.
Post-mining land be rendered usable for agricultural/forestry purposes and shall be diverted. Further
action will be treated as specified in the guidelines for Preparation of Mine Closure Plan issued by
the Ministry of Coal dated 27" August, 2009 and subsequent amendments.

(iii)  The entire excavated area, backfilling, external OB dumping (including top soil) and
afforestation plan shall be in conformity with the “during mining™/"post mining’ land-use pattern,
which is an integral part of the approved Mining Plan and the EIA/EMP submitted to this Ministry.
Progressive compliance status vis-a-vis the post mining land use pattern shall be submitted to the
MOEFCC/RO.

(iv)  Fly ash shall be used for external dump of overburden, backfilling or stowing of mine as per

provisions contained in clause (i) and (ii) of subparagraph (8) of fly ash notification issued vide SO

2804 (E) dated 3rd November, 2009 as amended from time to time. Efforts shall be made to utilize

gypsum generated from Flue Gas Desulfurization (FGD), if any, along with fly ash for external dump
wEpyerburden, backfilling of mines. Compliance report shall be submitted to Regional Office of
&.C, CPCB and SPCB.

174

/O

- %
« [ HOSsaIN |\ 'a.
S\NOTaRY|s.
) Regd., No- <

T , | S SVTNIEY SN
’NO. - EC22A001WB110929  File No. - J-+H1645/37572006-TA-I(M)  Date of Issue EC - 27/12/2022 Page 9 of 13
QRsD B o



f | 175
< .

' Qb

(v)  Further, it may be ensured that as per the time schedule specified in mine closure plan it should

remain live till the point of utilization. The topsoil shall temporarily be stored at earmarked site(s)

/ only and shall not be kept unutilized. The top soil shall be used for land reclamation and plantation

4 purposes. Active OB dumps shall be stabilised with native grass species to prevent erosion and

surface run off. The other overburden dumps shall be vegetated with native flora species. The

f excavated area shall be backfilled and afforested in line with the approved Mine Closure Plan.

| Monitoring and management of rehabilitated areas shall continue until the vegetation becomes self-

sustaining. Compliance status shall be submitted to the Ministry of Environment, Forest and Climate
Change/ Regional Office.

(vi)  The project proponent shall make necessary alternative arrangements, if grazing land is
involved in core zone, in consultation with the State government to provide alternate areas for
livestock grazing, if any. In this context, the project proponent shall implement the directions of
Hon'ble Supreme Court with regard to acquiring grazing land.

(2 Green Belt

(i) The project proponent shall take all precautionary measures during mining operation for
conservation and protection of endangered/endemic flora/fauna, if any, spotted/reported in the study

area. The Action plan in this regard, if any, shall be prepared and implemented in consultation with
the State Forest and Wildlife Department.

(i1) Greenbelt consisting of 3-tier plantation of width not less than 7.5 m shall be developed all
along the mine lease area as soon as possible. The green belt comprising a mix of native species

(endemic species should be given priority) shall be developed all along the major approach/ coal
transportation roads.

(h) Public hearing and Human health issues

(1) Adequate illumination shall be ensured in all mine locations (as per DGMS standards) and
monitored weekly. The report on the same shall be submitted to this ministry & it’s RO on six-
’ monthly basis. '

(i)  The project proponent shall undertake occupational health survey for initial and periodical
medical examination of the personnel engaged in the project and maintain records accordingly as per
the provisions~ of the Mines Rules, 1955 and DGMS circulars. Besides regular periodic health check-
up, 20% of the personnel identified from workforce engaged in active mining operations shall be
subjected to health check-up for occupational diseases and hearing impairment, if any, as amended
time to time.

(iiiy  Personnel (including outsourced employees) working in core zone shall wear protective
respiratory devices and shall also be provided with adequate training and information on safety and
health aspects.

(iv) Implefnentation of the action plan on the issues raised during the public hearing shall be

ensured. The project proponent shall undertake all the tasks/measures as per the action plan submitted

——— with budgetary provisions during the public hearing. Land oustees shall be compensated as per the
,of pobecel s laid down in the R&R policy of the company/State Government/Central Government, as

& N\~
’\: '(L;S[.S:'Q){ ;The prOJect proponent shall follow the mitigation measures provided in this Ministry’s OM

31013/5712014-1A.11 (M) dated 29" October, 2014, titled ‘Impact of mining activities on
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habitations-issues related 1o the mining projects wherein habitations and villages are the part of mine
lease areas or habitations and villages are surrounded by the mine lease area’.

(i)  Corporate Environment Responsibility

’;} (i) The company shall have a well laid down environmental policy duly approve by the Board
of Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the
environmental/forest/wildlife norms/conditions. The company shall have defined system of reporting

infringements/deviation/violation of the environmental/forest/wildlife norms/conditions and/or
shareholders/stake holders.

(i) A separate Environmental Cell both at the project and company head quarter level, with

qualified personnel shall be set up under the control of senior Executive, who will directly to the head
of the organization.

(iif)  Action plan for implementing EMP and environmental conditions along with responsibility
matrix of the company shall be prepared and shall be duly approved by competent authority. The year
wise funds earmarked for environmental protection measures shall be kept in separate account and
not to be diverted for any other purpose. Year wise progress of implementation of action plan shall
be reported to the Ministry/Regional Office along with the Six Monthly Compliance Report.

(iv)  Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

1)) Miscellaneous

(1) The project proponent shall make public the environmental clearance granted for their project
along with the environmental conditions and safeguards at their cost by prominently advertising it at
least in two local newspapers of the District or State, of which one shall be in the vernacular language
within seven days and in addition this shall also be displayed in the project proponent’s website
permanently.

(i)  The copies of the environmental clearance shall be submitted by the project proponents to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days from the date of receipt.

(iif)  The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the same on
half-yearly basis.

(iv)  The project proponent shall monitor the criteria pollutants level namely; PMjo, SOz, NOx
(ambient levels) or critical sectoral parameters, indicated for the projects and display the same at a
convenient location for disclosure to the public and put on the website of the company.

(v)  The project proponent shall submit six-monthly reports on the status of the compliance of the
stipulated environmental conditions on the website of the ministry of Environment, Forest and
Climate Change at environment clearance portal.

@} afThe project proponent shall follow the mitigation measures provided in this Ministry’s OM
C 0. 9‘13/5712014—IA.11 (M) dated 29™ October, 2014, titled ‘Impact of mining activities on

3 fraohebitdfo
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[$3) NO \ NO

;&
-2

g;issues related to the mining projects wherein habitations and villages are the part of mine
§',habitations and villages are surrounded by the mine lease area’.
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(vii)  The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently and put on the website of the company.

(viil) The project authorities shall inform to the Regional Office of the MOEFCC regarding
commencement of mining operations.

(ix)  The project authorities must strictly adhere to the stipulations made by the State P ollution
Control Board and the State Government.

(x)  The project proponent shall abide by all the commitments and recommendations made in the
EIA/EMP report, commitment made during Public Hearing and also that during their presentation to
the Expert Appraisal Committee.

(xi)  No further expansion or modifications in the plant shall be carried out without prior approval
of the Ministry of Environment, Forests and Climate Change.

(xi1)  Concealing factual data or submission of false/fabricated data may result in revocation of this
environmental clearance and attract action under the provisions of Environment (Protection) Act,
1986.

(xait) The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

(xiv) The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

(xv)  The Regional Office of this Ministry shall monitor compliance of the stipulated conditions.
The project authorities should extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information/monitoring reports.

(xvi) The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981,
the Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and Trans-
boundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with their
amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India / High
Courts and any other Court of Law relating to the subject matter.

5. The proponent shall abide by all the commitments and recommendations made in the
EIA/EMP report and also that during presentation to the EAC. All the commitments made on the
issues raised during public hearing shall also be implemented in letter and spirit.

6. The proponent shall obtain all necessary clearances/approvals that may be required before
the start of the project. The Ministry or any other competent authority may stipulate any further
condition for environmental protection. The Ministry or any other competent authority may stipulate
any further condition for environmental protection.

7. Any appeal against this environmental clearance shall lie with the National Green Tribunal,
_ if preferred, within a period of 30 days as prescribed under Section 16 of the National Green Tribunal
LesT a€~(£gcl. 2010.

¥

7 : .
/ . aSER €.+ The coal company/project proponent shall be liable to pay the compensation against the
A
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dl mining, if any, and as raised by the respective State Governments at any point of time, in
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the matter of ‘Common Cause Vs Union of India & others.

9, The concerned State Government shall ensure no mining operations to commence till Fhe
entire compensation for illegal mining, if any, is paid by the project proponent through their respective
Department of Mining & Geology. in strict compliance of the judgment of Hon’ble Supreme Court.

10. This environmental clearance shall not be operational till such time the project proponent

complies with the above said judgment of Hon’ble Supreme Court, as applicable, and other statutory
requirements.

11. All other conditions stipulated in the Environment Clearance to the project under EIA
Notification, 2006 Ministry’s letter No J-11015/375/2006-1A.11 (M) dated 17.05.2007 and Transfer
of EC vide letter dated 20" December, 2018 for 1.0 MTPA in mine lease area of 150 ha (Project Area
— 186.42 ha) shall be complied

This issues with the approval of the competent Authority

Mu\)«w&/\ﬂ}"’
(Munna Kumar Shah)
Scientist-‘E’

Copy to:

1. The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi

2. The Secretary, Department of Environment & Forests, Government of West Bengal, Secretariat,
Kolkata.

3. The Principal Chief Conservator of Forests, Government of West Bengal Aranya Bhawan Block
No. LA-10A Sector 111, Salt Lake City Kolkata, West Bengal-700098

4. The Chairman, State Pollution Control Board, Paribesh Bhavan Canteen, 10A, Broadway Rd. LA
Block, Sector 111, Bidhannagar, Kolkata, West Bengal 700106

5. The Member Secretary, Central Pollution Control Board, CBD-cum-Office Complex, East Arjun
Nagar, Delhi - 32

6. The Member Secretary, Central Ground Water Authority, Jamnagar House, 18/] 1, Man Singh
Road Area, New Delhi, Delhi 110001

7. The District Collector, Birbhum (West Bengal), Govermnment of (West Bengal)

8. Monitoring File/Guard File/Record File. 9. PARIVESH Portal "

uarade

(Munna Kumar Shah)
Scientist-‘E’

Signature Not,Verified
Digitally signecib/)Lalit Bokolia |
Scientist F
| Date: 12/27/202p 4:32:00 PM
EC Identification No. - EC22A001WB110929  File No. - J-1101 5/375/2006-1A-1I(M) Date of Issue EC - 27/12/2022 Page 13 of 13
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WEST BENGAL POLLUTION CONTROL BOARD

Paribesh Bhawan
1QA, Block — LA, Sector Ill, Bidhannagar
Kolkata - 700 1C6

Memono. . O6 =2N=87/2022(E)

From :
Member Secretary,
West Bengal Poliution Control Board
:f/ﬁisr X
& z R\,
S =
() =
Uy X ,
0 g West Bengal rower Development Comporatinn Limited,

N $ldyat Unnaysn Bhahapdipiotonnyd/Cy g, Block, Sector - III,
S4pAr ¢ Bidhannagar, Kolkata - 700106,
Sub: Corsent 1o Establish (NGQC) from § Environmenta! Poinl of Vievs
Ref - X
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1 1he guality of sewage and trade effluent to be discharged from your factory shall salisly the permissible
) firnils as presaibed in 1S : 2490 (PL 1) of 1974, and/or its subsegquent amendment and Environment (Protection)
Aules 1986.

7. Suitable measures lo treat your elfluent shall be adopted by you in order lo reduce the pollutional load so
- ihat the quality of the clfuent satisfies the standards mentioned above.

e 1o apply to this Board for its consen! lo operate and discharge of sewage and trade efiluent
> :zzoi:lﬂz:l-lg';ﬂvme prg\’:i:ions of the waler {(Prevention & Gontrol of Pollution) Act, 1974. No sewage or trade
offluent shall be discharged by you without prior consent ol this Board.

All emission fram your factory shall conlorm 1o the standards as laid dowm by 1his Board.

5. fo.emiss»n shall be permited without prior approval of this Board and you shall apply to this Board lor ils
3 éﬁi;senl 1o cperate and atmospheric emission as per p.ovision of the Air (Prevention & Control Poliution) acl,
1981.

E. No 'induslrial plant, fumace, llues, chimneys, conlrol equipment, elc. shall be constructed/reconstructed/
. - = . 2 -
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\ / 7. You shall comply with
/ @®

/ @)

Water (Prevention and Gantrol of Pollution) Cess Acl. 1977, if applicable.
_ Water (Prevention and Conlrol of Follulion ) Cess Act, 1978, il applicable.

(wi)  Envircnment (Prolection) Acl, 1986
/ (v) Environment (Protection) Rules, 1986
v)

) Hazardous Wastes (Management and Handling) Rules, 1989 and Amended Rules, 2000

i) Manufaclure, Storage and Impont of Hazardous Chemicals Rules, 1989 and Amended Rules, 2000

(vii) Manutacture, Use. import and Storage and Hazardous Micro-Organisms, Genetically Engineered Organisms
or Cell Aules, 1889

(wiii}

The Public Liability Insurance Act, 1991 and Amended Act, 1892
(ix)

The Public Liability insurance Rules, 1991 ana Amended Aules 1993

x)  Biomadical Wastes (Management & Handling) Rules, 1998 and Amended Rules 2000 if applicable.
(xi)  Recycled Plaslics Manufacture and Usage Rules 1999, if applicable and
(i)

Gzone Depleting Substances (Regulation & Control) Rules, 2009, if applicable

8.  You will have 1o abide by

any other slipulations as may b ibed by any authcrity/local bodies/Governmentl
Departments etc. e e prest y any 4
SPECIAL CONDITION : Refer to annexure,
NeBs: 1) This NOC is valid for expansion of open cast coal mining

capacity from 1,0 MTPA to 1,2 MTPA with total project arec
186.42 Ha ( M.L.area 150 Ha). ,

2) Gross Capital Investimeat is Rs,76,67 Crores only.

e
L NEST LS
\'\J Ty c, .
B3 v
59 / M D» ‘;l:p?\ET\R g.viulau'on of the aforeszid cundilians shaii enlail canceliation of this Consent to Eslablish {NOCQC)
O TARYS.
_.‘\:\ NG ~ g - Yours faithfully. J*VB .
<) . A
9 S } m-&f/@\m\i
”’.\ RS o I \WMember Secrétaqy Chiefi Engineer

West Bengal Pollution Control Board (mIM CELIL

D6 —on-87/2022(E) Ald .06.01.2008 .

Memo NO. ..o e ceee Da‘\}t)edl.,......S:’.’J.»’.isff/;';'ugiuc;:n.....
i fonto: A0l
Copy farwarded for information ol OLE !

S Felivian Conlr
Vi &Nt Gl LAny s
1 Chief Inspector of Factories, Government of Wesl Bengal, N. S. Building, Kolkata-708 dgA"Ment, Govi, o,

2 Director of Industries/Director of Cottage & Small Scale Industries, Government of West Bengal, N. S.
- Building. Kolkata-700 001

Guard file, West Bengal Pollution Control Board.

4 Environmental Engineer, 1N/Alipur R.O./Howrah R.O/Hooghly R.O‘/B.FI.O.AID.H.O.IHaIdia R.O./S.R.O/
" Asansol/ Sub-R.O/WBPC Board

i Vill, Panpur Sahid Khudiram Sarani 10, Camac Street
Himalaya ghsgna:uni Kalyani Expressway City Centre, Durgapur-16  *2nd Floor
Dglhl‘:(o(;a t;ly P.O. Narayanpur Dist. Burdwan Kolkata-700 017
Dist g Dist. 24 Pgs. (N)
- Block-05 al 40 Paribahan Nagar
ibes! awan : Nagar
iy LAhgl:ck Sector-ill Flats Complex -M.atlgara,_ Sllggurl
10ll:'L‘ak-e Ciiy' Adjacent to Priyambada  Dist.-Darjeeling
SKi)llkata -700 .098 Housing Estate
P.O. : Khanjanchak,
P.S. Durgachak
Haldia-721602
| Dist. : Purba Medinipur ;
| - : ) W\ o 3L
Satya Chowdhury Asansol_Sub—Heglonal Qll:ce o \\ Wi 0%\
’ Indoor Stadium ADDA _C.ommercxal _Ma!é(e. '(2nd oor) Momber Secretary /Chﬁ;_? :ﬁne‘? -
Balurchar Bandh Read Opr?;‘.lledAsAz;nic;lol;c_r’(i 5 133(;:3” West Bengal Pollution Gontrol l’%cgj(lf& CEL
-732101 G.T. Road, Asa - ok
i Malda Cli-r i _,‘!1’}‘ iy
) : , R I warind 3 e
ool iavdoaient, Govi, o Ve,
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/® " Annexure to NOC SI. No. NO172020
Special Conditions issued to M/s. West Bengal Power Development Corporation Limited,
/. Expansion of Gangaramchak & Gangaramchak-Bhadulia Coal Mine (Open Cast) from mining
production capacity of 1,00 MTPA to 1.2 MTPA with total project area 186.42 Ha (Mining
’/ Lease Area 150 Ha), Vill., - Bastabpur, Tehsil - Khoyrasole, Dist. — Birbhum, West Bengal
/ A) Emission :-

y’l 1) Emission from the following operations - drilling, crushing, screening machinery, conveyors,
loading and unloading areas, blasting, hauling, tips, stockpiles, dumps etc should meet the
standards as prescribed by the Central Pollution Control Board (CPCB).

2) Transportation of materials to and from the project area must be done under covered
condition to reduce emission of particulate matter.
B) Effluent:-
1) Process - Workshop & CHP effluent to be treated in ETP for reuse in the mine and the surplus
to be discharged outside the lease area meeting the effluent discharge standards of CPCB.
2) Domestic ~ to be treated in STP.
3) Proper storm water management and flood protection measures are to be taken.
C) Solid Waste: -
1) Over Burden/Rock waste to be dumped at external earmarked dumpsites & to be backfilled in
excavated voids subsequently.
2) Sand stones should be disposed of for land filling.
~ 3) The management, handling, storage & transport of the solid wastes should be done as per the
(JQ*‘ESTBCP : provisions of the Hazardous and Other Wastes (Management and Transboundary Movement)

Rules, 2016 and its subsequent amendments. )
) The hazardous explosives should be stored as per the provisions of the Hazardous and Other

Wastes (Management and Transboundary Movement) Rules, 2016.

g@’Gengral:—

1) Noise Control - Ambient noise level not to exceed the permissible limit as stipulated by CPCB.
Every care to be taken for noise control. Ear-muffs are to be provided in noise generation
areas.

2) No additional machineries / equipments can be installed without prior permission from this
Board. No change in raw materials, products and production capacity should be made without
prior permission from this Board.

3) The unit should not start operation of the project without obtaining ‘Consent-to-Operate’ from
this Board after complete installation of pollution control devices.

4) All internal roads should be paved.

5) Proper maintenance of the Heavy Earth Moving Machinerles is to be undertaken.

6) Mine OB dumpsite height is to be restricted to the appropriate height.

7) Drills should be wet operated only.

8) The Coal Handling Plant to be equipped with in-built or separate dust collection system.

9) Dust Suppression shall be achieved during operatlon using atomizing nozzles to be located on
all strategic locations of fugitive dust generation. \f\ﬁ"’,)7 N
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Annexure to NOC SI. No. NO172020 . |
/ Special Conditions Issued to M/s. West Bengal Power Development Corporatior 4,
' Expansion of Gangaramchak & Gangaramchak-Bhadulia Coal Mine (Open Cast) frc ig |

production capacity of 1.00 MTPA to 1.2 MTPA with total project area 186.42 H ng ‘
Lease Area 150 Ha), Vill. - Bastabpur, Tehsil - Khoyrasole, Dist. - Birbhum, West |
10) High efficiency bag filters / water sprinkling systems should be provided to resist t  rugitive 1
emissions from conveyor system, haulage roads, transfer points etc. \
11) Garland drains are to be provided with settling tanks. “
12) Industrial and firefighting water demand to be met from the recycling of mine discharged |
water.
13) Tree plantation schemes are to be taken up on an intensive basis for attenuation of
environmental hazards.
14) The Haul roads should have a thick vegetation barrier on either side of the road.
15) Controlled blasting with use of delay detonators is permitted. Every care to be taken so as to
minimize noise and vibration problems.
16) Proper measures for reclamation of land area to be taken so as to bring the land to some
productive use. E
17) Mine closure plan is to be properly implemented. ;
18) All precautionary measures during the investigation and survey for the protection and |
- conservation of the environment, ecology and flora & fauna of the area are to be taken.
Q-;w}%;?» 19) Forestation programmes shall be undertaken in consultation with local DFO / Agriculture "
X 5 e Department as per the Environmental Clearance by MoEF&CC, Gol.

2D) No additional machinery/equipments can be installed without prior permission from this Board.
?I)The unit should strictly abide by the conditit‘)-ns specified in the Environmental Clearance
‘gj conferred by the Ministry of Environment, Forest & Climate Change, Govt. of India, vide EC
Identification No. EC22A001WB110929, File No. - J-11015/375/2006-IA-1I(M)
dated 27.12.2022.

22) No mining operation is allowed on any plot of land without having legal possession of the said g

plot.
23) All other statutory clearance to be obtained from the competent authorities, as applicable.

24) This NOC is valid up to 31.12.1029 for the proposed Expansion of Gangaramchak &
Gangaramchak-Bhadulia Coal Mine (Open Cast) from mining production capacity of
1.00 MTPA to 1.2 MTPA with total project area 186.42 Ha (Mining Lease Area 150
Ha), Vill. - Bastabpur, Tehsil - Khoyrasole, Dist. - Birbhum, West Bengal

n -
A\
DR
Chief Engineer (EIM Cell)

West Bengal Pollution Control Board
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WEST BENGAL POLLUTION CONTROL BOARD o

‘Paribesh Bhawan' W?“Wf e

Bldiz No. - 104, Block - Ld, Sector-111
Salt Lake Cinv, Kolkata-700 098

Consent Letter Number - (. L}[ OZG
Lig _l/w{)E)D C(\\’\t (L{'CLIO)/10 O ) 9 ]/(’\]IQQQ"_/J‘

Dale © o

Mezmo Number .

Consent to Operate

under

Q.
&
gy Q fi
R &8 s
a5t Bengal Pallution Control Board (hercinafter referred m as State Board) under the provisions of Seetion 25 &

26 of the \\HTLI’”’IL‘\ ention and Control of Pollution) Act, 1974, as amended and Section 21 ol the A {Prevention and Conirol
ol Pollution) Act, 1981, as amended and Rutes and Orders made thereunder, hereby grants ils comsent 1o

) ‘ -
The West Bengal Powen Developuvont Conponalion Lid (Ganganarichak £
Gl ...... “AMNAMG l.‘.‘..a..\.l.'.&-'. ..[«-}'..[?.QFQMVK‘ 2. .g.(.’.f\..(.).,./fl..’"‘.g.)........,..(Adclruw of Regl, office/Tlead/Office City Ollice
. - a / ~ [
(hcrcinnl'\cr referred to ;N/\pplicanl) for its unit located at ROrZPS“KH“‘Y’U"“’[ﬂ, =L 'gf" d‘.-55-;-L}L157(.1"‘~“'

v e s (Detiled address of the manuficiuring inin

B Y Y | 11 Crsvy

for a penod from ..

(o operate the industrial unit and ta discharge liguid eMuent and to emit gaseows ¢Mucnt from the premisess land of the indus-
trial unit. in accordance with the conditions as menlioned in the Annexure 1o this consent letter provided on any dayv at any
instance the quantity and quality of liquid discharge and gaseous emission shall not exceed the permissible it as specitied i
the Table I & 11 of this consent Tetter and i the Lnvironmental (Protection) Act, 1986,

Breach of the conditions and /7 or failure 1o comply with the direettons as sel out m the Avnexuie shall render the
applicant Tinble for prosecution under the provisions of the Water (Prevention and Coutrol of Poliutivn) Act, 1974 amd Ais
(Prevention and Control of Pollution) Act, 1981

The State Board reserve the right to revoke, withdraw or make any reasonable variation s change /- alter the conditions of
this comsent letter giving one month’s nobiee to the apphicant.

Forand on hehalor the State Boand
NS o
\‘.;.Amﬂ oo \O\ jgr)j/ 2,
(Member Sueretary=Clnef Bngne Srobny, | e K P abmy bnor)

sofation Conpua! 7o
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(2)
ANNEXURE ,
--Tlv-\(’ w oL = Q‘\’\'}jc‘.g F)o W{”l,_]) eve lO Pine b\,e- (JCV\PCI ”Cj‘l 07 L fCD (Gd\bgaha Ve 1,, {.:,"\»} [
Consent to GPC’\"SMOWWQL\UKRI’W‘(Q wlie, Coal Mive)
for its unitat £.0. 2 P.S - Khoy nagele, Dk~ Binbhum, Fon- 7300207

Conditions :

Wil v&}
01. This Consent 1s valid for the mangfacture of - ~

S1. No. Nume ol major products and by-products Quantity manufactured per imonth
0| Gl 16666 67 MeFnic Tan [Moult,
02 N

TERN\ -
(Phao AN VX \
TGS N
:IE’()NC)‘T; NO 1” .
e e PN
/9\ Q;‘\ B
08 TIHARSY N\

12 | N\

02. The Applicant shall remain responsible for quantity and quality of liquid cfTluent and air emISsIons.

03 Daily discharge of industrial liquid effluent shall not exceed ... ... . = UKL
04, Daily discharge of domestic liguid effluent shall not exceed ... . T <
05.  Daily discharge of mixed (industrinl & domestic) liquid effluent shall not exceed STir e et maee e ngmen s et e ees Kl

06.  The Applicant shall discharge liguid effluent 1o ... O S (place of discharge)

' - v
through 2422t e e k) bk 4w ek e e 4o+ SegEe s nos. outlots / outfalls, Reuged tw waffen 5‘5,1”,\[9,&;@!
o Plonfetion ete,
07. Tobring mto any altered or new outlet/outtall or to change the place of discharge, the Applicant shall have to inform
: c . ) . .
the Board and abiain prior permission of the Board in this effeet.

08, The Applicanr shall provide comprehensive facility for treatment of industrial hquid waste and domestic hquid
wasle (sewage. sullage and Liquid ¢ffluent pencrated (rom canteen). and operate and maintain the sume
continuously so that the quality of final effluent conforms to the Standard as civen in Table-I in page 03.

é M\}v’\)q_?{‘o )] 2027

MemberseeretanChief g Se_ v dngr / Fnv, Lngr. “Asst_Eny. Enpr.)
£ dyonmental Englneoy

PO D Mabian Mt .
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COILI 026

(3)
GConsenl NG Weal B:%} J\ Pow‘;n, be\[c'lapww,wfL Conpoena Clos, Lid, (Gm'v W/H'*).CAG

Q"‘__j(kl\ml'v\cl’\ql'k \BL\G\ A (‘O“J /\«’du ....................................................................

farits unit at. Q0. £ £, K‘wvnc»&wff 1ab - Binkhwe, @i T3NS

Table-1

Frequency
Standard ol effluent
sampling

0| omesgtia [l Between.  £-6 fo Qo | Helf, }/\""“_’l'“’_

: Total Suspended Salids Notto exeeed: 1o mg/l, '

Biochemical 1 Oxygen Demand (3day af 279C) Notto execed: Ko myp/]. L

Chemical O\ygcn Demand Not o exeeed : o 2l
Oil & Grease

] Not to exceed: /2 mg'l

0. [Twludtniol _qﬂ}

Parameters

fetwycen | S S te9 o Hald f) Neanly
MoHovxcch (00 vee [ 4] ) .

. 9.1\_ LG ngake s 0wl L

NG -Je_ Nits L Cin n P ] u-?}; el

- 1 e 4
—_— —

1 (

ey e — I

09. The Applicans Tlls in the .o, TR DA A e N e IEYReTS Category of the Water (Prevennion

and Control of Pallution) Cess Act, 1977 and Rulcs madc lhmcundu

and the Applicant shal] camply with .
provisions of the said Actand Rules made thereunder. :

10 Daily water consumption for the following purposes should nol exceed -

—
® Industnal cooling, spraying in mine pits and boiler feed water '71“)‘ .................. 1N
(Waler used for gardening should be included in this category of use)
® Domestic purpose B e tineecen g 08 R
® Processing wherehy walter gets polluted and the pollutants
arc casily birodepradable e KL
® Processing wherehy water gets polluted and the pollutants
' are not casily hiodegradahle PP PN et (NP

The Applicant shall vegularly subiit to the Board (he Returns of W,
the Cess as specified under Section 3 of the said Act.

s KRAV\SL./L)'_

57 el 2007
. Engr, /At )
tommantal Frainaer

ater Consumplion in the prescribed form and pay

(MemberSecretary/Chief IingeASe-Fnv Eagr. / Linv




v"~
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& "1.4&1 pollutants of the Standard as given in Table-11 below :

57

(4
.................... ‘*\.. O\’QPO\")QJL*D"\‘IUPM(’J(
A& ol M, ine
VAASE. oL, Dikbo Binbhum,

186

11, The Applicant shall install suitable device for measuring the volume of water consumed for different purposes as

mentioned above giving correct result to the satisfaction of the State Board.

12, Allthe stacks connected to various sources of emissions must be designated by numbers such as S-1,

and this must be painted/displayed (o faciliate identification.

S-2,8-3, cte.,

13, The Applicant shall install comprehensive control system consisting of pollution conts ol cquipment as 15 warranted
v—\\;lh reference to generation of air emissions and operate and mainfain the same contituously so as to achieve the

')’(

‘Table-11
Stack attached | Volume | Velocity | Concentrations of parameters not to exceed | Frequency
Ao (sources and Nmv/hr ol gas of eonission
control system cmission sampling
irany): SPM | CO
m/sec (mig/NmY) | (%aviv)
N
S-1 |
.
N
S-2 ~.
N
.\\‘\
S-3 .
\\‘
5-4 ~ _
N
b '\'\
S-5 Y
-
N
$-6 Y
N
N
S-7
S-8 N
$-9 .
S-10 "

< “

Redo (. "
Qd.)\'\' NQ?(@I!DC‘]j

(Membar-Seoretary/Gliel—lingr/Se-knvtngr. / Env. Engr. / Asst-linw-Eage.)

i;‘mvh-rnmantnl Enq:rr e

" B, Polfution Conirz! §

nf'nwlvll

I —
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COI1 024

(5)

Consent 0 The gl Bengad (erven Deve lopinenl Conpenatic }'.Z.,.Lf,.?.(.i‘.(._@9f.}.‘].é{/.).f—;(k!J..C’./:‘v.f'A k.2
C‘:lc\rl'.‘jo‘na\'v“'l"q"\ Gho\c{]u A.o\ (,’o(\_(’ /v//'ll/\(’) ) i ] .
for its unit at ”'?“0"\"2""(?‘"&":-"K‘/'l-a.)/..l).cnbéll'.-;(/ﬁj)....'..’.).ljffr.:..,!{i.f.llb.kl‘d.’.’.".]‘.t..v:). P A 20128

:‘ ‘\TEST‘ 5 é‘ ................................ B T P L L R RETETS e

e\l -
g a Thcs, 8’"”" shall provide ports in the stack(s) and other necessary permanent facilities such as Jadder, platform.
(O[O ekl mowitoring/sampling the air emissions and the same shall be made available for inspection and use by the

f \ . .
{ ':D HOS}EI}@E’&N{J d% stallas well as State Board s authorised agencies.
‘J}/ ']\%u\eédYCN&Ip i idnt shall ob he foll
h p shall obscrve the g fue 5 i allern :-
2\ 0 ‘\é_b ¢ the following fuel consumption paltern :
P45k R O - Type of fucl Quantity consumed per day | Fuel burning operation where the fuel is used
0 1 DieXel 064 KL[moutl,  |Vehicles & Fopth movens,
02

N S

03 \
04 \

0s N

16. The Applicant shall maintain the generation and treatment/disposal of non-hazardous solid waste as specified
below :- & ’ ' :
Type of waste "~ Quantity © Treatment Disposal

qDL(W\PI?CQ .xf Oﬁ. Duu.\p .S; f"' '({mr
ban‘.ﬂ;\‘ ] \K\ﬂ Q\Auﬁcdnx,\ L-k( Ny

Oven Bundew 21360 Cubic Metens/day

17, The Applicant shall take adequate measures for control of noise levels from its own sources within the premises
within the limit given below :-

Time " Limitin dB(A) L,
Day Time (06 aam. 10,0‘)'];.111.) : 75
-
Night Time (,09"}).111. o 06 a.m.) S )

I8, The Applicam shall at all times maintain good house-keeping, proper working order, and operate elTiciently fon
conlrol of pollution from all sources so as not 10 cause nuisance to surrounding arcas/mhabitants and o achicye
compliance with the terms and conditions of the consent.

19 The Applicant shall bring about at least 33% of the available open land under the green caverage / plantation.

20.  The Applicanr shall provide for an alternate clectric power source sufficient to operate all pollution control feilitics
installed by the Applicant 1o maintain compliance with the lerms and conditions of the consent. [n absence of such
an altermate electric power source, (he Applicant shall stop, recuce or atherwise control production to abide by the
terms and conditions of the Consent regarding pollution level,

21, The Applicant shall install a separate energy meter showing the consumption of enery for operation of pollution
control devices.

22, The Applicans shall ensure that fugitive ennssions from the activity are controlled so as o maintain ¢lean and sale
environment in and around the factory premises.

23, The Applicant shall provide drainage system for conveying industrial and domestic liquid waste. Storm-water dram
shall be kept separate from the drainage system weant for industrial and domestic ligquid waste
L)

e DEIEY } 267,
140

~ Environmental Engincar

ST Pathaton Contro) Benr

IR |

5
i
l (Member-Seeratory Chiali—lmpr, Se, Lnve agr - Fnv, Engr, ” Asse-Eh, 1
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/ | 39

- , . (0) r; ,
“The West He \n\f)c\o Powwen Deve lof v el CTengpon. dion Ltd. (("’ v el iy
Consent 10 Gohkﬁa”“""\"L\ol\vo)ﬁf“’"\Ll"\o“’O“O‘II”’"'A)

lor its unit at ‘PO.J{Q) f. ‘\_L\Q/\J

24, The dApplicant shall maintain a separate register showing consumption of chemicals used in pollution control gys-
tems.

25 The Applicane shall ger the samples o hazardous wastes/leachates analysed al leastonee m Lo

from the laboratory recopmsed of the West Bengal Pollution Control Bomrd and cosure thal they conform to the
Timits stipulated. Test reports shall be sent to the Board.

- 260 The Ipplicant shall provide adequate and sale facility for collection of air, waste water and solid waste snmiples by
i‘ﬁEST B&y,  the State Board stafTas well as State Board s authorised agencies.,
"/ pSER (*rhb Applicant shall submit to the Srare Board by the 30th September of every vear the Environmental Statement
i \\V\DO eport for the finaneial year ending 315t March of the current yearin the preseribed form (Form -V as vequired
;‘\\ ‘:‘ gulcr the provisions of rule 14 of the Environment (Pyotection) [Second Amendiment] rules, 1992
5&}0 s Q)\Q‘I'hc Applicant shall allow the Offieers of the State Board to enter mto the applicant’s premises at any reasonalile

SApaRr SO tme o mspect the pollution control systems as well as monitoring and neasurig devices in connection wath
T prevention & contiol of pollution.

The Applicant shall maintainan Inspection Book in the factory premises which shull be made imvailable 1o Officers
& cmployees of the State Board for inspection, review and (o write down any direction or observation as is decmed
necessary during the inspection fron time to time,

30, The Apphcanon shall Tumish to the State Board all information merespeet of guality, quantity, 1ate of discharee,
place of discharge of liquid effluent and air emissions.

31 The Applicant shall mamtain adequale number of qualified and trained persomnel amang his statt for proper niain-
tenance and operation of the effluent treatment and / or emission control devices and Tor overall envirennen|
management of the industry.

a

220 The Applicant shall have to make registration for the uge of groundwater il any. with Central Ground Waker Authog
iy.

330 The dppheant shall imtnate o the State Board immediately of any accuricnce or apprehension of ocenrrence of
discharge ol any porsonous, noxious or pallutnts in excess of qualiv aswell as ualiy as mentioned carlier 1o ain
receiving water hody receiving systeny or o atmosphere owing to accident or other niforeseen incident/c vent 11{
cludimg natural disaster 1he Applicans Shall (i) take all skeps adequate Lo prevent sach acerndent discharpe relense of
puisonous. noxious or poliutants and to limit their consequences lo persons and the enviranment. (1] provide to the
persans workmg on the site with the information, raiming and equipment mcluding antidates necessiny o ensure
their salety and mineate the aceidental release of poisonous noxions or polhtants 1o the environment.

34 The Applicans <hall make an application o the Stare Board in the preseribed form for renesal of tie consen at jead
00 (sixty) days before the date of expiry ol 1his Consent.

. 3. The Apphcans shall nol make any alienationmaodification/expansion in the evisting manufacturing process and
cquipment as well as the pollugon control svstem without priorapproval of the Bowd

30, The Applicans shall omplywath the canditions as Lid down 1 the Nanntac e, Atovage and mport of hazardon:
i Chemicals Rules. 1989 and Hazardous Wastes (Management & Tandling) Rules, 1089, , (
|‘\ \

. .. . . % 4 yop \ 4 / '
Additional Conditions \fec Avees Al 'N\i"‘--*-u‘l .
27 [w e,

(Membe Scerctary/Chiel _ner) S i, rh&iﬂGilmfinml.-ﬁﬂmr:.m;W,»...... ;
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Annexure to Consent Letter Number - CO 141026

Additiohal Conditions issued 1o M/s. The West Bengal Power Development Corporation Ltd.

(Gangaramchak & Gangaramchak-Bhadulia Coal Mine), located al P.O. & P.S.-Khoyrasolc,
Dist- Birbhum, Pin -73] 125

1. The unit shall abide by all the conditions mentioned in the NOC ( NO172020) issued vide memo
no. 06-2N-87/2022( E ) dated 04.01.2023 in favour of the project.

2. The unit shall maintain the emission norms for the following opecrations- drilling, crushing.
screening machinery, conveyors, loading and unloading areas, blasting, hauling, tips, stockpiles,
dumps ctc.to meet the standards as prescribed by the Central Pollution Control Board (CPCB).

3. The unit should obtain all the statutory licenses as applicable from other concerned Govt.
Department.

4. This consent may be revoked at any time on violation of environmental norms.

5. The unit shall submit comprehensive over burden management plan to the State Board and
comply with the same accordingly.

0 L
A TR
Environmental Engincer
West Bengal Pollution Control Board
Crvirenmental Englneer
b, Pollution Control Board
Oreradion & Exacudon Ceil
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A »L'ccu.Q‘O\e\ N 1{3583'{9 '@.{2
WEST BENGAL POLLUTION CONTROL BOARD G577

s

‘Paribesh Bhawan' WO g
Bldg, No. - 104, Block - 1A, Secior-111
Salt Lake City, Kolkata-700 098
A £ )’) )
- ¥ ‘Uﬁ_(co’f\a'
Consent Letter Number : CO“{QO ll’3

Memo Number :. 5?‘ " ‘:’lw PB—D - C,G‘V\ “CL[ASHO)A N (-P(Nﬂ:' —:9

................................................ Datc ; |3ll0lu7-3 ‘

Consent to Operalte

under

Section 25 & 26 of the Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of the Air (Prevention and Control of Pollution) Act, 1981

The West Bengal Pollution Control Board (hércinaﬁér referred to as State Board) under (he provisions of Section 25 &
26 ol the Water (Prevention and Control alPollution) Act, 1974, as amended and Section 21 of the Air (Prevention and Control

of Pollution) Act, 1981, as amended and Rules and Orders made thepeunder, hereby; grants its consenp 1o :
+ The West Bengal BaNUL_-DEcho(JMe Conponction Limi(‘rck, "G{Jrut"b(nnayan

Bhawan!) Llot Ao, -3/ CopbBh.Blosk,,. Sestenz ). Bidhannagan,, Kelkatnz 720106,
semssnssseeonss(AdAress of Regd. ofTice/Head/Office/City Office)

(hereinafier referred to as Applicant) for its unit located at G_F\”Q%ﬂmc}\%l\&QQWgﬂhachQk‘—Bh RC!LLL'Q

.O.p.anca&t...,.(.?g.ai..m.(_n.e;..n.t..kﬁi([..:...Ba&l’.‘a/o.pm_)....ﬁ.9:..Q..B.&.:..Kha.ymi;&ale.,......_'

................................................................................................................................. (Detailed address of the manufacturing unit)

for a period from :'.)Oi‘e"-‘&i:sgwﬂﬁ to 3][0?’?—.02.6

to nperate the indusirial unit and to discharge liquid eMuent and to emit gascous efMuent from the premiscs/land of the indus-
trial unit, in accordance with the conditions as mentioned in the Annexure to this consent letter provided on any day at any
instance the quantity and quality of liquid discharge and gaseous emission shall not exceed the permissible limit as specified in
the Table 1 & 11 of this consent letter and in the Environmental (Protection) Act, 1986,

Breach of the conditions and / or failure to comply with the dirccetions us set out in the Annexure shall render the
appheant liable for prasceation under the provisions of the Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981,

The State Board reserve the rightto revake, withdraw or make any reasonable variation / change / alter the conditions of
this consent letter giving one month's notice to the applicant.

For and on behalf of the Siate Board

RS 13 |10]9029

(Mwamchwr-ﬁuguism;%@n L Env. Engrl tast-Bin-Engr.)
et -

. PR
N l‘ it ARTIEY
Ve b e e e -
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() -
ANNEXURE

Consent lo M]S'TL\ Wt &ek\gpﬂ Powen., »DQVE(OPWQWQ— Conpyg ;),;,4470?7 L_,m/f‘qa?

dpcm' ,;j? Mine. an’
for ils llllll/@_&ﬂamamehmk“ 2 Gmnngm chak.=. BAQAL&@L“ Capd..l " -
3(./.(.’.-.:...@.%&%.P.%,..E...Q..&E.&:..thfamoh Diste Birlohurm, Lins I3

Conditions :

01. This Consent is valid for the munpﬁ\{urc of - Wy V\‘lvj

SI. No. Name of major products and by-products : Quantity manufactured pcrgmﬂﬂ(
0l Min\wg o Coal '8 Mi((:‘oﬂ'/—;ﬂ/yf“’l
02 N\ N T

03 \

04

N
0s : B \
\
| \

06

07

08 ‘. \

09

{0
W( The Applicant shall remain responsible for quantity and quality of liquid eMuent and air emissions.

: 3 .\[\\" Sp.\ml( Builv discharge of industrial liquid effluent shall not exceed -
L J Y

............................................................................ KL.
. \O1 d. qgnilv discharge ol domestic liquid eMuent shall not exceed ..o - ’
Ao 2 X JUId cllluent Shall noteNeeed e KL.
it N -
/’o/\'_\ 6Q7,Dullv discharge of mixed (industrial & domestic) liquid eMuent shall not exceed ..vvvvvvvev KL
NAn & . N—
06, The dpplicant shall diseharge Tiquid eMUENUO weovvveeeeviveeeevieee T (place of discharge)
through .o, et nos. outlets / outfalls, Q:M&GCQ bon Waﬁ'vl_ -SPAQ)" “d)

Plankakio
07, To bring into any altered ornew outleoutfall or to change the place of discharge, ff‘

e Apphuml shall have to inform
the Baard and obtain prior permission of the Board in this effect,

OR. The Applicant shall provide comprehensive facility for treatment of industrial liquid waste and domeslic liquid

waste (sewage, sullage and liquid c¢ffluemt generated from canteen), and operate and maintain the same
continuously so that the quality of final efMuent conforms to the Standard as given in Table-I in page 03.

Rt L 13/10[2027

(MCI!JhLLSGHCNT)—Ghef—Eng!J—Sc—&w{ug /Env Engr / Asst—Env—Engr.)

..... .-
—rte e ‘"
< l. oLy

7' Connnucd...:....
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()]
al. Leweadnvslopm.end é’pnmmrJ"'m...L—.lfMiff.;:p.....

0‘)\ _),’(l&%ipphcunl falls in the ..

and Control of Pollution) Cc.ss Act 1977 ﬂnd R

provisions of the said Act and Rules madc thcrcundcr | S e
10. Dally water consumption for the following purposcs <hould not cxcecd -
e Industrial caoling, spraying in mine pits and boiler feed waler = oecvniiinininnnnns 7 0 .......
(Water used for gardening should be included in this category of use)
" @ Domestic purpose TSSO e
e Processing whereby water gets polluted and the pollutants
arc easily hiodegradable 1 piesensrenesnsasensasanants N
e Processing whereby water gels polluted and the pollutants -

are not easily hiodegradable

TheApplicun

) !

-c lv cerrananiege

essisrdih Cmegory of the Water (Prevention

ulcs hladc 1hcn,undcr and the Applicant shall comply with the

the Cess as specified under Section 3 of the said Acl.
[

, ) \3!\0‘2023
(MemberSecretnry/€icf-Engr-Sr—Hnw-Engr. / Env. Engr. / Ass —£ngr.)

Chisinre

........................................

SN e

2 2. Conlinuedal.....

rshall regularly submit to the Board the Returns of Waler Consumption in the prescribed form and pay

AR
' h
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for its umt,n(G}qhg
anamalh 0
(=4
ok Vill=.0 K2 G“"&%nmchq}\— ahﬁ.ﬁ‘qu—‘\ﬁn.O/}Cﬂﬂ(J[...Cg.ﬂ'.',(..,/.\./{..’.""
‘?Y’IMP.&{ QishoRinkham,. L7325,
Thble-1
Outlet | Nature nf I'requency
. \l "
Na. cMMuent P'arameters Standard 0,2:.:’;:::,;‘
0\ Do b
e !]\.” - Deween: 8+ C to 90 |Held Veanrly
k.‘lal.\us!\cndcd Solids Not to exceed: | oomy/l. i !
Biochemical Oxypen Demand (3day at27°C) | Noltoexcced: 3o mi/l.
U,m""c‘“ Oxygen Demand Nol to cxceed . n M/l
Oil & Grease Nolloexceed: (o my/l.
- PR eI ) \]’: LAY Ao O
02 [Dediabinl] —
SH Mehoen! ©itodo | —Do-
TSS.r T | N exceod) | (00 wafT
OQ_C’;w R O P P ‘(ow\ql
A (’Date ’A/p [-na qe"n 1'“"4 \"“ Ffi we gw ot lo@,{)
=T 53
(\ - Y e, i oy pose
=1 e
Fan?ll \ s R T —
.‘ A'C'C"‘j}r\ \(‘ 2 ' "4 fu 5
@] A A (o) I. { - Vot
'@Tb & i
My ;
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/o | 4 4
\ J’ “') ' \ u[_
4 Coment 1o Mle The Ies I:‘Bc.\}g)aQ..Pn wenDsvelopmacwl. Canfon alian. hirmi. 'A‘

' d - ot‘uﬂ ! W
4 For 11 it pt ..Gu\n,g) cumm.c,l\t:\.l&u&--G"“%“’mmckﬂkw‘"-‘BM"Q“’L’"Qm'ncgg'}"c """"" Hhivs

ol Vil Batbapa s POL LSz Khaynasede, Disho Binkhuray, Liaz 23125

' . , . for different purposes g
N The tppdicant shall mstall switable device for mensuting the volume of waler consumed purp ’

mentioned above giving coneet resull 1o the satislaction of the State Board.
, L ¥ . such as S-1,5-2,8-3, ctc.,
120 Allthe stacke connected 1o various sources of cmissions must be designated by numbers such (0L,
and this mint be painted displayed o faciliate identification.

The Applicant shall inaal| camprehensiv
with reference to pener
level af pollutants

¢ control system consisting of pollution control equipment as is warranted

ation of air emissions and operate and maintain the same conlinuously so as to achicve th
ofthe Standant s given in Table-11 below :

“Table-l1
Nack | Stack | Stackattnched | Volume Velocity | Concentratlons of paramelers not to exceed Frcquer!cy
No. | height | Ao (sourcesand | NmYhr, of gas. of cmission
from contiol system. | - “emission —— sampling
Gl ifany): R / SPM |- CO. 1
(in mts.) ‘ m/sec - [(mg/Nm') [ (%vir)
S-1 \
S-2 \
S-3 \\
S-4 \
\\
55 \
S-6
5-7 \
S-8 \
S-9 : \
AN
\\
|
Rl 13)10/20:
(Meslici-Becretnry/Chief~EmprSe-EmeEnar. / Eny, Engr. / Asst—Env—Firgr)

A S L L
UG entinoed. e
Toeritun o
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45 —

(5)
............... %D’Vrlopm'uo C‘.quqaﬂloﬂ Lrwuf"J

c\f\/al)- B‘\”_\'\gaﬂﬂmd‘ﬁk&ﬁqh@f-\hamﬂhﬂk— Phadulia. Oﬂfﬂf‘df Caal (ime.

alip,
P, B0, AP~ th/wp.& Ditkr- ﬁlln.bhqm)Pmr?_mLS"
The Apphicam shall provide
ele. for Monitaring/s
State Boandy sta(T

ports in the stack(s) and other necessary permanent facilitics such as Iadrler, platforin,

ampling the air emissions and the same shall be made available for inspection and use by the

a
aswellas Stare Boand authoriscd agencies.

15, The miic
. ant shy; o Lo
I' shall obserye the following fuel consumplion pattern :-

SLNo - :
20 | Type ol fuel Quantity consumed per day | Fucl burning operation where the fuel is used
*L \

02
03 \
0s
16. The Applicant shall maintain the generation and [rcalmcm/dlspOSﬂ] of non -hazardous solid waste as specified
below :- .
Tyvpe of waste Quantity Treatment Disposal
Oven, Bunden %Sﬂ?ma/cpay | Dumiped o 08 Duw-—p fon beck l’ﬂ“\‘*“‘
T
- awd, neclamatie.

Time - Limitin dB(A) L,
Day Time (06 2.n. to D‘,Vﬁ.m.) ¢S
Niaht Time w;;m 10 06 a.m.) g

\V
ADARS Y : intaln sood Tisuse-keen] . ' T
1R, The “pplicant shall at all times maintain good house-keeping, proper working order, and operate efficiently for
control of pollution from all sources so as not to cause nuisance to surrounding arcas/inhabitants and to achieve
compliance with the tenms and canditions af the consent:

19, The Applicant shall bring about at least 33% of the available apen land under the green caverage / plantation.

20, Thedpplicant shall provide for an alternate electric power source sufTicient to operate all pollution control facilities
mstalled by the Applicant 10 maintain compliance with the terms and conditions of the consent. In absence of such

an altermate electric pawer souree. the Applicant shall stop, reduce or atherwise cantrol production to abide by the
serms and conditions of the Consent regarding pollution level,

21 The Applicant shall install a separate energy neler showing the consumption of energy for operation of pallution
cantrol Jevices.

22 The Applicant shall ensure that fugitive emissions from the activity are controlled so as to maintain clean and safe
environment i and around the factory premises.

23 The dpplicans shall provide érainage system for conveying industrial and domestic liguid waste. Storm-water drain
shall be *ept separate from the drainage systeny meant for industrial and domestic liquid waste
\
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24, The dpplicant shal) Maintain a separate register showing consumption of chemicals used in pollu y
lems.

25. The Applicant sha)| get the samples of hazardous wastes/lcachates analysed at least once in ........eue... ('h
from the laboratory recognised of the West Bengal Pollution Control Board and cnsurc that they conform to the
limits stipulated. Test Teports shall be sent to the Board,

26.  The Applicant shall provide adequate and safe facility for collcction of air, waste water and solid wastc samples by
the State Boand s stafT'as well as Srare Board s authorised agencies.

27. The Applicant shall submit 1o the State Board by the 30th September of every year the Environmental Statcmem
Report for the financial year ending 31st March of the current year in the prescribed form (Form -V) as required
under the provisions of rule 14 of the Environment (Protection) [Second Amendment) rules, 1992,

28. The Applicant shall allow the Officers of the State Board to enter into the applicant’s premises at any reasonable
ume to inspect the pollution control systems as well as moniloring and measuring devices in connection with
prevention & control of pollution,

29. The Applicant shall maintain an Inspection Book in the factory premises which shall be made available to-Officers
& cmployees of the Srare Board for inspection, review and 10 write down any direction or obscervation as is de¢med
necessary during the inspection from time to time. i

30. The Application shall fumish to the State Board all information in respect of quality, quantity, rate of discharge,
place of discharga of liquid effluent and air emissions,

31. The dpplicant shall maintain adequate number of qualified and trained personncl among his stafT for proper main-
tenance and operation of the effluent treatment and / or emission control devices and for overall environment
management of the industry. '

32. The Applicant shall have to make registration for the use of groundwater ifany, will Central Ground Water Author-
ity.

33, The Applicant shall intimate to the State Board immediately of any occurrence or apprehension of occurrence of

~esT 8gy, discharge of any poisonous, noxious or pollutants in excess 0‘f quality as well as quality g5 mentioned earlier (o any
. '(\}—\4’ ceiving walter hody/receiving system or to atmosphere owing to accident or other unforeseen incident/event in-
,::)/ SEP\ luding natural disaster. The Applicant Shal_l (1) l«:!kc all sieps adequale 1o prevent such accident dischargclrc]uasc of
P A0\e) Ng\p\\‘\ donous, noxious or pollutants and to limit their consc'qucnccs lo persons and the environment, (ii) provide to0 the
|4 \ ’HC())% P“Fol cBons working on the site with the information, training and cquipment including a
‘ , N

* A \\ 3 ‘s .
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35.

6.

Additional Conditions See Anusrune.

4.0 The Applicant shall make an application to the State Board in the prescribed form for renewap| of'the consent at least
120 GO4sixty) days before the date of expiry of this Consent.

195

ntidotes hecessary o ensure

lq'ﬂr safety and mitigate the accidental release of pois he environment.
NS .

onous noxious or pollutants 1o {

The Applicant shall not make any altemation/modification/expansion in the existin

8 manufacturing process and
cquipment as well as the pollution control system without prior approval of the Boa

rd.

The Applicant shall comply with the conditions as laid down in the Manufacture,

Storage and Import of hazardous
Chemicals Rules, 1989 and Hazardous Wastes (Management & 11

andling) Rules, 1989
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Anncxure 1o Consemt Letter Number - CO 144043

Additional Conditions jssued 0 M3, The West Bengal Power Development Corporatlon Ltd.

(Gangarnmehuk & Gangnrnmel ' o
i Bl , chirk-1I : . locnted at 180, & 1.S.-Khoyrasole,
Dist- Birbhum, Pin -73||l'_;5 nchuk-Bhadulin Conl Mine), located at 10 d

The unit shall abide by all the conditions mentioned in the EC issucd by MokF & CC.Gol vi'dc
File no. J-11015/375/2006-1A-1(M) d1,12,10.2023 and NOC issuced vide memo no. 601-2N-
87/2022( E ) dated 29.09.2023 in fuvour of the project,

The unit shall maintain the emission norms for the following operations- drilling, C""'I'_”'E-
screening machinery, conveyors, loading and unloading arcas, blasting, hauling, tip>. stockpiles,
dumps etc.lo meet the standards as prescribed by the Central Pollution Control Board (CPCB).

3. The unit should obtain all the slatutory licenses as applicable from other concerned Govt.
Dc¢partment.

4, This consent may be revoked at any time on violation of environmental norms.

5. The unit shall submit comprehensive over burden management plun (o the State Board and
comply with the same accordingly. =

L0 5 ]10)2027%

Environmental Englneer
West Bengal Pollution Control Board
Spulprprz =ty 2R S
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File No.: J-11015/375/2006-1A-11(M)

Government of India
Ministry of Environment, Forest and Climate Change
gl IA Division
) e okeoke
THE T4
Dated 12/10/2023
To,
CHANCHAL GOSWAMI
THE WEST BENGAL POWER DEVELOPMENT CORPORATION LIMITED
WBPDCL BIDYUT UNAYAN BHAVAN SALTLAKE SECTOR - Il LA BLOCK, Kolkata,
KOLKATA, WEST BENGAL, 700106
sudeepwbpdcl@gmail.com
Subjject Expamion of Gangaramchak & Gangaramchak - Bhadulia Opencast Coal Mine from production
capacity of 1.2 MTPA to 3.0 MTPA with total project area of 186.42 ha by M/s The West Bengal
Power Development Corporation Limited located at village Bastabpur, Tehsil Khoyrasole,
District Birbhum (West Bengal) — For Environmental Clearance - reg.
Sir/Madam,

This is in refererce to your application submitted to MOEF&CC vide proposal rwmber
IA/WB/CMIN/433704/2023 dated 04/07/2023 for grant of prior Environmental Clearance (EC) to the
project under the provision of the EIA Notification 2006-and as amended thereof.

2. The particulars of the proposal are as below:

(i) EC Identification No. EC23A0101WB5676217N
(ii) File No. J-11015/375/2006-1A-11(M)
(iili) Clearance Type FreshEC
(iv) Category A
(v) Project/Activity Included Schedule No. 1(a) Miring of minerals
(vi) Sectar Coal Miring
GANGARAMCHAK & g
(vii) Name of Project BHADULIA COAL MINE CANCATANICHAR
(ix) Location of Project (District, State) BIRBHUM, WEST BENGAL
(%) Issuing Authority MOEF&CC
(xii) Applicability of General Conditions No

3. The Ministry of Ervironment, Forest and Climate Change has corsidered the application It is noted that
the proposal is for grant of Environmental Cleararce to Exparsion of Gangaramchak & Gangaramchak -
Bhadulia Opencast Coal Mine from production capacity of 1.2 MTPA to 3.0 MTPA with total project area of

]
é IA/WB/CMIN/433704/2023 Address 1A Division. Ministry of Envitonment, Forest and Climate Change, Page 1 of 20
Indira Paryavaran Bhawan, Jor Bagh New Delh - 110003
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186.42 ha by M/s The West Bergal Power Developmert Corporation Lirrited located at village Bastabpur,
Tehsil Khoyrasole, District Birbhurm(West Bengal). |
The project/activity is covered under category ‘A’ of iternl(a) ‘Minirg of Minerals’ the SChEdUIe]m ]the] EW dIA
Notificatior, 2006 due to its location fall within 5 km fromirterstate boundary of West-Bergal and ]

4 The proposal was corsidered by the sectoral Expert Appraisal Cormittee (EAC) inits 47t mreeting held
during 21-22 July 2023 and 490 meeting held on 29th August, 2023 through Video Corferencing The details of
the p}oposal, as ascertained from the proposal docurnents and as revealed from the discussiors held during the
meetings, are given as under: :

1. The project area is covered under Survey of India Topo Sheet No.73M/1 and is bounded bythe‘gveograplﬁcal
coordinates rarging from 23° 48' 20.812" N to 23° 49' 28.016" N and lorgitudes 87° 12' 20.292" E to 87°
13'52.172"E.

2. Coal linkage of the project is proposed for coal use for various thermal power plarts.
3. Joirt verture cartel has not been formed

4. Project does not fall in the Critically Polluted Area (CPA), where the MoEF & CC’s vide its OM dated 13t
Jarwary, 2010 has imposed moratorum on grart of environment clearance. "

5. Employmnent generation, direct erploymrert to 380 Persors will be provided from the project. -

4./33‘5'1’ 6. The project is reported to be beneficial in ters of ecoromical benefits to the state by the way of Royalty
A Qé“/%om nirerals and to the local people by way of direct and secondary errployrment opporturities.

[ g ) pSER ‘gﬂiqr, Environment Cleararce Irtegrated Gangaramchak Gangaramchak-Badulia Coal Mine Project (1.0

)

/. N .
= [ fO‘J oAl ) located at village Bastabpur, Tebsil Khoyrasole, District Birbhurn, West Bengal was granted vide
‘%1 Ot AP Yeftep dated 17.05.2007. Later, the said EC was trarsferred to M/s The West Bengal Power Developrmert

, : iporation Lirited (WBPDCL) vide leter cated 20.12.2018 for 1.00 MTPA in ML area of 186.42 ha- EC
= ?\\\'v}f\ @ xpansion in Capacity under Miristry's OM dated 11.04.2022 was subsequertly granted on'27.12.2022
nan 5O ffom1 MTPA to 1.2 MTPA in mire lease area of 186.42 ha ;

8. Termms of Reference granted on 29.11.2022 vide letter no.- J-11015/375/2006-1A-1I(M) and arrended on
01.06.2023 (for EC proposals)

9. Total mmiring lease area as per block allotrvert is 186.42ha Miring Plan (Including Progressive Mine
Closure Plan) has been approved by the Coal Cortroller Organization, Miristry of Coal, Govt. of India on

161" Nov, 2022.

10. Total geological reserve reported in the rmine lease area is 10.58 MT with 9.15 MT rrineahle reserves. Out
of total rmineable reserve of 9.15 MT, 9.15 MT are availahle for extraction. Percent of extractionis 86.48 %.

11. One seam with thickness ranging from0.95 - 8.90 m is workahle. Grade of coal is G11, stripping ratio is
5.2297 (inm3 /te), while gradiert is 426 Degree. :

12. Method of rriring operations ervisages by opencast mining method "L

13. Life of mire is 3 years.

14. The project has one external OB durrps inan area of 12.78 ha.

15. Total quarry area is 141.92 Ha out of which backfilling will be done in 127.92ha while final mine void will
be created in an area of 14.0 ha with a depth of 90m Backfilled quarry area of 127.9 ha shall be reclaimed
with plartation. Final rrine void will be converted water body.

16. Transportation of coal has been proposed by in mmine piit head, from surface to siding by road and at sidings
by rail.

17. Reclarmation Plan in an area of 186.42 ha, corprisirg of 12.78 ha of exterral durnp, 5.8Ha of tap soil durmp
and 14.0ma of excavated void In addition to this, an area of 8.0lha included in ithe safety

zone/rationalization area, has also been proposed for green belt developmert.

IA/WB/CMIN/433704/2023 Address, 1A Division Minishiy of Environment, Forest and Climale Change, Page 2 of 20
Indira Parvavaran Bhawan, Jor Bagh New Delhi - 110003
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18.101.77 ha pf forest land has been reported to be irvolved in the project. Approval under the Forest
(COIFGWH?OW Act, 1980 for diversion of 101.77ha of forest land for nor-forestry purposes has been
obtained vide MoEF&CC F.No.8-45/2018-FC dated 29th Oct, 2020.

19. Please mertion any Natioral Parks, Wildlife Sanctuaries and Eco-Sersitive Zones fall within 10 km
boundary of the project - NO ‘

20. No rmarmrvels, arrphibiars, reptiles, and avian faura found durirg the study period doesri t corne under the
Schedule-I category as per Wildlife Protection Act, 1972

21. The ground water level has been reported to be varying between 15.60m to 17.75m during Jre-monsoon
and between 13.85m to 15.50m during post-monsoon. Total water requirerrert for the project is 150 KLD.

22. Application for obtaining the approval of the Central Ground Water Authority for 1200 m/hr has been
submtted on 30.06.2016.

23. Public hearing for the project of 3.0 MTPA capacity in an area of 186.42ha was conducted on 06.02.2023 at
_12.00 .Noon, urder the Chairmarship of IAS, ADM (Gen). Major issues raised in the public hearing
including appropriate action plan has been attached in Annexure-I1.

24. Corsert to Operate for the existing capacity was obtained from the State PCB on 30.07.2021 and is valid
till 31.07.2026.

25. Hingla River is flowing boundary of lease. The river will not be diverted

26. Regular moritoring of ambiert air quality is being carried out on fortnightly basis. The docurnerted report is
subrmitted to SPCB, West Bengal and also to MoEF&CC along with half yearly EC compliance report. In
o general, the results of armbient air quality rmoritoring data were found within prescribed limits except few
esT Bl?lyc,aberratiors which can be attributed to the specific local conditions during the day of sammpling.
g court cases, violation cases are pending agaimst the project of the PP.

Q
&/ wpSE '
| 8 ’\\Q?Oc £S5 p‘\‘%\ﬁﬂr ;?j:moject does not involve violation of the EIA Notification, 2006 and amendmert issued there under. The
il oL %0' C %pmducﬁon from the mine was started from the year orwards. No excess production of coal from the

WAL Qe t\’L e %Qtu’oned capacity has been realized since the commencernert of rmining operatiors.
Wiy

7San AR 3PT e project doesri't involve any project affected farlies.
30. Total cost of the project is Rs. 111.5 crore. Cost of CSR  is Rs.100 lakh, Capital, cost is Rs 278 lakhs &
Recurring cost is Rs 77 lakhs.

31. M/s Bengal Exrta Coal Mires Ltd has obtained EC for production of 1 mmillion TPA coal from MoEF vide
Jetter ro.- ]-11015/375/2006-IA-11. (M), dated 17t May, 2007 and subsequertly EC was transferred to M/s
West Bergal Power Development Corporation Ltd (WBPDCL) on 20t Dec,, 2018. .

\

32. The Mines has obtained EC in favour of the project for capacity exparsion of 1.20 MTPA on 27.12.2022 as
15t Stage of the OM dated 11.04.2022.

33. Environmental Baseline data was generated in the Surmmmer season from From: 01/03/2022 to 31/05/2022
(Surmmer Seasor) at 8 locations. The result indicates that the maxirmum and minimum values are 50.12 to

90.58 pg/m? for PM10, 22.62 to 58.13 pg/m3 for PM2.5. The SO2 concertratiors are in the range of 4.31 to
9.81 and NOX in the range of 9.18 to 18.15 pg/m.

« The incremental increase is projected to be 17.33 pg/m® for PM10, 7.26 pg/m? for PM2.5. The value of total
GLC is estimated to be 105.02 pg/m? for PM10, 64.62 pg/r for PM2.5. The observed pollutart levels are
cormpared with CPCB National Ambient Air Quality Standards ‘

« Surface water Monitoring was done at 3 locatiors. The result indicates that the pH value in the range of 7.24
to 7.8, dissolved oxygen in the range of 6.40 to 7.20 mg/], total Arsenic found to be BDL (<0.01), total
dissolved solids ranged 280 to 402 mg/], total hardness in range of 110.0 to 172.0 mg/l. Surface water

IA/WB/CMIN/433704/2023 Address 1A Division. Minislry o Environment, Forest and Climale Change, Page 3 of 20
Indira Parvavaran Bhawan, Jor Bagh New Delhi - 110003



e NN TN

R A XY
5 (WO esMEN
AN T

oL

sarples have Coli forms ranges between 123.6 to 267.8 MPN/100 mil and contarrinated due to surface
ruroff entering these sources,

4. The Expert Appraisal Corrittee in its 49t EAC meetirg held on 29% August, 2023 through Video
Conferencing  has  reconmended the project forgrant of Enviromment Clearance (EC). Based on
reconrrprdatiom of the EAC, Miristry of Environmert, Forest and Climate Change hereby accords approval
for Erwironment Clearance(EC) to Expansion of Gangaramchak & Gangaramchak - Bhadulia Opencast
Coal Mine from production capacity of 1.2 MTPA to 3.0 MTPA with total project area of 186.42 ha by
Ms The West Bengal Power Development Corporation Limited located at village Bastabpur, Tehsil
thyrasple, District Birbhum(West Bengal).under the provisiors of the Ervironmert Impact Assessment
Notification, 2006 and subsequert armendrments/circulars thereto subject to the conpliance of the following
terms & conditions / specific conditiors in addition to the standard erwvironmental conditiors notified by the
Ministry as per Annexure 1.

1. The Secretary, Ministry of Coal, Shastd Bhawan, New Delhi

2. The Deputy Director General of Forests, Integrated Regional office, Kolkata IB -198, Sector III Salt Lake City,
Knlkata 700106

3. The Secretary, Departrert of Erwironment & Forest, Goverrrent of West Bengal, Secretariat, Kolkata.

4. The Chairman, Certral Ground Water Authority, Miristry of Water Resources, Curzon Road Bamracks, A-2, W-3
Kasturba Gandhi Marg, New Delhi :

5. The Chairman, West Bengal State Pollution Control Board, Parivesh Bhawan, 10 A, Block LA, Sector Iﬁ,.'Salt Lake
City, Kolkata- 700098Murmbai — 2 ;

6. The District Collector, Birbhumm, Government of (West Bengal)
,;-;,:e;rmtcgm.g File 8. PARIVESH Portal ‘ ' .

-',//'E#( ,

~f

- ' Annexire 1

S. No EC Conditions

PP shall obtain CTE/CTO from State Pollution Control Board for 3.0 MTPA production capacities

11 for open cast operation

PP shall install mechanized equipment as much as possible within the mine in order to reduce the

12 dust emission

Dedicated concrete Road with length of 15.2 km and 12 mt width from nines to Railway siding by
October 2023 with fixed sprinkling system at every 500m away from the villages and sensitive
1.3 location like school and hospitals shall be constructed to transport the coal prior to the start of the
mining operation. Further 10 mts width of tree plantation shall be conducted to mitigate the
vehicular and dust errission on both side of road.

L

IAIWB/CMIN/433704/2023 Address 1A Division, Minisiry of Enviconmenl, Forest and Climate Change, : Page 4 of 20
India Parvavaran Bhawan, Jor Bagh New Delhi - 110003
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EC Conditions

14

ETP shall be operationalized and its output result should be ronitored regularly and its
performance report be submitted IRO.

15

1.6

As proposed, after commissioning of CAAQMS by October 2023 the online data shall be shared
with SPCB and CPCB.

PP shall maintain the sufficient distance of at least 150m from ML boundary to Hin@ rive( dam
PP shall construct Garland drain & Toe Wil all around the OB durp site and sufficient height of
Toe wall should be provided around the durrp towards Hindo river.

1.7

Mine water should not allowed to flow into the near Hindo river dam and the quality of river water
shall be monitored on Six-rmonthly basis. ;

18

PP should ot dump the Over burden outside the ML areq, all mining related activity shall be
inplemented concurrently with the stipulation given in mine plan

19

PP should not durrp overburden towards the Hindo river dam PP shall conrplete thick plantation
towards the Hindo river dam

PP shall place atleast 6 nos. of fog canon at proper place in order to arrest the dust emission and
working report shall be submitted to IRO.

PP shall submit the Hydrological study report for the near Hindo river Dam to IRO within 12
ronth,

PP shall deploy the truck size of upto 40 tonnes (payload) for transportation of coal by road
Transportation of coal shall be done in covered trucks orly till the corrpletion of mechanization in
the ML area.

PP shall submit the Copy of NOC for withdrawal of groundwater from e concerned authority
within six month to IRO, MOEF&CC.

114

PP shall inplement the activities-wise proposed budget of Rs. 278 lakhs and total recurring cost for
the entire life of the mine (3 years) is Rs. 77 lakh/year (as EMP cost) in time bound manner
rrentioned above para 49.3.2 of minutes. The details of annual expenditure incurred shall be part of
report to be submitted to IRO, MoEF&CC. PP needs to include the audited figures against the
expenditure and activities to be monitored by through dedicated rmonitoring mechanism The
rmaintenance of all activities shall be covered through recurring cost of Public Hearing, and
continued as a part of CSR budget.

115

PP shall implement the time bound action plan with budget against issues raised in Public Hearing
in time bound manner as mentioned above para 49.3.2 of minutes. The details of annual expenditure
incurred shall be part of report to be subnitted to IRO, MoEF&CC. PP needs to include the audited
figures against the expenditure and activities to be monitored by through dedicated rmonitoring
mechanism The maintenance of all activities shall be covered through recurring cost of Public
Hearing, and continued as a part of CSR budget

1.16

—

Capital cost of Rs. 1680 lakhs as part of Mining Closwre activities shall be inplemented
concurrently with stipulation given in mine plan for Gangaramchak Bhadulia Coal Mine Project.
Mine closure is required to be implemented concurrently with stipulation given in mine plan.

IA/WB/CMIN/433704/2023

Indira Paryavaran Bhawan, Jor Bagh New Dell - 110003
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S. No

EC Conditions

1.17

2 water harvesting pond shall be created separately to recharging the ground water and usage of
project affected farrilies.

1.18

PP shall monitor regularly water levels in open dug wells located in village and by establlshmg
Piezorreter to ascertain the impact of mining over ground water table and to plan mitigative
measwres to recharge the area

1.19

Main haul road in the mine shall be provided with permanent water sprinlers, and other roads
shall be regularly wetted with water tankers fitted with sprinklers. Also PP shall install Mist

Cannon Dust Suppression Systerrs (distance 80-100 mtrs.) at Coal Stock Yard to suppress the dust
particles.

1.20

Garland drains (2mX3m) or of adequate size shall be provided at the toe of the benches to arrest
discharge and runoff with silt and sediments swging into areas adjoining the periphery of
Overburden durmp, which will be regularly cleaned before the onset of monsoon every year.

1.21

Check darrs shall be constructed at required locations within drains to arrest eroded materials and
settling ponds shall be constructed to treat mine discharge water inside the mine block

1.22

Proper profiling of working benches of pits and durrps shall be done to channelize water in garland
drains & surps.

& ( greenbelt development.

Waste generated from the domestic use shall be treated in STP and the treated water will be utilized
in plantation & greenbelt developrment. Wastewater from the HEMM washing/ workshop ‘will be
. treated in ETP. After treatment, water will be reused in washing of HEMV, dust s&q;press:on and

§wrpmg of OB shall maintain distance of about 200 s from any habitation and additional
reenbelt development/plantation (atleast 8 to 10 ft trees) shall be carried out at the penphery of
>"the mine lease area as well as in the adjacent area of wllage

PP shall limit the activities of mining in its mine lease area only. No OB. Dunrping and
infrastructure activity should be proposed and durrped on forest land. Accordingly revzsed Mine
Plan should be subritted (if required) and submitted to Ministry. ,

1.26

PP shall make use of advanced computer simulation techniques for design and execution of blasting
operation in the mine. PP shall make use of Electronic Delay Detonators for optimal blasting in
coal and OB rock to minimize the environmental impacts of blasting such as ground vibratior, fly
rocks and excessive dust generation

1.27

PP shall deplay atleast 20% of overall fleet of durpers/trucks as electrical or CNG/LNG based
dunpers/trucks for transportation of coal/OB etc.

1.28

PP shall reduce the carbon footprint after sequestration of CO2. IRO will review the progress of
CO, sequestration. The process of sequestration of CO2 will include the planting trees, by
“Developing carbon capture and storage (CCS) technologies” and inplemrentation of renewable
energy. Further, PP shall carty out enoygh plantation to ensure carbon sequestration lost due to

deforestation and other fossil fuel based activities.

1.29

PP shall create a “Public Grievance Redressal and Monitoring Systent” for resolving ary issues

IA/WB/CMIN/433704/2023 Address 1A Division Ministry of Environment, Forest and Climate Change, Page 6 of 20
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EC Canditions

related to the pollution of mines and corrplaint has to resolve as soon as possible not beyond 30
days. In this regard, adequate awareness to be spread among the public to address their grievance
{0 compary with simple and easy manner and for which compary needs to devise the mechanism
The same shall be reported to IRO within 3 months. A loghook to be maintained by PP on “Public
Grievance Redressal and Mornitoring System

110 PP shall ensure distribution of water from the artificial reservoir within and outside Mine lease
’ area in consultation with gram panchayat. The water treatrent plant to meet the requirerrent with
the start of production
1.31 PP shall conduct third party audit of compliance of EC condition at an interval six months and its
report shall be submitted to IRO, MoEF&CC. :
1.32 The status of mine closure activities must be included in every six months conpliarce report

submitted to the state pollution control board and IRO.

Pp to install solar lights along the road used for transportation of minerals to avoid the accidents
1.33 at rugh_r and also seek its maintenance. PP is asked to also identify the rural areas for installation of
ST B, Solar light with its maintenance within the study area of 10 km radius buffer zone within one year.

L\“‘. & {1: b . . ye

f~

/ p WA :
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aepd: 16 é%ons of nearby villages shall be given training on livelihood and skill development to make them
7 12 ( @rplayable with its proper records.

< <16
/ § St ? (o provide bio toilets to the villages located within the study areas within 1 year from the grant
i3]
~

o |

PP shall pay to farmers of agricultural lard if there is any loss due to pollution found by concerned
District Commissioner as per extent rules or norms.

PP should establish in house (at project site) erwvironment laboratory for measurement of
environment parameter with respect to air quality and water (surface and ground). A dedicated
1.37 tearn to oversee ervirorurent managerent shall be setup which should comprise of Environment
Engineers, Laboratory cherrist and staff for monitoring of air, water quality pararreters on routine
basis. Ay non- conpliance or infringement should be reported to the concerned authority.

Union of India &Ors vide its judgerrent dated 8th J anuary, 2020 has directed the Union of India to
inpose a condition in the mining lease and a similar condition in the environmental clearance and
the mining plan to the effect that the mining lease holders shall, after ceasing mining operatiors,
wndertake re-grassing the mining area and ary other area which may have been disturbed due to
e their mining activities and restore the land to a condition which is fit for growth of fodder, florg,
fauna etc. Cormpliance of this condition after the mining activity is over at the cost of the mining
lease holders/Project Proponent”. The implementation report of the above said condition shall be
sent to the Regional Office of the MOEF&CC.

PP shall conduct feasibility studies for assessment of voids for backfilling of ash and mixing of ash
1.39 with overburden, taking up backfilling ash and OB mixing activities during operations as well as
' post closure of mines in line with the Fly Ash Utilization Notification, 2021. '

Standard EC Conditions for (Mining of minerals)

IA/WB/CMIN/433704/2023 Address 14 Division Ministiy ol Environmenl, Forest and Climate Change, Page 7 of 20
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y/ 55
/ 1 Statutory compliance

= S. No EC Conditions
|

11 The project proporent shall obtain forest clearance under the provisiors of F 0@ (Con?*exvation)
Act, 1986, in case of the diversion of forest land for non-forest purpose involved in the project

12 The project proporert shall obtain clearance from the National Board for Wildlife, if applicahle.

The project proponert shall prepare a Site-Specific Conservation Plan & Wildlife Managenent Plan
} and approved by the Chief Wildlife Warden The recormmendatiors of the approved Site-Specific
i 13 Corservation Plan / Wildlife Managerert Plan shall be irplemerted in consultation with the State
| Forest Departrrert. TThe implerentation report shall be furnished alorg with the six-morthly
| compliance report (in case of the presence of schedule-I species in the study area). :

} The project proporert shall obtain Consent to Establish / Operate under the provisiors of Air
\ 14 (Prevertion & Cortrol of Pollutior) Act, 1981 and the Water (Prevertion & Cortrol of ,Pol'lun'on)
Act, 1974 from the concemmed State pollution Cortrol Board/ Committee = pdor to
start/cormencerrent of mmining operations/production

15 The project proponent shall obtain the necessary permission from the Certral Ground Water
T Authority .
‘ 16 Solid/hazardous waste generated in the mines needs to addressed in accordance to the Solid Waste
- y Mamgement Rules, 2016/Hazardous & Other Waste Managerment Rules, 2016. e
17 ) ,‘\ ,> Pemussmn of power supply to be taken from the concerned authority for meeting power demand of
AN /';rthe project site.
| L — i
3
18 The meaximum production or peak production at any given time shall not exceed the hITIlt as
' prescribed in the EC.
UEsT gg,
3« o "o " | Validity of Environment Clearance is as per life of the rine mentioned in EC letter or 30 years as
Ao : R\ 7 r LIA Notification, 2006 and its armendrments therein
/ 0o A0 N ASE ¥ | pe
['3‘('\405"’“‘\';\( = . . . : - , :
"\ od g A ? All the corditions stipulated in previous Environment Clearance conditions should be strictly
@ a8 N /& | corplied within certain timeline
D NEVEZN

Nap G0
2 xﬁré{usahty monitoring and mitigation measure

S.No EC Conditions

Cortinuous ambient air quality monitoring stations as prescribed in the statue be estallished in the
core zone as well as in the buffer zone for moritoring of pollutants, narmely PM10, PM2.5,'SO2 and
NOx Location of the stations shall be decided based on the meteorological data, topographical
2.1 features and environmentally and ecologically sersitive targets in corsultation with the State
Pollution Control Board Online arnbiert air quality monitoring statiors may also be irstalled in

addition to the regular rmonitorirg stations as per the requirement and/or in corsdtanon with the
SPCB. The new CAAQMS should be installed with exparsion.

2.2 The Ambient Air Quality monitoring in the core zore shall be carded out to ensure the Coal

IA/WBICMIN/433704/2023 Address 1A Division Minisiy o Environmenl, Forest and Climale Change, Page 8 of 20
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56

EC Conditions

Industry Standards rotified vide GSR 742 (E) dated 25th Septernber, 2000 and as amended from
: tre to time by the Central Pollution Cortrol Board. Data on arabient air quality and heavy metals

such as Hg, As, Ni, Cd, Cr and other moritoring data shall be regulady reported to the
a Miristry/Regional Office and to the CPCB/SPCB. _

Transportation of coal, to the extert, if permritted by road, shall be camied out by covered
trucks/conveyors. Effective cortrol measures such as regular water/rmist sprinkling/rain gury Fog
23 canron etc shall be carried out in critical areas prore to air pollution (with higher value§ of
PM10/PM2.5) such as haul road, loading/unloading and transfer poirts. Fugitive dust ermissions
from all sources shall be controlled regulady. It shall be ensured that the Ambiert Air Quality
| pararveters conform to the nonms prescribed by the C ertral/State Pollution Control Board

The transpoitation of coal shall be carried out as per the provisions and route envisaged in the
approved Mining Plan or ervironment moritoring plan Trarsportation of the coal through the
existing road passing through any village shall be avoided In case, it is proposed to construct a
‘bypass' road, it should be so corstructed so that the impact of sound, dust and acciderts could be
appropriately mitigated

25 PP to irstall solar lights along the road used for transportation of coal to avoid the acciderts at night
) and also seek its maintenance.

| Vehicular enissions shall be kept under control and regulady moritored. All the vehicles engaged
2.6 in mining -and allied activities shall operate only ‘after obtaining ‘PUC’ certificate from the
authorized pollution testing centres.

Coal stock pile/crusher/feeder and breaker material transfer poirts shall invariahly be provided with
¢ ‘dust suppression system. Belt-corweyors shall be fully covered to avoid air bome dust. Side
“claddirg all along the conveyor gartry should be made to avoid air borme dust. Drills shall be wet
\ d;oémted or fitted with dust extractors.

& oy,

n Ngﬁd' NO / goal handling plart shall be operated with effective cortrol measures wir.t. various erwirormental
Y. uﬂ(’ <§$a‘mrmters. Environmental friendly sustainable technology should be irmplemented for mitigating
P NaR 59 suchparamaters

Adequate measures on EMP should be analyzed on anrual basis to assess the trend of air pollution

29 data from cortinuous moritoring station and quarterty report shall be generated and subrritted with
6 monthly compliance reports to RO, MoEF&CC.

Effective safeguard measures for prevention of dust generation and subsequent suppression like
regular water sprinlding shall be carried out in areas prore to air pollution The Fugitive dust
2.10 ermission from all sources shall be regulady cortrolled by installation of required equiprent’s. It
should be ensured that air pollution level confirm to the standards prescribed by the
MOEFCC/CPCB

Adequate rumber of Fog canon (st sprayer) shall be installed to reduce the impact of air pollution

211 at dust generating sources with time bound action plan
212 PP should Irstall Wind breaker/shield arrangement alorg the railway sidirg for reducing the dust
L' propagation in upwind direction
IA/WB/CMIN/433704/2023 Addiess 1A Division, Ministry of Environment, Farest and Climate Change, Page 9 of 20
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EC Canditions

qut environmertal closure third party monitoring by reputed instituted in air quality, water, land &
soll etc shall be camied out and analysed with EMP measures at regular irterval. A suitable
recormrmendation in this regard, shall be furrnished to IRO, MoEF&CC for cormpliance. The data

213
wsed for analysis shall be obtained from cortiruos AQMS, site specific water regime. Also third
party shall aralyses the inplermertation of river diversion, meeting to the requiremert of project
report.

214 Corrparison of average morthly termperature of pre and post mmine operation after obtaining EC shall

be elaborated for post three years and a record to be maintain at regular interval.

3 Water quality monitoring and mitigation measures

S. No

EC Conditions

31

The effluert discharge (mine waste water, workshop effluent) shall be moritored in terrrs of the
pararreters rotified under the Water Act, 1974 Coal Industry Standards vide GSR 742 (E) dated
25th Septernber, 2000 and as amended from tirne to tirme by the Central Pollution Control Board

3.2

The rronitoring data shall be uploaded on the cormparty’ s welsite and displayed at the project site at
a suitable location The circular No.J-20012/1/2006-1A.11 (M) dated 27th May, 2009 issued by
Miristry of Environmert, Forest and Climate Change shall also be referred in this regard for its
compliance.

, Regular moritoring of ground water level and quality shall be carded out in and around: the mine

V,
(Lease area by establishing a network of existing wells and constructing new piezometers durirg the

pEining operatiors. The moritoring of ground water levels shall be carried out four times a year i.e.
@:Ln*orsoon, morsoorn, post-morsoon and winter, The ground water quality shall be monitored
@hce a year, and the data thus collected shall be sert regularly to MOEFCC/RO.
SN

Moritoring of water quality upstream and dowrstream of river including pors, lakes, tanks shall be
carried out once in six months and record of moritoring data shall be maintained and submitted to
the Miristry of Environmert, Forest and Climate Change/Regional Office. ;

3.5

Ground water, excluding mine water; shall not be used for mining operatiors. Rainwaterﬁarvesﬁrg
shall be irplermented for conservation and augmertation of ground water resources.

3.6

Catch and/or garland drains and siltation ponds in adequate numbers and appropriate size shall be
corstructed arourd the mine working, coal heaps & OB durrps to prevent run off of water and flow
of sediments directly irto the river and water bodies. Further, durnp material shall be properdy
corsolidated/ compacted and accunmlation of water over durps shall be avoided by. providing
adequate channels for flow of silt irto the drairs. The drains/ ponds so constructed shall be regularty
de-silted particularly before onset of monsoon and maintained propedy. Surmp capacity should
provide adequate retertion period to allow proper settling of silt material. The water so collected in
the surrp shall be tilised for dust suppression and green belt developrrert and other industrial use.
Dirmension of the retaining wall constructed, if ary, at the toe of the OB durnps within the rrire to
check run-off and siltation should be based on the rainfall data. The plartation of native'species to
be made between toe of the durp and adjacert field/habitatiorywater bodies. ‘

3.7

Adequate groundwater recharge rmeasures shall be taken up for augmentation of ground water. The
project authorities shall meet water requiremert of nearby village(s) after due treatrent conforrring

IA/WB/CMIN/433704/2023 Adddiess 1A Division, Ministiy of Environment, Forest and Climate Change,
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EC Conditions

to the specific requiremert (standards).

[ndustial waste water generated from CHP, workshop and ofher weste water, shall be propety
1.8 collected and treated so as to corform to the standards prescribed under the standards prescribed

under Water Act 1974 and Enwvironrment (Protection) Act, 1986 and the Rules rrade there under, ard
3 arrended from tirme (o time. Adequate ETP /STP needs to be provided

The water purrped out from the rmire, after siltation, shall be utilized for industrial purpose viz.
Watering the rine area, roads, green belt developrrert etc. The drains shall be regulady desilted
particulary after monsoon and mairtained properly.

The surface drainage plan including surface water corservation plan for the area of influence
affected by the said Iining operatiors, corsidering the presence of river/rivulet/pond/lake etc, shall
be prepared and irmplemerted by the project proponert. The surface drainage plan and/or any
3.10 diversion of natural water courses shall be as per the approved Mining PlaryEIA/EMP report ard
with due approval of the concerned State/Gol Authority. The construction of embankmert to
Prevent any danger agairst inrush of surface water into the mine should be as per the approved
Miring Plan and as per the perrmission of DGMS or any other authority as prescribed by the law:

The project proponert shall take all Jrecautiorary measures to ensure Tiverine/ripadan ecosystemin—]
31 and arourd the coal mine up to a distance of 5 km. A Ivaring/rdpardan ecosystern conservation and
' foaragerrent plan should be prepared and irmplemented in corsultation with the imigation / water

‘ /ZST BEA’G' . resource depamrgm in the state governmert. '
NI\
~

Quality of polluted water generated from the operatiors which include COD ard acid mine drainage
and mmetal cortarrination shall be moritored along with TDS, DO, TSS. The moritored data shall be
uploaded on the website of the cormpany as well as displayed at the site in public dormain

'.J'\ PLAMEN
! f/p\_\%‘b' Domestic water shall be providirg to the residents/villages which are coring under the zone of
| FBARS T influence of the project due to ground water extraction and mining operation by irstalling adequate
| rurnber of RO plants with proper supply line and Taps within 2 years :

No obselete techrologies for sewage treatrent shall be implerrented Construction of Sewage
314 Treatment Plart with latest technology should be cormpleted within 2 years and treated water shall
L be reused for plantation CTE and CTO of STP shall be obtained as per the norms,

4 Naise and Vibration monitoring and prevention

—_—

S.No EC Caonditions

12 Controlled hlasting techriques shall be practiced in order to mitigate ground vibratiors, fly rocks,
' noise and air blast etc., as per the guidelines prescribed by the DGMS.

|A/VVB/CM|NI433704/2023 Address TA Division. Ministry of Enviconment, Forest and Climate Change, Page 11 of 20
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/ S.No EC Conditions
The roise level survey shall be carried out as per the prescribed guidelines to assess noise exposure
43 of the woramen at vulrerahle poirts in the rmine premises, and report in this regard: shall be
subrvitted to the Miristry/RO on six-rmonthly basis.
5 Mining Plan
S.No EC Conditions
51 5- Star Rating is mandatory to obtaire certification as per guidelines of Mirinstry of Coal
\
i 5.2 Mining shall be cared out under strict adherence to provisions of the Mines Act 1952 and
i subordinate legislations made there-under as applicahle.
| Mining shall be carried out as per the approved miring plan (including Mine Closure Plan) ahiding
| 5.3 by rining laws related to coal mining and the relevant circulars issued by Directorate General
) Mines Safety (DGMS).
| 54 No mining shall be camied out in forest land without obtainirg Forestry Cleararce as per Forest
| ' (Corservation) Act, 1980.
Js Efforts should be made to reduce energy and fuel consumption by conservation, efﬁmency
*&% T BEy, improvererts and use of renewable energy.
: ,j( /
e ZANNY
&~ Pp\\\ < = | PP shall adopt mining method by preferably using surface rriners for the project and silo loadmg
3 (W)V8° 2
31M0 E: Pfl ) 3| through inpit conveyor should be adopted
2\ @ i .
’ '7‘(// L &e/q’ﬂ_\ 19 ¢ | Trarportation of coal till Railway Siding shall be developed to avoid transportation through Road
| "SThAR T
‘ 6 Land Recalmation
S. No EC Conditions
Digital Survey of entire lease hold area/core zone sing Satellite Remote Sensing smvey;vshall be
carred out at least once in three years for monitoring land use pattem and report in 1:50,000 scale
el or as rotified by Miristry of Environment, Forest and Clirrate Change(MOEFCC) from time to
tirme shall be submitted to MOEFC C/Regional Office (RO).
The final mine void depth should preferahly be as per the approved Mine Closure Plan, ard in case
\ it exceeds 40 m, adequate engineerirg intervertiors shall be provided for sustenance of aquatic life
| 62 therein The remaining area shall be backfilled and covered with thick and alive top soil. Post-
n ' mining land be rendered usahle for agricultural/forestry purposes and shall be diverted Further
‘ action will be treated as specified in the guidelines for Preparation of Mine Closure Plan issued by
\ the Miristry of Coal dated 27th August, 2009 and subsequent amendments.
\\‘ The entire excavated area, backfilling, external OB durping (including top soil) and afforestation
| 63 plan shall be in conformity with the “during mining”/”post mining” land-use pattern, which is an
' integral part of the approved Mining Plan and the EIA/EMP subritted to this Miristry. Progressive
corrpliance status vis-a-vis the post rrining land use pattern shall be submitted to the MOEFCC/RO.

IA/WB/CMIN/433704/2023
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EC Conditions

6.4

Fly ash shall be used for external durmp of overburden, bacldilling or stowing of mine as per
provisions contained in clause (i) and (ii) of subparagraph (8) of fly ash rotification issued vide SO
2804 (E) dated 3rd Novernber, 2009 as amended from time to time. Efforts shall be made to utilize
gypsum generated from Flue Gas Desulfurization (FGD), if any, alorg with fly ash for extemal
durmp of overburden, backfilling of mines. Cormpliance report shall be subrmitted to Regional Office
of MOEF&CC, CPCB and SPCB.

6.5

Further, it may be ensured that as per the time schedule specified in mine closure plan it should
rerain live till the point of utilization The topsoil shall temporarily be stored at earmarked site(s)
orly and shall not be kept unutilized. The top soil shall be used for land reclarnation and plantation
purposes. Active OB durrps shall be stahilised with native grass species to prevent erosion and
surface run off. The other overburden dumps shall be vegetated with rative flora species. The
excavated area shall be backfilled and afforested in line with the approved Mine Closure Plan
Moritoring and managerrent of rehakilitated areas shall cortirue urtil the vegetation becorres self-
sustaining. Compliance status shall be subrritted to the Miristry of Ervirormert, Forest and
Climate Change/ Regional Office.

The project proponent shall make necessary alternative arangererts, if grazing land is involved in
core zone, in consultation with the State goverrment to provide alternate areas for livestock grazing,
if ary. In this cortext, the project proponert shall irmplervert the directions of Honhle Supreme

Court with regard to acquiring grazing land.

y|' Top soil should be stored separately at marked area and necessary vegetation shall be mairtained to

‘,g avoid any entrainmert of dust

é?PIDgIESSI'VE backfilling of mine and progressive reclamation of OB durrp shall be done

.KAJV/.O\
Es -\
> NG
05,
1, O -7/\.!(}\
R7 P/
O | LA

Active OB Durrp should not be kept barreryopen and should be covered by terporary grass to
avoid air bom of particles

6.10

PP shall explore the possihilities of utilization of OB material for different purposes (in construction
of roads/ manufacture of artificial sand, aggregates/ use for fanmers etc.)

6.11

All approach roads to mine and all other roads which are in regular use should be black topped. The
maintenance of road shall be done by PP in collaboration with state government

6.12

Hor hle Supreme Court in an Wiit Petition(s) Civil No. 114/2014, Common Cause vs Union of
India & Ors vide its judgement dated 8th Jarwary, 2020 has directed the Union of India to irmpose a
condition in the rining lease and a sirrilar condition in the environmental clearance and the mmining
plan to the effect that the mining lease holders shall, after ceasing mining operatiors, undertake re-
grassing the miring area and any other area which may have been disturbed due to their mining

Compliance of this cordition after the mining activity is over at the cost of the mrining lease
holders/Project Proponent”. The implerertation report of the above said condition shall be sent to
the Regional Office of the MoEF&CC

activities and restore the land to a condition which is fit for growth of fodder, flora, fauna etc. -

7 Green belt

IA/WB/CMIN/433704/2023
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S.No EC Conditions

71

The project proporent shall take all precautionary measures during riiring opera_ltion for
corservation and protection of endangered/enderric flora/faurg, if any, spotted/reported in the
study area The Action plan in this regard, if any, shall be prepared and implererted in
corsultation with the State Forest and Wildlife D epartrrert.

7.2

L

Greenbelt consisting of 3-tier plantation of width not less than 7.5 m shall be developed all
along the rmine lease area as soon as possible. The green belt comprising a Imix of rative species
(enderric species should be given priority) shall be developed all along the major approachy coal
transportation roads. And Plartation should also be caried out in nearby area with corsert of
forest department and gram panchayat within 10 km radius with its proper maintanance

8 Public hearing and Human health issues

S.No EC Conditions

8.1

Adequate illurmination shall be ensured in all mine locations (as per DGMS standards) and
monitored weekly. The report on the same shall be subritted to this ministry & it's RO on six-
morthly basis.

The project proponent shall undertake occupational health survey for iritial and periodical medical
examination of the persornel engaged in the project and maintain records accordirgly as per the
provisions of the Mines Rules, 1955 and DGMS circulars. Besides regular periodic health check-up,
20% of the persornel idertified from worldforce engaged in active mining operatiors shall be
subjected to health check-up for occupational diseases and hearing impairmert, if arty, as amended
time to time.

[
:'5 Persornel (including outsourced enployees) working in core zone shall wear protective respiratory
# devices and shall also be provided with adequate training and information on safety and health

s Q

Implermentation of the time bound action plan on the issues raised during the public hearing shall be
ersured The project proponert shall undertake all the tasks/measures as per the time bound action
plan subritted with budgetary provisions curing the public hearing. Land oustees shall be
corrpersated as per the rnoms laid down in the R&R policy of the company/State
Govermnment/Central Governmert, as applicable.

8.5

The project proporert shall follow the rritigation measures provided in this Miristry's OM No.Z-
11013/5712014-IA.11 (M) dated 29th October, 2014, titled ‘Impact of mining activities on
hahitations-issues related to the mining projects wherein hahitations and villages are the part of
rmine lease areas or hahitations and villages are surrounded by the mine lease area’ .

8.6

PP to conduct need based assessmert survey of the area to for in order to decide the activities to be
camied under the CSR and to provide detail of the activity carded out with adequate budgetary
provision and time bound action plan

8.7

PP should conduct epiderriology study to (analysis of the distribution, patterns and determinarts of
Tealth and disease conditions in defined populatiors).

ﬁS

Permanent Health care facilities of Hospital should be estahlished within 5 km of project boundary

IA/WB/CMIN/433704/2023 Adidier o A Division Miniciy of Cnviinnment, Forest and Chimale Change, Page 14 of 20
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7.
Sho EC Canditions
for the local people.
8.9 PP TTust ersure an ermergency action plan during pandemic in order to provide assistance to the
rearby villages located within the 10 km radius buffer zone (If required)
810 PP is asked to also idertify the rural areas for irstallation of solar light with its mairterance within
the study area of 10 km radius buffer zone within ore year
811 PP {0 take measure for installation of Renewahle Energy sources in nearby area falling within 10
km radius
The illumination and sound at right at project sites distub the villages in respect of both hurman and
animal population. Consequert sleeping disorders and stress may affect the health in the villages
8.12 located close to rrining operatiors. Hahitations have a right for darkness and minirmal noise levels at
right PPs rmust ensure that the hiological clock of the villages is not disturbed; by orierting the
floodlights/ masks away from the villagers and keeping the noise levels well within the prescribed
limits for day light/right hours
813 Adequate facility of drinking water, plartation and other social amerities should be provided to
s established R&R villages.
NE ASEP‘ ‘K;Persorrs of nearby villages shall be given training on livelihood and skill developmert to make them
S N ®mployable with its proper records. .
i MHQSSA‘; 20 prope
" VAT =
&‘\1‘58 ed rforrpemau'on of the land acquired for the project shall be settled as per the R&R Policy within
12/ 16/ R fixed tireline
‘;‘d N e O
AR
9 Corporate Environment Responsibility
S. No EC Conditions
The cormparty shall have a well laid down ervironmental policy duly approve by the Board of
Directors. The envirormmental policy should prescribe for standard operating procedures to have
proper checks and balances and to brirg irto focus' any infringements/deviatioryviolation of the
9.1 ervironmmental/foresywildlife norms/conditiors. The compary shall have defined system of
reporting infringements/deviatioryviolation of the ervironrmental/forest/wildlife nomns/conditions
and/or shareholders/stake holders.
A separate Environmental Cell both at the project and company head quarter level, with qualified
9.2 personnel shall be set up under the cortrol of senior Executive, who will directly to the head of the
organization
Action plan for implementing EMP and ervironmmental conditions along with responsihility matrx
of the cormpany shall be prepared and shall be duly approved by cormpetent authority. The year wise
9.3 funds earmnarked for environmental protection meastres shall be kept in separate account and not to
be diverted for any other purpose. Y ear wise progress of implermentation of action plan shall be
reported to the Ministry/Regional Office alorg with the Six Morthly C ompliance Report.
g Self environmental audit shall be conducted armwally. Every three years third party environmertal
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EC Conditions

—

audit shall be carred out.

e

PP .should establish in house (at project site) ervironment laboratory for measurement of
ervironment parareter with respect to air quality and water (surface and ground A dedicated teamn

9.5 10 oversee ervironment managerent shall be setup which should cormprise of Environmert
Ergmeers, Laboratory chemist and staff for mmoritoring of air, water quality parameters on routine
basis. Any non- conpliance or infringement should be reported to the concerned authority

10 Miscellaneous
—
S.No EC Conditions
The project proponert shall make public the environmertal clearance granted for their project along
yvuh the environmertal conditiors and safeguards at their cost by prominently advertising it at least

101 In two local newspapers of the District or State, of which one shall be in the vernacular language
within seven days and in addition this shall also be displayed in the project proponert’s website
permanertly.

The copies of the ervironmental clearance shall be subritted by the project proporerts to the Heads
10.2 of local bodies, Panchayats and Muricipal Bodies in addition to the relevart offices of the
Government who in turn has to display the sare for 30 days from the date of receipt.

The project proponert shall upload the status of compli.ance of the stipulated ervironment clearance
<, conditiors, including results of monitored data on their website and update the sarme on half-yeardy
hasls.

=

O%Vwo /8
NReg(}L]‘:% Q? The project proponent shall monitor the criteria pollutarts level narrely; PM10, SO2, NOx (arrhiert
s, \ Q

win uOV}

710 0 levels) or critical sectoral parameters, indicated for the projects and display the sarre at a corvenient
R TR location for disclosure to the public and put on the website of the cormpary.

The project proponent shall subrrit six-morthly reports on the status of the compliance of the
10.5 stipulated environmertal conditions on the website of the ministry of Ervironmert, Forest and
Climate Change at environmert clearance portal.

The project proponert shall subrit the environmental statement for each financial year in Form:V
10.6 to the concerned State Pollution Cortrol Board as prescribed under thé Environmert (Protection)
Rules, 1986, as amended subsequertly and put on the website of the cormpary.

The project authorities shall inform to the Regional Office of the MOEFCC regarding

A comrencemert of mining operatiors.
108 The project authorities nust strictly adhere to the stipulations made by the State Pollution Cortrol
' Board and the State Governmert.
The project proponent shall abide by all the commitments and recormmendations made in the
10.9 EIA/EMP report, commitment made during Public Hearing and also that during their presertation to
the Expert Appraisal Conumilttee.
10.10 No further expansion or modifications in the plart shall be carried out without prior approval of the

IA/WB/CMIN/433704/2023 Addrese 1A Drasion Ministry of Enviconment, Forest and Chimale Change, Page 16 of 20
Incira Pavavaran Bhiawan, Jor Bagh New Delli - 110003 N
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;g boundary Moverrert) Rules, 2016 ard the Puhlic Liahili
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EC Conditions

Ministry of Environment, Forests and Climate Change.

Concealing factual data or subrission of false/falricated data may result in revocation of this

ervironmental dlearance ard attract action under the provisions of Environment (Protection) Act,
1986.

The Ministry may revoke or s

usperd the dearance, if implermentation of any of the above
conditions is not satisfactory.

The Miristry reserves the nght to stipulate additioral conditiors if found necessary. The Compary
ina time bound manmer shall inqplernert these conditiors,

The Regioral Office of this Ministry shall monitor corrpliance of the stipulated conditiors. The
project authorities should extend full cooperation to the officer (s) of the Regioral Office by
furrishing the requisite data / informatiory moritoring Teports.

The above conditiors shall be enforced, irter-alia under the provisiors of the Water (Prevention &
Cortrol of Pollution) Act, 1974, the Air (Prevention & Cortrol of Pollutior) Act, 1981, the
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Managemert and Trars-
ty Insurance Act, 1991 along with their
arendiments and Rules and any other orders passed by the Horthle Suprerre Court of India / High
Courts and arty other Court of Law relating to the subject rmatter:

implerrerted inletter and spixit.
6. The proponert shall obtain all necessary clearances/approvals that may be re
The Ministry or ary other cormpetert authority may stipulate anty further conditio

quired before the start of the project
n for environrmertal protection. The

Miristry or any other competent authority may stipulate anty further condition for environmertal protection,

7. Any appeal against this ervironmental clearance shall lie with the National Green Tribural, if
Period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

8. The coal company/project proponert shall be liahle to pay the compensation agairst the illeg
as raised by the respective State Governmerts at any poirt of time, in terrs of the orders dated

preferred, within a

al mining, if any, and
2M Avgust, 2017 of

Hort hle Supreme Court in WP (Civil) No.114/2014 in the matter of ‘Common Cause Vs Union of India & others,

9. The concermed State Goverrment shall ersure o Imining operatiors to

commence till the ertire compensation for

illegal minirg, if ary, is paid by the project proponert through their respective Departrrent of Mining & Gealogy, in strict
compliance of the judgmert of Hort hle Supreme Court.

10.  This environmental clearance shall not be operational till such time the proj

ect proponent cormplies with the above

said judgmment of Hort hle Suprerne Court, as applicahle, and other statutory requiremerts,

11.

All other conditions mentioned in Environment Clearance granted by Ministry vide its letter dated 17.05.2007,

20.12.2018 and 27.12.2022 shall remain unchanged.

This issue with an approval of the Competent Authority.

IA/WBICMINI433704IZO23

Addiess 1A Divinian, Minisiry al Envionment, Forest anc Chimate

Change,
ndica Paryavaran Bhawan, Jor Bagh New Delh - 1 100073

Page 17 of 20
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Annexire 2

Indirar Parvavacan Bhawan. Jor Bagh New Delhi - 110003

Particulars Details

a Details of the Project GANGARAMCHAK & GANGARAMCHAK-BHADULIA
COAL MINE

b Latitude and Lorgitude of the oroiect < 23.8057811139,87.2041974109

REEhBE T ectsite 23.8263243039,87.2311588889
Nature of Land involved Areain Ha
_ NontForest Land (A) 84.95
c Land vR?C[lﬂlUTErll (in Ha) of the project
or actvity Forest Land (B) 101.77

Total Land (A+B) 186.42

d Date of Public Corsultation Public consultation for the project was held on 2023-02-06

. Rehabilitanon and Resettlemert (R&R) NO

' involverment
f Project Cost 176.67
5(‘3 3 .“E/VQ’ EMP Cost 278
380
Name of the Mineral to be Classification of mineral Production capacity in Remarks
mined [Major/Minor] MTPA S
Coal Major 3.0
IAIWB/CMIN/433704/2023 Address 1A Dvision: Minisuy of Enviranment, Forest and Climale Change, Page 18 of 20
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4b

Annexure in EC
() The land usage pattern of the project is as follows:
Pre-mining land use details (Area in Ha)

S. No. Land Use Within ML Area | Total
1 Agricultural Land 18.42 18.42
2 Forest land 101.77 101.77
3 Surface Water Bodies, Road 1.65 1.65
4 Barren Land 64.58 64.58
Tolal Project Area = 186.42 186.42
L |
Post Mining
Type mnd Lan | Land Use (Post Closure)
Use d Agric | Plantat | Wat | Publ | Fores | Undist | Tota
(Propos | Use | ulture | ion er ic t urbed |1
ed) (En | Land Bod | Use | Land
{1 dof y
life)
o 47(Eg;cavatio 141.90 | -- - - - -- -- - --
rea
'%(ﬁllc -- 127. | -- 3590 | -- -- 92 - 127.-
gArca 9 9
PExcavate | -- 14.0 | -- -- 100 | -- 4.0 - 14.0
d Void
Top Soill | 5.8 58 |- 5.8 - - -- -- 5.8
Dump
External | 12.78 127 | -- 12.78 - -- -- -- 1127
Dump 8 :
Safety 801 |80l |- |22 |~ |~ [577 = 801 |.
Zone
Road & |224  |224 |- - ~ 224 |- — 224 |
Infrastruc
ture
Garland 1.44 1.44 | -- -- -- 1.44 | - -- 1.44
Drain
Undisturb | 14.25 142 | -- - -- - - 14.25 14.2.
ed 5 5
Total 186.42 | 186. | - 56.72 10.0 | 3.66 | 101.7 | 14.25 186.
42 7 42
IA/WB/CMIN/433704/2023 Adldies <A Dhvision Minstry af Enviionment, Forest and Climate Change, ‘Page 19 of 20

Inehea Pravyavaran Bhavian, Jor Bagh New Delln - 110003
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Commitment made by the Project Proponent to address the Public Hearing as in the
following table:

S. | Particulars Year-1 | Year-2 | Year-3 | Annual
No. (in (in (in Cost (Rs
I lakhs) | lakhs) | lakhs) | in lakhs)
1. Assist 1n Yearly Maintenance of 5.0 5.0 5.0 15.0
| Electricity in nearby villages
2. | Cost of Supply of drinking water 8.0 8.0 8.0 21.0
with 2 more tankers along with
existing 4 tankers
3 Construction  of road to| 80.0 10.0 10.0 100.0
Sagarbhanga village, repairing of
Chanditala to Bhadulia road and
annual maintenance of these two
roads
4 Delisting of two ponds annually 5.0 5.0 5.0 15.0
. in the nearby villages ,
) Supply of study materials & 4.0 - 4.0 4.0 120
g sports equipments to two schools
0 of the locality every year
Dl 6 Construction and maintenance of 5.0 1.0 1.0 7.0
football field in Bhadulia village
7 Deployment of one more tanker | 15.0 12.0 120 39.0
along with 2 existing for water
sprinkling to minimize dust
pollution
Total 122 45 45 209
Signed by '
Lalit Kuma;‘: Bokolia
IA/WB/CMIN/433704/2023 Addmse 1A Dision. Minisity ol Environment, Forest and Climate Change, Date: ?z-&g;alzﬁ%z 01%\‘02029

Inthra Parvavaran Bhawan, Jor Bagh New Delhi - 110003

Reasort: and

signed '
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‘ ‘A—\ AV wle — E 8 2 1 7
\ ST VT e, §.-3 | LICENCE FORM 1.E-3 6
¥ (RwpYs P, 2008 @ JRIE 4 & 3001 1 B SEEYE 3) A (¥ AR
(See article 3(n) 1o (d) of Part 1 of Scheclule 1V of Explosives Rules, 2008) i
(1) U ¥ RIQ U ana iR a1 2,3.4,5 a1t 7 3 Rmteas ar Rl el A e o 6 Repled 36 & [ag 2l
Licence (o possess * (¢) for useexplosives of closs 1.2.3.4.5,6 o1 7 1n @ magazine

mﬁﬁ. (Licence No.): E/EC/WB/22/526(E141935)
Tﬂﬁﬁﬁ‘?ﬂ'\q YU (Annual Fee Rs) 1800/-

I Licence is hereby granted to

Thc West Bengal Power Development Corporation Ltd. (GTRNM/ Occupier : Samresh Kumar, Agent), Shri Sﬂlmrc.sh
Kumar(Agent), Gangaramchak & Gangaramchak-Bhadulia Coal Mine, Bhadulia, Town/Village - PO - Nakiako, Dislrict-BIRB UM,
State-West Bengal, Pincode - 731125

BN IR ST F o) 31

2. \"Eﬁifﬁfﬂﬂ o Wy | Status of licensee . Company

3 Jrgafar fufafla wder & fom faftra B possess for use of Nitrate Miture, Electric Detonators, Nou Electric (vyirel)
Licence 1s valid only far the following purpose detonators, - & JUANT & T?IQ

4 oﬂmw&ﬁuﬁr@aﬁﬂﬁ,mmwiﬁmtﬁm%l

Licence is valid for the following kinds and quantily ol explosives -- (%) (a)

- W 3R faa af ARy JU-mIT e fplt U T m b
Sr.No. Name and Description Class & Division Sub-davision Quantity at any one lime
! Nilrate Mixture 2.0 0 500 K.
2 Electric Detonators 6.3 0 100 Nos
3. Non Electric (Nonel) detonators 6.3 0 2500 Nos.
) el 0 S BT A T S a1 Rl 39 T (9 3 3R () 3 oiel gl 3 Rig) Jtimes
(b) Quantity of explosives to be purchased in a calendar month|applicable for licence under article 3(b) and (c]. ashove.
5 e Yt e § srva uRer 31 gR @ 3 NGIREA® (Drawing No ) 1/EC/WB/22/526(13141935)
The licensed premises shall conform to the following drawing(s): " [R1f (Dated) 21/11/2023
6

Gi‘:ﬁﬂaT YRR e o w Rug &1 The licensed premises are situated at following address

Plot No. 1184/1590,Kh. No. 1000, JL No. 63 . UTH (Tmm/VdIn_uMqaﬁi 'zﬂﬂgmgw‘n;:ﬁ;:"()()w |6iu{ilY,R"lm Road from Sagarh

@ (District) BIRBHUM Y (State) West Bengal O BYS (Pincoade) 731125
XY (Phone) 3. T (E-Mail) T (Fax)
L WW]} Fafafad ey sfafde 31 B & Btype bearing No.-15 and 16 & Key No.-32 and 65 of ILL Pvt. Lid., Nagpur

The licensed premises consist of following facilities

8 Y - TG R QYRR fRpiea sffau, 1884 3R g el R Ao From, 2004 3 Iowie, Tt oiR aififed =t o P gamest &
HeF TEd §U e &1 el 31

The licence is granted subject to the provision of Explosives Act 1884 as amended from time to time and (he Explosives Rules, 2008 [ramed there under and the condilions,
additional conditions and the following Annexures

1. IUYE W . 5 T g1 Hi e (i, wfmio e ok 3 v aRia #a 3ol
Drawings (showing sile, constructional and other details) as stated in serial No. 5 above.
2. IR IR S g &ifa 39 SFRIfe ot wwdf ok arfaffaa <l
Conditions and Additional Conditions ol this licence signed by the licensing authority’
3 g_\ﬁ U¥Y DE-2 | Distance Form DE-2.
-Ug G{ﬂi!ﬁf‘l TRa 31 7T 2028 T RAR@Y M1 This licence shall remain valid 1ill 31st day of March 2028.
g ST, ifefem oS ol A Foe ur srggeht v & w4 & Wk AR Ve-vin & 1A aur vl g srmi of wdf ot SR e y nfa
I URER TS g1 3R Fay Juay A Rl Ravr & e 71 Ui oR W PR aaRRiga @ o aed) 8, 98l 98 arga
This licence is liable to be suspended or revoked for any violation of the Act or Rules (ramed there under or the conditions of (his licence as set forth under Set VL.
wherever applicable, referred to in Part 4 of Schedule V or if the licensed premises are not found conforming to the description shown in the plans and Annexure
hereto

kel

atlached

> .
«ES 5¢ . .
6 ‘Idmc -21/112023 i Hqad g [emied U@ | Joint Chief Controller of Explosives

‘1( Last Cirvcle office, Iolkatn

A1) & ygies= F g wim

_ Space for Endorsement of Renewal

adia GuIl &) al@ SR YIRS & FRIER 3R @

C/ X } 6 D; C‘QBCIIC\\‘HI Date of Expiry Signature of licensing authority and stamp

Q
&'qDARS? DI Jaraett : fvmiest @) e ¢ A g ar It gegant R b st i gie sy g

Smlqr)’ Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the Inw.

Note :- This is system generated document does not require physical signature. Applicant may take printout for
their records.

Digltally signed by AJAI SINGH
Reason: Licence No. : E/EC/WB/22/526
Lacatlon:Kolkala [E 141935)
Dale:21-11-2023 18:43:52 PM
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ENCE F 3
Safe v g #.3 | LICENCE FORM LE
(ﬁwﬂwﬁmzonsaﬂeﬁqﬁhaﬁlml|33}§$3@§mﬁ:;
(See article J(a) to (d) of Part | of Schedule of E s -
el 2l ¢ & feed HRia
IW‘W%?I%memam_z.u,smaﬁv%ﬁwﬂza?mm T et R

Licence lo possess (€) for useexplosives of class 1,234

SOf@ ¥ (Licence No.) : E/ECWDA2/S0T(EN13019)
mﬁﬁmmmnnunl Fee Rs) 1800/-

| Licence is hereby granted to

ier : Shri Samresh Kumar),
ofiiift/ Oceupicr : Shri KATA. State-

THE WEST BENGAL POWER DEVELOPMENT CORPORATION LTD. ( OLKATA. Distrct-KOL

BIDYUT UNNAYAN BHABAN, 3/C LA BLOCK , SEC-[I, BIDHANNAGAR. Town/Village - &
West Bengal, Pincode - 700098
) IFI T B 2
2 Gﬁiﬁmﬂaﬂ m; Status of licensee - Company Non Electric (N
3. mmm F m A=l possess for use of Cast Dooster, Electric Detonators, .o ric (Nooel)
Licence 1s valid only for the following purpose. delonators, - Uma; m
&zfaaﬁafawlﬁdzaﬂﬁiﬁm@am,mmumﬁmtBW%l
icence is valid for the following kinds and quanuty of explosives. — ) et
plosives. — (P) (a) .
® 1w R Faon af IR T g o ol o
Sr. No Name and Descniption Class & Division Sub-division Quantiy at IﬂY one time
I Cast Booster 32 0 Ijt?g;g
2 Electric Detonators 6.3 ¢ 1500 ;S
3 Non Electric (Nonel) detonators 6,3 0 R
() R T st s Y ) ) Rt ) S (93 3G 3N () 5 ondF 9Fa & R st
er article 3(b) and (¢)] © Sabae

(b) Quantity of explasives to be purchased in a calendar month[applicable for licence und
S PrafofR Y GeaReh & o TR A g A0 Y@ (Drawing No) EEC/WE 22 STIEIN)
The licensed premises shall conform (o the following drawing(s): RS (Dated) 15/03/201 9
6 Wﬁmm U0 OX fRUA &1 The licensed premises are situated at following address.
Survey No. 2621,JL No.113 , UTH (Town/Vill .
(Town/Village) . BARYOR AR 1T (Police Station) : KHOYRASOLE

fr (Diistricr) BIRBHUM T (State) West Beagal RFPIS (Pincode) 73133
GO4TE (Phone) ¥ AW (E-Mail) B (Fay)
k The Ilccmzﬁsu consist of folloﬁn‘arsifilliuﬁ. Portable magazine B & D Type no.3 & Apad ey o, 71 & TS By TELNapRr
g T - T W QU RRwies SRR, 1884 SR 39 el R e R, 2004 ¥ Juad, Tl IR arfefaa T ok Pl Soe
wAGU ST P A R
from time to time and the Explosives Rules, 2008 framed there under and the conditons.

The licence is granied subject to the provision of Explosives Act 1384 as amended
additional conditions and the following Annexures

|.3q§aaamasﬁwmmﬁamﬂ,mwmamamﬁmaﬂfamml

Drawings (showing site, constructional and other details) as stated in serial No. 5 above.

2. IR TSR ZRYU 1 &/ g S @ 2 ol o =)
Conditions and Additional Conditions of this licencc signed by the licensing authority [

3. Gt WU DE-2 | Distance Form DE-2

gs-( %@Wﬂﬁﬁm 31 9 2023 3% RNAFG M1 This licence shall remain valid till 31st day of March 2023,

- P s i faref Pt @ v 3 i 4 3 R B v 3 s T Iafiia T SR 9 vl & BT S WAy
e GRRR o1 U1 3 iy g 1 gfRfa et S A e o R i o1 e ) o A &, e € AR

cenge is liable to be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this licence as set forth under Set VIIL
ﬁl ferred to in Part 4 of Schedule V or if the licensed premises are not found conforming lo the description shown in the plans and Annexurc an'zchcd

\ Dlpphmble, e
= . . Sd -
@ ¢ Date - 15/03/2019 Wyad 1 fwhtes fda® | Joint Chief Controller of Explosives
%, @' ’ ) East Circle office, Kolkatu
YANAR ﬁngndmenls: ) ) )
«* Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 21/08/2019

«  Amendment in Drawings/Facilities/Premises dated : 21/08/2019
« Change in Authorized Si gnalory/Occupicr/Parlncrs/Dircctors dated : 25/07/2022

Tt & ggiE % R wE
Space for Endorsement of Renewal
T 31 e w3 g ST WA & FeR SN Ty o
Date of Renewal Date of Expiry Signature of licensing authority and stamp
08/03/2024 31/03/2025 Jt Chief Controller of Explosives, East Circ]c, K(;lk;ui

zﬁuﬁzﬁﬁmiﬂﬂwﬁmmmm%ummﬁﬁvmml

Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

Note :- This is system generated document does not require physical signature. Applicant may take printout for
their records. ’

Digitally signed by RABINDRA JAIN BIRULY
Rascrn Lironro Mo+ F FCANRIZ 507
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_:‘ F’IEmail
Arunexwe

DIATE VAT
Govt of India
SIOr OTF WO IERTE0ST
Ta NMinistry of tabour & Employment
NS RUTSC TLIHZ O FrTrldrTerrerer
Tveersva iy Directorate-General of Mines Safety

¥

y
¢

NO 11142|EZ[Sitarampur Region No Il|Permrelax|2024261029 Dale: 06/02/2024

From,

Director of Mines Salety,

Sutarampur Region No 3,

Directorale General of Mines Salely, Eastern Zone,

Post: Sutarampur-713359, Dist Paschim Burdwan, (WB)

To,

The Agent,

Gangaramchak & Gangaramchak-Bhadulia Coal Mine,

M/s The West Bengal Power Development Corporation Lid,
Post office- Sagarbhanga, Dist Birbhum,

Pin-731125 West Bengal

Sub . Permission under Regulation 196(3) of the Coal Mines Regulations, 2017 to conduct controlled deep hole blasting within 500 m but beyond 100 m
of Bastavpur village, Bhadulia village and other structures not belonging to the owner at Gangaramchak & Gangaramchak -Bhadulia Coal Mine of M/s
WBPDCL., District — Birbhum

J

Dear Sir,

Please refer to your online application Id 261029 dated 06 122023 and offline application No WBPDCL/AG(G)/23/165 daled 04 122023 (Z.O Dy
No 6460 dated 07 12 2023) and enclosed mine plan No.  Gan/Work/10/23/R| dated 15.01 2024 and scientific study report CSIR-CIMFR (Project No
CNP/4943/2019-20 of July 2020) enclosed therewth on the above subject.

The matter has since been examined in the hght of the information submitted by you along with the application

By virtue of powers conferred on Chief Inspector of Mines under the provisions of Regulation 196 (3) of the Coal Mines Regulations, 2017, and by virtue
of the authorization granted to me by the Chief Inspector of Mines under Section 6 (1) of the Mines Act, 1952, 1, hereby permit you to conduct controlled
deep hole blasting in overburden and coal at lhe opencast workings of Gangaramchak & Gangaramchak -Bhadulia Coal Mine of M/s West Bengal Power
Development Corporation Limited ( WBPDCL) within 500 m but beyond 100 m Bastavpur village, Bhadulia village and other structures not belonging to
the owner as shown an the enclosed Surface Plan No Gan/Work/10/23/R | dated 15.01 2024 subject to the strict compliance of the following conditions -

| The blasts shall be conducted only in the area shown in pink colour with demarcation as Bl-B2-B3-B4-B5-B6-B7-B8-B9-B10-B| 1-B12-B13-Bl4-
B15-B16-B17-B18-B 19 and Blon enclosed Plan No. Gan/Work/10/23/R | dated 15.01 2024

2 No blasting shall be extended within 100 m of the edge of the Bastavpur village, Masjid in Bhadulia village and other structures as shown in pink
colour with demarcation as BI-B2-B3-B4-B5-B6-B7-B8-B9-B10-B11-B12-B13-B14-B15-B16-B17-BI8-B19 and Bl on enclosed Plan No

Gan/Work/10/23/R1 daled 15 01.2024 not belonging to the Owner at Gangaramchak & Gangaramchak -Bhadulia Coal Mine

3° No working shall be extended within 45 m of village road / railway sliding, if any

4 Blasting shall be done with due precautions by withdrawal of persons beyond 500 m from place of blasting. Barricades/ drop gates on either end of
public road within 500 m radius from the blasting site shall be maintained and two persons shall be posted on either direction at the two extreme points so
that the vehicles or passersby are warned and stopped while passing within 500 m (Danger Zone) during blasting period in the quarry.

5 Burden, spacing, depth of hole and diameler of hole shall be maintained as recommended by CIMFR, Dhanbad and shall be strictly followed The
Manager shall satisfy himself, that all the recommendations made by CIMFR, Dhanbad are being strictly complied with

6 The blast paramelers (burden, spacing, length of stemming column, depth and diameler of the each shot hole, maximum number of blast holes per
round, number of rows in each round, maximum charge per hole, maximum charge per delay and maximum charge per round) as recommended by
CIMEFR, Dhanbad from the tnals under the prevailing geomining conditions for overburden and coal shall be strictly complied with while conducting
controlled deep hole blasting using Site Mixed Emulsion explosives with Nonel initiation system i overburden and coal benches located within 500 m
and beyond 100 m from the edge of privale houses, dwellings/hutments of Bastavpur village and Bhadulia village

The following parameters shall be strictly adhered

S No Distance(m) Dia (mm) Burden(m) Spacing(m) lea:)lln&tél;)Charge per pg$311:ﬂg)Charge per
‘ 100-150 160 15 s g 1502
2 >150-200 160 35 5 107 1380
3 >200-300 160 15 s 190 008
¢ >300-500 160 35 U s 1428 13518

13



B it

F1

place of shot holes (firing area) shall

27124, 328 PM Emall

7 The Peak Particle Velocity (PPV) of blast induced ground vibrations measured at a distance of 100 m from the
not exceed 05 mm/sec

8 Monitoring of the Peak Particle Velocity (PPV) of blast induced ground vibrations and the dominant frequency shall be done for cach round of deep
hole sholts fired

9 Blasting shall be done only during day light hours. The Manager shall fix the time of blasting and the same shall be circulated to all concerned,
meluding the authorities of structures and dwellings, not belonging to M/s. WBPDCL The timings shall also be conspicuously fixed on the Notice Board
of the mine

10 A Code of Practice for blasting shall be framed by the Manager for the purpose, which shall strictly be followed

Il Pattern of holes as recommended by CIMFR, Dhanbad shall be followed The size depth, spacing, burden of shot holes and sequence of delays etc
shall also be strictly adhered to recommended design by CIMFR, Dhanbad for every round of blasting operation, both in coal and in overburden

12 Dnillng. charging, stemming and blasting operations connected with this permission shall be placed under the ‘d_lrecl personal supervision of an
Assistant Manager holding First Class Mine Manager’s Certificate of Compelency, who shall comply with all the conditions of the Mvmes Act, 1952 and
rules, rggulanons and orders made thereunder related to drilling, charging, stemming and firing of shot holes and the conditions stipulated in the this
permission

13- Only Overmen who are fully trained in controlled blasting techniques shall be appointed for shot firing operations Only persons fully trained in
C/L?nlrolled Blasting Operations shall be engaged in handling, stemming, charging and blasting of explosives in the mine

P Two-way communication by wireless or walkie-lalkie sets shall be provided to the Assistant Manager, In-charge of Blasting, Shot-Firers and (o the

assistant of the shol-firer Walkie- Talkie sets and mobile phones in possession of blasting personnel, if any, shall remain switched off during handling and
charging of explosives

15 Before shots are charged. stemmed and fired, sufficient warning by siren or other suitable means shall be given to warn persons within a radius of
500 m, including to the habitants of structures and dwellings, not belonging to M/s WBPDCL

16. Before a shot is charged, stemmed or fired, it shall be ensured that all persons within a radius of 500 m from the place of firing have taken proper
shelter, apart from giving sufficient warning from efficient signals or other means approved by the Manager over the entire Danger Zone Guards shall be
posted o ensure that no person inadvertently enters the Danger Zone and to ensure that all persons within the Danger Zone, have taken proper shelter

[7 A proper record of blast parameters like burden, spacing, length of stemming column, depth, diameter of the each shot hole, number of shot holes
fired 1n a round, number of rows fired in each round, maximum charge per shot hole, maximum charge per delay, maximum charge per round, initiation
pallern (with proper sketch), manner of muffling, results of ground vibration observed (PPV), dominant frequency and air over pressure, distance of shot
holes from the dwellings/hutments/private houses, distance between the location of PPV monitoring instrument to the place of shot holes and distance up
to which the flying fragments resulting out of blasting projected, shall be kept maintained regularly in a bound paged book with each round of deep hole
shots fired, the records shall be signed by the Shot Firer and Blasting Officer and countersigned by the Manager of the Mine

18  To control flymg fragments resulting out of blasting from projecting beyond a distance of 10 m from the place of firing/blast area, the following
precautions shall be taken

(a) No shot hole shall be fired in crushed, broken or fractured ground strata

(b)  Blasting shall be done against a free .face only Blasted material shall be cleared off before commencement of drilling operations for succeedjng
round

(c) Top stemming column shall not be less than the burden

(d) Only such stemming material that is {ree from pebbles and stone chips shall be used. Moist sand shall be used for stemming of deep holes.

(e) Varation in inclination of holes shall be within 5 degree to avoid variation in crest and toe burden

(A All the blasting operations shall be conducted with muffling arrangement strictly Muffling of shot holes should be done with wire netting pieces | 8
m x 1 2 m in size overlain by 3 to 4 sand bags each around 40 kg by weight at the collar of each shot hole so that no flying fragment is projected beyond
10 m in any blast

(g) Moist sand shall be used for stemming of deep holes. This shall be done to ensure that the flying fragments do not project beyond a distance of 10 m
from the place of blasting

(h)  In case water is encountered in any shot-hole, either the shot hole shall be dewatered by blowing compressed air into the hole or the explosive
column shall be gently pushed down by wooden rod and sufficient time given for the explosive column to sink to the desired depth before the round 1s
fired

(i) During storm and lighting, no charging and blasting shall be done

(j) Initiation of charge shall be done in a manner that detonation waves progress away [rom private houses, dwellings/hutments of Bastavpur village.
Bhadulia village and other surface structures nol belonging to the owner.

(k) Only non-electrical type shock tube of detonalors shall be used in the holes and surface trunk lines

(I)  Provisions of clause (b) and (c) of Regulation 196(2) of the Coal Mines Regulations, 2017, shall be complied with within 500 m of the place of
blastin

(m) gAny worker or official, while on duty in active zone ol a mine(where any mining operations are being carried out) shall not carry Mobile (cell)
phones as per the clause no. 6 | DGMS circular no DGMS(Tech) Circular(MAMID)/08, Dt 29/04/2020 on the recommendations of the 12th National

confrence on Safety in mines
19 (a) Slurry explosives shall be used in opencast mines in the order of their date of manufacture

(b) Explosives manufactured earlier than six months shall not be used. In case the shelf lile of the explosive is less than 6 months, it shall not be used
afler expiry of the shelf life

(c) Slurry explosives, when transported in vehicles, shall be carried in an Explosive Van approved by the Chief Controller of Explosives

(d) Explosive Vans used for the transport of explosives shall be in safe operating condition and should be driven by competent licensed drivers.

(e) The vans shall be kept in isolated locations while loaded

(1) The vans shall be well locked excepl during times of placement and removal of stocks of slurry explosives.

(g) No smoking and no open flames shall be permitted in or near the vans conlaining slurry explosives.

20 All detonators and primed cartridges shall be kept in secure receptacles at a safe distance from the detonating fuse and the explosive, until actually
required for use

21 The loading of slurry explosives in holes shall not be commenced unless the holes are ready for charging in every respect

22 The holes shall be charged and fired as soon as possible after the explosive is transported to he site of blasting All normal precautions for charging
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; wss?ud firing, as laid down in the Coal Mines Regulalions 2017, shall be strictly observed
()(' %Chargmg of explosives shall be such as to ensure continuity of the explosive column. Where deck charging is done, continuity shall be ensured for
/& %
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each deck of explosive charge
24 Pnimer explosive cartridge shall not be sht or deformed

c lete detonation of the explosive
25 Adequate amount of cap sensitive explosive shall be used with non-cap-sensilive explosive charge to ensure comp
charge

26 Betore entering the place after blasting, the Shot Firer and other personnel shall ensure that it is clear of dust and fumes and 1s safe in every respect
27 Incase ol muslires, precautions as laid down in the Regulation 204 of the Coal Mines Regulations, 2017 shall be taken

28 When cartridges of slurry explosive are required to be slit or cut, following precautions shall be observed:

() Explosive cartridge shall be cut or slit at the hole loading site, just before charging

(b)  Knife made of copper or brass shall be used for cutting or slitting. The knife shall be kepl clean and free from grit or dust
(¢)  Care shall be taken to avoid spillage or flow of explosives while cutting or slilting | '
(d) Persons engaged in cutting/slitting operations shall be provided with rubber gloves and they shall use the same hall b

~) e placed
29 The entire operations of transport of the explosive (o the site of il use. culting and slilting of cartridges and charging an(; bljse“nﬁrsoase P
under the overall charge of a competent person holding Manager/Overman’s certificate and appointed in writing by the Manager for the purpose.

F ined from this
30 The explosive charges shall not be allowed to sleep over in bore-holes unless express permission in writing to thal effect has been obtain
Directorate bserved to be more
31 In case, in any of the deep hole rounds fired, the Peak Particle Velocity (PPV) of ground vibrations resulting out of l;»lastmg.l Is‘ [ ;ﬁnnybhst area
than 5 mm/sec at a dislance of 100 m from the site of blast or the flying fragments project Lo a distance beyond 10 m from the place Ossnon shall not be’
operations shall be discontinued and this Directorate shall be informed immediately and blasting operations connected with this permi
resumed unless express permission in writing 1s granted by this Directorate
. ; . T out of
32 Owners of surface features. not belonging to M/s. WBPDCL shall be indemnified against damage to property/injury to persons, f any, arising
mining operations
33 Please note that this permission is subject to the following additional conditions
) ! WBPDCL,
(a) In the event of any change in the circumstances, likely to affect the safety of persons or damage (o structures not belonging to the M/s
this permission shall be deemed 1o have been withdrawn ; i
i ch this
(b)  The permussion shall be deemed to have been revoked with immediate effect if at any lime, any one of the conditions, subject to whi
permission has been granted, is violated or not complied with f
(c) The permission may be amended, modified or withdrawn at any time, should 1t be considered necessary in the interest of sa etg'l i
(d) The permission is being granted without prejudice to any of the statutory requirements, whlc]j may be or may become applicable at any
(e) This permission shall remain valid for a period of Five (05) years from the date of issue of this leller.

Yours faithfully,

4 S

S S SONI (DIRECTOR - SITARAMPUR REGION NO 1)
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE
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Government of West Bengal ‘N\c\‘ ‘03‘0“\
Office of the Superintendent of Police =~ O &
Suri, Birbhum
MemoNo. § 2 /ROHE Dated [ 2 /12/2024.]
To 1> / '7, ?_7
- I['A0Ay
e District Magistrate, D[NO'--%() 56 |'3“L My /
Rirbhum, Mailiehic olc M
and forwe
O
. qi/ ST Bey, Sub. + Comprehensive report News item titled “SirltldTh decidental biast
O“/ > i Birbhum Coal Mine” appearing in “The Hindu” dated -- 0-2024 ,{'\um
(, _t:‘w SER\, (O.A. No. 222/ 2024/EZ). AD (G, Bib
®) = :
, o( 09 . )
WS G F. : Your Officc Memo No. 1913 (6)/RM dated 05.12.2024,
Ny

With reference to the above, the compreliensive report regarding six killed i
2ccidental blast in Birbhum Coal Mine is being submitted for information.

A written complaint was received from one Mahadeb Marandi S/O-Molindra
Marandi of vﬂlage—Bastébpm‘, PS-Lokepur, Dist-Birbhum to the effect that on 07.10.24 al
ahout 11:00 hrs he along with other some persons were working at Gangaranchak Coal
Mines. Suddenly he heard a terrific sound and within a blink of eyes he found that he
along with other workers received serious injury. He also noticed the bodies of his other
associates have become fragmented. Subsequently he came to know that the origin of
the terrific sound was the blast which took place within a vehicle situated at the spot.
Over the said issue & specific case vide Lokepur P.S Case No-75/24 dt. 07.10.24 /s
287/288/106 BNS & 3/4 E.S Act.

On being endorsed by OC Lokpwr PS, SI Prabir Kumar Mondal of Lokepur PS,
iook up its investigation and suosequently, Insp. Tapai Biswas, OC Dubrajpur PS,
Birbhum was entrusted to investigate the matter by the undersigned on and from 09-1-
2024.

* PO :-In the mining site of Gangaramchak-Bhadulia Coal Mine Project Limited under
Lokepur PS, Birbhum.

« Surrounding of the .0 as follows:

East: One stone loaded vehicle (Rumper) having plate No.OD23N9322 couid be
fowd as serried position from the exploded vehicle having plate No. JH 02 AM 2688
which {o be in distance approx. 08 feet. Front side glass and both side window glass of
the cabin of the very dumper could be found as damaged condition. Then present
v ghalen
AR

or ok ’
6@“5 ole!
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! finishing point of digging of coal mine and then forest area and then Sagarbhanga-
Khayrasole metal road.

West: Core point of coal extraction of the project. The basement of the place of

occurrence and the noted core point in deep is different. The core point to be approx.
250 feet deep then the P.O.

North:  One Mahindra pickup vehicle having plate No. WB 53B 9772 is
remaining as standing position which also affected due to this explosion. Then the
present finishing point of digging of coal mine and then forest area and then
Sagarbhanga—Khayrasole metal road.

South : Present ﬁnishing point of digging of coal extraction. Then forest area.

>teps taken so far during investigation :

,@’57 HGJV:. st IO SI Prabir Kr Mondal of Lokepur PS visited the PO i.e. Gangaramchak-
vy, Bhadulia Coal Mine project Limited under Lokepur PS, Birbhum, prepared
¥ough sketch map of the PO with its index, examined available witnesses and
igecorded their statements u/s 180 BNSS. He also arranged to cordon the PO and
é,nseized the exploded vehicle bearing Registration No. JHO02AM/2688. The vehicle -

’_ 0% was severely damaged due to the incident of explosion.

* lItis pertinent to mention that requisition had already been sent to the following
authorities to visit the PO just after the incident :
(1) Joint Chief Controller of Explosives, PESO, Kolkata
(2)  Bomb Detection and Disposal Team, CID West Bengal
(3)  Director, Regional Forensic Science Laboratory, (RFSL) Durgapur
(4)  Dog Squad, ADPC, Paschim Burdwan
%) Fire Station Suri and Dubrajpur, District-Birbhum
(6)  Directorate General of Mine Safety (DGMS), Eastern Zone, Sitarampur,
Paschim Burdwanpur - From the end of Mine authority

* In course of investigation present IO Inspector Tapai Biswas, O/C Dubrajpur PS

collected the following reports :-

(1)  Visit Inspection Report from O/C Dubrajpur Fire Station, Birbhum. Copy
of said report is attached herewith (Annexure - I).

(2)  Visit Inspection Report from O/C BDDS, Birbhum. Copy of said report is
attached herewith (Annexure - II). "

(3)  Visit Inspection Report from O/C Dog Squad, ADPC. Copy of said report
is attached herewith (Annexure - III).

(4)  Collected Expert Opinion Report from RFSL, Durgapur vide Memo No.
RFSL/DGP/CSMD/850/2024 dated 28/10/2024. Copy of said report is
attached herewith (Annexure - IV).
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Dr. Tanmoy K. Mukherjee, Scientific Officer, RFSL , Durgapur opined an
opinion (Contained in the Report).
(5)  An Inspection Report of PESO vide Memo No. CB-3278/2024 dated
23/10/2024 (Annexure - V).
* During investigation present IO submitted requisition to the authority of PESO,
DGMS and CIMFR. IO also submitted requisition to collect Post Mortem
Examination Reports and Injury Reports. Reports are yet to be collected.

* IO submitted requisition to the Agent cum Occupier of Gangaramchak -
Bhadulia Coal Mine and collected the details.

eTRE IO seized all the articles collected by RFSL, Durgapur from the PO. Thereafter [0

oS! TeA .
OL‘\ e 04( arranged to defuse collected detonators and wire by the team of PESO. All
j & / R Eemnants and collected articles have been sent to CFSL Kolkata for Examination
13 J\N\\AOS?!\ gnd Opinion. DO letter of the undersigned has been sent to CFSL with a view to
Y\ @ ) ollect the report.
,J}//o\\ RC%\,l Q}g p

Sepan o’ 10 obtained permission from Ld Court for DNA profiling and matching in
respect of 17 (seventeen) mutilated body parts/organs, DNA sample of 06 (six) known
deceased and blood sample of the family members of 02(two) deceased. All exhibits
have been sent to FSL Kolkata for DNA profiling and matching.

Examination and Interrogation in respect of available witnesses and recording of
their statements u/s- 180 BNSS Act, 2023:

(i) Bhavesh Kumar Ranjan s/o- Lt. Kanaklal Prasad of Village- Gauchari, PO- Gopalpur,
PS- Maheshkhunt, Dist- Khangaria, Bihar ( Mine Manager of Gangaramchak- Bhadulia
Coal Mine, WBPDCL)

(ii) Lokesh Kumar s/o- Gopal Singh, Villge- Hathini, PO- Do, PS- Nokha, Mathnj,
Rohtas, Bihar (Project Manager of SAAKAR NIRMAN INFRA PVT. LTD.)

(iii) Santosh Kumar s/o- Rampravesh Ray, Meenapur, Hajipur, Vaishali, Bihar
(Assistant Manager, WBPDCL).

(iv) Shiblal Marandi s/o- Tapas Marandi of village Bastabpur, PS- Lokepur, Dist-
Birbhum. (Blasting crew/MDO)

(v) Bikram Das s/o- Narayan Das of Khordda , Kulbaria, North 24 Parganas.(ACM,

WBPDCL)
(vi) Abhinav Ojha s/o- Radheshyam Ojha of Near Siyaramnagar, Marar, Sewta,

Ramgarh, Jharkhand.(OM/WI/ WBPDCL)

(vii). Sourav Srivastab,  s/o- Vishnu Charan Srivastab of village Pandabeswar
Collegepara, PS- Pandabeswar,  Dist- Paschim Bardhaman. Seizure Witness
(OM/ Blaster/SF)

(viii) Yogendra Nigam s/o- Ashok Nigam of Ward No. 17, Sai Colony, Rawti, Ratlam,
Madhyapradesh (ACM/WBPDCL)
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(ix) Sk Maidul s/ o- Sk. Abul Hossain of village Bataspur, PS- Lokepur, Dist- Birbhum.
(x)Manaj Mondal s/ o- Sisir Mondal of village Bhadulia, PS- Lokepur, Dist- Birbhum.
(xi) Siraj Khan s/ o- Latib Khan of village Gangpur, PS- Lokepur, Dist- Birbhum

(xif) TC/ 726 Manirul Hoque Mondal of SAP 7th BN, Kalyanpur, Assansol, Paschim
Bardhaman, Seizure Witness (Camp at Lokepur PS, Birbhum).

(xiii) TC/405 Nirjhar Banerjee of SAP 7th BN, Kalyanpur, Assansol, Paschim
Bardhaman, Seizure Witness (Camp at Lokepur PS, Birbhum).

(xiv) Ranjit Pal S/O- Tarak Pal of Joylpota PO- Samantapara, PS- Aushgram, Dist-
Purba Bardhaman, Magazine Clerk of Gangaramchak-Bhadulia Coal Mine Project
Limited, WBPDCL, Seizure Witness.

(XV) Tapas Sen, s/o- Lt. Batakrishna Sen of Lachmanpur, PS- Nala, Dist- Jamtara,
Jharkhand, (Security of the project), Seizure Witness.

(xvi) Srikanta Ghosh s/o- Nanichura Ghosh of Village- Kharikabad, PS- Lokepur, Dist-
Birbhum, , (Security of the project), Seizure Witness.

(Xvii) Ramu Ruidas s/o- Khandu Ruidas of village Bhadulia, PS Lokepur, Dist-
Birbhum , (Security of the project), Seizure Witness.

Note: On examination of available witnesses it is learnt so far that on 07.10.24 at about
10:30 hrs. a blast took place on the explosive loaded vehicle which was engaged for the
purpose of digging wi_tli a view to extraction of coal from the coal mine projé& and it
was heard by them and they found some disintegrated dead bodies were lying here and
there in a scatter manner and also in terrible condition and three persons have been
affected due to injury caused by blast of some explosive items. Later on, injured persons
were shifted to the hospital for treatment and dead bodies were shifted to Suri Sadar
Hospital for Post Mortem Examination to ascertain the cause of death. Relatives of
deceased persons identified the dead bodies at the hospital and took respective dead
bodies in their own favour for cremation work as per ritual. Number of dead bodies
was eight. It is noted that the explosive van having plate No. JH 02 AM 2688 was
damaged severely and its adjoining vehicle having plate No. OD23N9322 also was
affected and another vehicle having plate No. WB 53B 9772 was affected due to this
_ @3‘7 Bf%plosion which was found as standing condition in front of the éxploded vehicle. It is
T o 41’;h to mention that 23 number of UD cases were registered at the PS in respect of

odies after collection of integrated body and parts.

écted Expert Opinion from RFSL, Durgapur. Dr Tanmay Kr Mukherjee opined
based on the above observations and information gathered during the
enaR investigation, the pattern of the explosion, the nature of damage and degree of
devastation etc., it could be ascertained that the cause of the above incident might be
due to mishandling of the explosive components (detonators) which was accidental

in nature.
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i) The lack of knowledge and proper training while handling such explosives
V might be one of the reasons which resulted in severe damage to the vehicle bearing
‘ registration number 'THO2AM-2688' and its vicinity and loss of lives. It is highly
possible that the explosive devices exploded due to the heat generated by the
mechanical cause like friction while unloading the cardboard cases of detonators. It
was like a fast chain reaction might have been generated due to excessive vibration,
which triggered the detonators to explode. The combined intense explosion and fire
caused the vehicle to be damaged and thrown the people far away and deeply
burned. Notably, the vehicle was unsafe to carry such explosive components

(detonators).”

5

(1) An Interim Report of Director General of Mine Safety (DGMS), Eastern Zone
%TBE Sitarampur has already been obtained regarding expert opinion inconnection with
€ ’VO(Lokpur PS Case No. 75/24 Dated 07-10-2024 U/s 287/288/106 BNS & 3/4 E.S. Act.

)
,(’g/ g\nnexure VI)
B
g eizire

i O’On 08.10.24 at afternoon Shri Tanmoy Kumar Mukherjee, Scientific Officer of RFSL,
:_Durgapm Paschim Bardhaman arrived at the PO and collected following articles from -
the PO, then he produced the same to the Officer In-charge of Lokepur PS who seized
the same. Seizure was done on 08.10.2024 in between 16:10 hrs and 16:25 hrs as follows:

(i) A bunch of yellow colour wire (Exhibit Marked-01).

(i) A small bunch of white colour wire (Exhibit Marked-02).

(iii) One deformed remnants metallic sheet bearing stains at places.

(iv) Three plastic packets containing burnt clothing materials.

(v) One empty torn card board case with a sticker having impression date of MMG

19.06.2024.

On 16.10.2024 present IO Inspector Tapai Biswas re-seized all articles. '
SI Prabir Kumar Mondal seized the following articles on 08.10.24 in between 21:42 hrs

and 22:07 hrs:

(1) One damaged vehicle having plate No. JH 02 AM 2688. The vehicle was carrying
explosive materials, while the incident of blast was taken place.

(ii)  One Stone loaded dumper vehicle having plate No. OD23N9322. The front side
glasses of the vehicle was found in partially damaged condition.

(iii)  One Mahindra Pick-Up vehicle having plate No. WB- 53B 9772.

On 10.10.24 Shri Ravi Jain Balendu, Deputy Chief Controller of Explosives at
Petroleum & Explosives Safety Organisation (PESO), 8 Explanade, East, 1st floor,
Kolkata- 700069, West Bengal produced the following articles to SI Prabir Kumar
Mondal who on 10.10.24 in between 13:38 hrs and 13:45 hrs seized the same:
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d packet which containing remnants of Nonel 25/450 Solar (Exhibit

6
d) One scale
Marked-01).
(i1) One
02).

sealed packet which containing remnants of ED white wire (Exhibit Marked-

On 16.10.2024 present 10 Inspector Tapai Biswas re-seized all articles.
Particulars of deceased persons are as follows:

U) Mangal Maradi (34 y) s/0- Supal Maradi of village Bastabpur, PS- Lokepur, Dist-
Birbhum (Blast'mg helper, MDO,GSPL)

(ilj) Jaydeb Murmu (53 y) s/o- Haru Murmu of village Bastabpur, PS- Lokepur, Dist-
Birbhum (Blasting helper, MDO,GSPL)

(iif) Somlal Hembram (40 y) s/o- Lt. Gurudeb Hembram of village Bastabpur, PS-
Lokepur, Dist- Birbhum (Blasting helper, MDO,GSPL)

(iv) Rabilal Hembram (34 y) ¢/ o- Kalomoni Murmu of village Bastabpur, PS- Lokepur,
Dist- Birbhum (Blasting helper, MDO,GSPL)

(v) Yuddha Marandi (44 y) s/o- Janak Marandi of village Debganj, PS- Lokepur, Dist-
Birbhum (Blasting helper, MDO,GSPL)

(vi) Amit Singh (29y) s/o- Mangal Singh of village Madhabpur, Kajora Gram, PS-
Andal, Dist- Paschim Batdhaman (Blasting overman of G&GB Coal Mine, PDCL)

(vii) Asharfi Yadav (55 y) s/o- Seodeni Yadav of village Khas Kajora Colliery, PS-
Andal, Dist- Paschim Bardhaman (Mining Sirdar of G&GB Coal Mine, PDCL)

(viii) Bhajaram Ghosh (45 y) s/ o- Sukhen Ghosh of Village Palpai, PS- Kankartala, Dist-
Birbhum (Driver Explosive Van bearing plate No. JH 02 AM 2688).

Particulars of injured persons are as follows:

(i) Laxmiswar Hembram (25 y) s/o- Lt. Gurudeb Hembram, Vill- Bastabpur, PS-
Lokepur, Dist- Birbhum (Blasting helper, MDO,GSPL), he was admitted at Suri Sadar
/“‘—'S’T ngyc‘ Hospital, Birbhum. Presently he is discharged from the hospital.

e® 4’{L&)“Mahadeb Marandi (26 y) s/ o- Malinda Marandi Vill- Bastabpur, PS- Lokepur, Dist-
igahum (Blasting helper, MDO,GSPL), he was shifted to Durgapur Mission Hospital
o better treatment from Suri Sadar Hospital.Presently he is discharged from the

“Anae Sg(iii) Khandu Marandi (49 y) s/o- Tirku Marandi Vill- Bastabpur, PS- Lokepur, Dist-
Birbhum (Blasting helper, MDO,GSPL), he has been released from Suri Sadar Hospital,
Birbhum.Presently he is discharged from the hospital.

Requisitions have been submitted towards the following concerned to visit the PO
and for taking necessary steps:

(i) The head office and Assistant Director, Regional Forensic Laboratory, Shankarpur,

Durgapur, Dist- Paschim Bardhaman.
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(i) The Joint Chief Controller of Explosives, 8 Explanade East, 1st floor, Kolkata-700069,

West Bengal along with a request to send a composite team at the PO for sample
collection, examination and opinion of the case.

(iif) OC Fire Station, Suri, Birbhum for arriving at the PO.
(iv) BDDS team for arriving at the PO.

(v) Dog Squad to send Sniffer Dog with handler.

(vi) The Joint Chief Controller of Explosives, 8 Explanade East, 1st floor, Kolkata-
700069, West Bengal along with a request to send a composite team at the PO to defuse
the explosive articles lying at the PO and surroundings of the PO.

(vii) The manager of Gangaramchak- Bhadulia Coal Mine Project , WBPDCL for
knowing particulars of workers who were engaged in the work of blasting on the day of
incident of explosion of the explosive loaded van along with their designation and also
with a prayer for rendering information whether they are trained worker or not.

All the above noted concerned arrived at the PO and took necessary steps,

collected information copy from the manager of Gangaramchak- Bhadulia Coal Mine
Project, WBPDCL and came to know that all are trained workers of the project who

were engaged in blasting work. It is further to mention that DGMS (Director General of
Mines Safety) officials visited the P.O. | -2 :

/@ST BE/VG - Owner's particulars of noted three (03) vehicles have been collected and are duly
& / ¢ kept in case docket.
8/ o™ \ 2
Q 1pensation:
2 x
J)

,49/ Al 0$ Ex-gratia payment has been'given to the. family member of all 08 (eight)
S4pur&eceased Rs. 20 Lakhs each along with compensation Rs.10 Lakhs each along with a
Govt. Job with Rs. 02 (two) Lakhs State Relief Fund. The family member of deceased

Yuddha Marandi and Joydeb Murmu did not get compensation Rs. 02 (two) Lakhs as

body is not identified so far. On the other hand injured got Rs. 05 (five) Lakhs each as
compensation along with all treatment of expenses and continuation of salary. A

separate sheet regarding present status of compensation is attached herewith
(Annexure-VII).

Additional Information:-

1) On 08/10/2024 Dr. P.B. Selim, IAS, Chairman and Managing Director of WBPDCL
formed a committee for an in depth study in to the incident vide Office Order No.

PDC-CMD-024-28 dated 08/ 10/2024. Shri Bivash Kr Mandal, CVO & Ex-Officio
Director is the Chairman of the committee,

(2) District Magistrate, Birbhum has already passed an Order to conduct an Inquiry
u/s 9 Explosives Act, 1884. PESO is conducting the enquiry.
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(3) Deputy Director General of Mine Safety (DGMS), Eastern Zone Sitarampur has
already started an inquiry into this major fatal incident u/s 23(2) of Mines Act, 1952.

In the pretext of the above, this is worth to mention that in connection with
Public Interest Litigation a Writ has been filed vide W.P.A (P) No. 456 of 2024 in the
matter of Bharatiya Abhelito Party & Others -Vs.- The State of West Bengal &
Others. The matter was heard on 14-10-2024 during Vacation Bench in the Division
Bench of Hon'ble Justice Tirthankar Ghosh and Hon’ble Justice Uday Kumar of
Hon'ble High Court, Calcutta. The Hon’ble Bench was pleased to pass the order
directing the State to submit a comprehensive report incorporating the progress of
investigation, the steps taken by the State, the quality of explosive and if possible to
submit the FSL report on 05-11-2024. However, the matter was not heard on the fixed
date i.e. 05-11-2024 and supposed to be heard at Regular Bench.

The instant report, along with relevant enclosures, is for the favour of your kind
perusal.

Superintendent of Police
Birbhun
Superintendent of Police
Birbhum
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GOVERNMENT OF WEST BENGAL
Office of the Officer in Charge
DUBRAJPUR Fire.Station
West Bengal Fire & Emergency Services

Memo No:- BIR/DUB-6/ [2. /24 | Dated:-22/ /0 /2024~

Sub:- Regarding Report of Bhadulia Mine under GMPL, PO-Bhadulia, PS- Lokepur ,Dist- Birbhum
on 07/10/2024 as per wanting.

Sir,

After reaching the accidental spot Brigade found all rescued job had been dane. As per information
from O/C Lokepur P.S Mr. P.K.Ghosh some explosives /gelatine sticks suddenly detonated in a truck
(Reg. No-JH02AM/2688) when unloading process was going on. As a result, the body of eight humbers
unidentified persons were disintegrated and Three numbers of persons received severe injury,
they were removed to Suri Super specialty Hospital by Police and local people.

Cause of explosion could not ascertained. Brigade withdrawn after charge handed over to

O/C Lokepur Mr P.K.Ghosh.

susoBiGHIEP
DubvdBsaimrird bafitation

.B.F.&E.S
Dubrajpur Birbhum
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To

The Officer-in-Charge
Dubrajpur Fire Station
Oubrajpur, Birbhum

Ref :-Earlier DR No. 5988A4/24 dated 18/10/2024 in connection with Lokepur PS Case No.
75/24 dated 07/10/2024 u/s 287/288/106 BNS & 3/4 ES Act

Sub :- Request to provide Inspection Report.

This is fo inform you that as per requisition your team visited the PO of-the case at
Gangaramchak and Gangaramchak-Bhadulia Coal Mine under Lokepur PS, Dist-Birbhum.

Right now it is requested to provide your Inspection Visit Report for the interest of
investigation of above noted case. ‘

Dated :- 21/10/2024 /?
(Tapti Biswas)

Inspector of Police
OC Dubrajpur PS

officorim-Charge

Dubrajpur Police Station
Dubrajput, Birbhum
or Jo- €135 [24

bF— Q<0 Y

————
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To

The. Officer-in-Charge
Dubrajpur Fire Station
Dubrajpur, Birbhum

Ref :- Lokepur PS Case No. 75/24 dated 07/10/2024 u/s 287/288/106 BNS & 3/4 ES Act
Sub :- Request to provide Inspection Report.

This is to inform you that as per requisition your team visited the PO of the case at
" Gangaramchak and Gangaramchak-Bhadulia Coal Mine under Lokepur PS, Dist-Birbhum.

Right now it is requested to provide your Inspection Visit Report for the interest of
investigation of above noted case.

. /{G ol
Dated - 48/10/2024 : : A\\o\
{ Biswas)

(Tap
Inspector of Police
OC Dubrajpur PS
Birbhum '
Officer-in-Charge
Dubra)pusi Flice Statlon
Dubrajpur, Birbhum

PRI
% [88A]2Y

At | &l




gk
s\nspector in Charge
ubrajpurpur PS

irbhum. WB.

Sub - Inspection visit report in ¢/w Lokpur PS case No.75 dated-7.10.24 u/s-
287/288/106 BNS & 3/4 ES act.

Ref:- DR NO- 6073/24 dated -20/10/2024 of O/C Dubrajpur P.S. Birbhum.

Respeted Sir,

With due respect I, SI Sanjib Roy Ghatowal of BDDS CID WB stating that
on 8.10.24 myself along with SI Nikhil Kr. Brahma, ASI Gobinda Biswas & ASI
Pappu Nayek,all from BDDS Birbhum Unit had been to Gangaramchak-Bhadulia
Coal mines under Lokpur P.S. Dist- Birbhum to attend a bomb call in reference of
Lokpur PS case No.75 dated-7.10.24 u/s- 287/288/106 BNS & 3/4 ES act(vide
C.C. no- 69/24 dated- 9.10.24 of BDDS Birbhum unit)

The fact in brief is that, on 7.10.24 at about 11:00 hr one blast took place
at Gangaramchak-Bhadulia Coal mines under Lokpur PS. Birbhum. Superiors
were duly informed and BDDS Birbhum Unit received an order to attend the bomb
call.As per order we reported at Lokpur P.S. on 9.10.24 and visited the PO at
Gangaramchak-Bhadulia Coal mines.

»

At the PO we found that the blast occurred in an explosive carrying
vehicie(Truck) with registration no- JH 02AM 2688 which was heavily damaged and
one Soil and rock loaded Dumper having registration no. OD 23N 9322 which was
affected and damaged by the blast was standing atapproximately 2m distance on
the right side of the damaged vehicle and also one pickup van bearing registration
no. WB 53B 9772which was also damaged (broken windscreen), was standing at a
distance of approximately 12m at the front side of the explosive carrying vehicle.

All the 3 vehicles were covered with Tarpaulin, the area was cordoned with
rope and tape and guarded by a Police team. Sri Pratik Ray Dy.SP Crime Birbhum,
who briefed us that a team from PESO (Petroleum & Explosive Safety
Organisation)and DGMS (Directorate General of Mines Safety) will visit the PO.

The BDDS team checked the surroundings for any hazardous particulars, many
unexploded Electric detonators, Non electric Detonators, Delay Detonators, Shock
Tube and Boosters were scattered at the PO. The BDDS team identified and
marked all the unexploded explosive materials.And took a visual inspection of the
damaged vehicle under the tarpaulin. There were also unexploded detonators
scattered on the vehicle. The farthest fragmentation we found from the POB(Point
of Blast) was at a distance of 54m.

Duringour visit, it was learnt from one of the GMPL(Gangaramchawk
Mining Private Limited) employee present on the site,informed that there was total
550 pieces of Detonators (electric and nonelectric) and 70kg of boosters were
loaded on the vehicle when the explosion occurred.
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After that, Sri Ajay Singh. Dy.Chief (PESO) with team and Sri S S Prasad

DDG(Eastern Zone) (DGMS) and team visited the PO, on 9.10.24, during our
presence.

/ The PESO team checked and collected all the unexploded explosive materials for
disposal. |
The PESO authorit

ycollected the following items from the PO and transported them
for disposal.

1. Delay detonators (white block+Red block) ....... 97 pieces
2. Detonators (electric +non electrie). ;v itierenees 55 pieces
3. Booster (broken)...............c..oooooo 02 pieces

The PESO authority also collected the following items as sample.

1. 01 piece of “White blockwith detonator 42ms having shock tube length 4m.
EEL 42ms crimped at the end with blue stopper”

2. 01 piece of “Red block with detonator 25ms having orange shock tube length
12m. EEL 25/450ms.

The whole process was done from 10:15hr to 18:30hr on 09/10/2024, during this
time the BDDS team remained with the PESO team and assisted them, in presence
of Sri Pratik Ray Dy.SP Crime Birbhum, Sri Chayan Saha. CI Chandrapur, <SI
Partha Ghosh OC Lokpur PS and other officers and forces from Birbhum District
Police. Thereafter, the BDDS team took departure from OC Lokpur PS and returned
to the unit office at Bolpur.

This is in favour of your kind information.

Submitted by

2-1o.24.
Sanjib Roy Ghatowal

(SI of Police)
BDDS, BHM Unit
CID. W.B
Nfficer m Charge
BODS BHmM nit
CIDh ws
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To

The Officer-in-Charge

Bomb Detection and Disposal Squad
Birbhum Unit, CID West Bengal
Bolpur, Birbhum

Ref :- Lokepur PS Case No. 75/24 dated 07/10/2024 u/s 287/288/106 BNS & 3/4 ES Act
Sub :- Request to provide Inspection Report.

This is to inform you that as per requisition your team visited the PO of the case at -
Gangaramchak and Gangaramchak-Bhadulia Coal Mine under Lokepur PS, Dist-Birbhum.

Right now it is requested to provide your Inspection Visit Report for the interest of
investigation of above noted case.

-

Dated :- 24/10/2024 _ /? W |
(Tapai Biswas) P

Inspector of Police
OC Dubrajpur PS
Birbhum .
- Officer-in-Charge
Dubrajpur Palice Station
Dubrajpur, Birbhum
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To ' 8?
The Officer in-Charge
Dubrajpur Police Station

/ Dubrajpur, Birbhum

Sub:  DogSquad Inspection Report.

- Ref:  Lokpur PS Case no. 75/24 dated- 07.10.2024 U/S -287/288/106 BNS & 3/4 ES
act.

With reference to the above, I am submitting hereunder theDog Squad Inspection

Report:
0g Squad Inspection Report:

Case Number: LokpurPS Case no. 75/24 dated- 07.10.2024 U/S -287/288/106 BNS & 3%
ES act. '

Date: 08.10.2024

Location: GangaramChak and Gangaramchak - Bhadulia Coal Mine under Lokpur

‘ PS, Birbhum.

Inspection Team: i) C/669 Atanu Pal, dog handler (ii) C/1579 ChiranjibSamanta, dog
handler

Details of Inspection;
1. Arrival at Scene: 08.10.2024 at 08:51 am.

2. Search Area: GangaramChak and Gangaramchak - Bhadulia Coal Mine under Lokpur-
PS, Birbhum. '

3. Dog Deployment: LISA (LAB), Explosive, Female.

4. Indications: Detonator and Safety fuse

Findings:

Detonator and Safety fuse find by LISA (LAB), Explosive, Female.

ertification: :
'ﬁsﬁ BENQ; I, ASI (AB) 84- Chandan Dutta, OC Dog Squad, ADPC certify that the information

a.1/6-2G25
ASI (AB) 84- Chandan Dutta~ ¢ 27

Designation: Asstt. Sub Inspector of Police (AB) of 08 Bogggugad, ADPC,
. R g Y < QUM
Asansol - Durgapur Police Comnissionerate. Ao Do Foie Cammissor

|
| ¢ | -
‘ 6\9 = )
e : .
L . .-h"‘&\ / ~
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To

The Officer-in-Charge
Dog Squad, ADPC
District-Paschim Burdwan

Ref :- Lokepur PS Case No. 75/24 dated 07/10/2024 u/s 287/288/106 BNS & 3/4 ES Act
Sub - Request to provide Inspectior: Report.

This is to inform you that on 08/10/2024 your team visited the PO of the case at
Gangaramchak and Gangaramchak-Bhadulia Coal Mine under Lokepur PS, Dist-Birbhum.

Right now it is requested to provide your Inspection Visit Report for the interest of
investigation of above noted case.

Dated :- 24/10/2024 4le
(Tapai Biswas)

Inspector of Police
OC Dubrajpur PS
; Birbhum
Officer-in-Charge
Dubrajpur Paolice Station -
Dubrajizur, Birbhum
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REGIONAL FORENSIC SCIENCE LABORATORY, DURGAPUR
GOVERNMENT OF WEST BENGAL
Shankarpur, Durgapur, Paschim Bardhaman, Pin Code- 713212

Form to be used by the Office of the Assistant Director, Regional Forensic Science Laboratory, Durgapur,
Government of West Bengal, when reporting the RESULTS OF EXAMINATION

Report No: CSMD/850/2024/1 S/RFSL/DGP Dated: 28-10-2024
— - 77 JRPSLbGP :

From:
THE OFFICE OF THE ASSISTANT DIRECTOR

Regionali Forensic Science Laboratory. Durgapur, Government of West Bengal
Shankarpur, Durgapur, Paschim Bardhaman, Pin Code- 713212

To

The EE?EQE@SM of&lice, Birbhum Dist. Birbhdm

Your Memo/Letter No. EOE/B_'_&__‘_“__ dated 07/10/2024 advising L

Parcel per _Ficﬂl___\______‘____,_ﬁ__ﬁ____ which was received in this Office on the 08/10/2024

in connection with L?‘E?Eu_rﬂs;_.ﬁ__ _ Case No. 75/24 Dated 07/10/2024

Under Section  287/288/106 BNS & 3/4 E.S Act.

In compliance with the requisitiori from the Superintendent of Police, Birbhum, a team leded by the uhdersugned (With
Mohon Khatua and Sabyasachi Khan) from the Regional Forensic Science Laboratory, Durgapur following the instruction
of Dr. Md. Mijanuddin, Assistant Director cum In-charge of RFSL, Durgapur led by the undersigned visited and examined _
the place of occurrence at Gangaramchak-Bhadulia Coal Mines (GMPL) under Lokepur police station, District — Birbhum
on 08/10/ 2024 at about 15:30hrs onwards where on 07/10/2024 at noon time an explosion took place inside a vehicle
bearing registration number ‘'JH02AM-2688' resulting 6 (six) persons were died and three people were severely injured as
reported. The Officer-in-Charge of Lokepur police station S.I. Partha Kumar Ghosh showed the spot which was found

f@@&;d and guarded by police personnel during examination.
/e

4}.

~
.

’\} 43?‘?\ . - C
X '/ ont Z P.0. Visit report
Q 1\4\(\&}(‘3( tions: During examination of the above-noted placeof occurrence (latitude: 23.818944; longitude:
( ()

\ 1\ \45\@@2‘?\16' lgf the following observations were noted:

J’\ £ gé\/ehicle bearing registration number ‘JH02AM-2688' (made of TATA. Mode! -1613), which was found stationed
'il'?SId% a cbrdoned place facing north with the other two vehicles. An offensive smell of decomposed flesh was felt in the
peripheral zone of the vehicle. The said vehicle was severely damaged at its carriage portion. The driver's cabin was
almost intact except the frontal wind, which was cracked due to a shock wave. The metallic sheets of the rear left side
gate were detached from its framework due to the explosion. It was also observed that the metallic sheets of the carriage
portion were separated from the rear portion due to a shock wave, whereas the frontal portion sheets were deformed and
disiocated from its structure.

2) Alarge number of detonators were kept on the rear floor of the vehicle within cardboard cases. Several cardboard
boxes were scattered in shredded condition inside the carriage portion which were used to carry the detonators. It was
observed that the detonators were carrying without any safety jackets. The metallic structure was deformed and
dislocated. The degree of severity was higher at the rear portion of the carriage.

3) Another vehicle bearing registration number ‘OD23-N9322' was found stationed at the eastern (right) side of the
vehicle bearing registration number 'JH02AM-2688' which was not damaged.

4) The 3rd vehicle bearing registration number 'WB53B5772' (made of Mahindra; color black) was also found stationed
at the northern side of the damaged vehicle facing south. Cracks were observed in the frontal windshield in the impact of
shock waves. The frontal left window glass was broken, and the rubbe%wls were dislocated from their typical
position. ' e

: ' e aA \Obg RNV
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/ ) Several shoes, burnt clothing, yellow and white colored wires along'with burnt metallic wires, deformed metallic
/-/sheets etc. were scattered in the vicinity of the vehicle bearing registration number 'JH02AM-2688'.

// / Collection of evidence: During the examination Investigating Officer was guided to collect exhibits and sugg¢ ~'ed to
/ send the Central Forensic Science Laboratory, Kolkata for necessary in-laboratory examination.
/ o

/ Based on the above observations and information gathered duriﬁg the investigation, the pattern of the explosion, the -
nature of damage and degree of devastation etc., it could be ascertained that the cause of the above incident might be
due to mishandling of the explosive components (detonators) which was accidental in nature.

The lack of knowledge and proper training while handling such explosives might be one of the reasons which resulted in
Severe damage to the vehicle bearing registration number JHO2AM-2688' and its vicinity and loss of [ives. It is highly
possible that the explosive devices exploded due to the heat generated by the mechanical cause like friction while
unloading the cardboard cases of detonators. It was like a fast chain reaction might have been generated due to
excessive vibration, which triggered the detonators to explode. The combined intense explosion and fire caused the

vehicle to be damaged and thrown the people far away and deeply burned. Notably, the vehicle was unsafe to carry
such explosive components (detonators).

-

Sd/-
(TANMOY KUMAR MUKHERJEE)

Memo No. CSMD/850/2024/15/RFSLIDGP(1)/RFSL/DGP ) Dated: 28-10-2024
-

Copy forwarded to the Officer-in-Charge LokepurP.s. _ District Birbhum

Pincode ___ oo for onward transmission to the Investigating Officer.

- FEe ger E]|
CcH DETAILS - Signature with Seal - "7"‘"“7

1 /RFSL/DGP (TANMOY KUMAR MUKHER JEE)

22

DESPAT

no..82314

. Tanmoy Kumar Mukherjee -

Scientific Officer .

Regional Forensic Science Laboratory
Durgapur, Govt. of West biengal
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The Assistant Director

Regional Forensic Science Laboratory '(RFSL)
Shankarpur, Durgapur

District- Paschim Burdwan

Pin-713212

Through Court of Ld Judicial Magistrate, Dubrajpur, Birbhum

Ref i- Lokepur PS Case No. 75/24 dated 07/10/2024 u/s 287/288/106 BNS & 3/4 ES Act
Sub :- Prayer for providing Expert opinion.

Respected Sir,

In sending herewith authorized Constable 815 Himanshu Rajbanshi of Dubrajpur PS before
your esteemed laboratory to collect Expert Opinion to the effect that on 08/10/2024 as per request
of Hon'ble Superintendent of Police, Birbhum Sir, your Composite Forensic Investigation Team visited
the place of occurrence (PO) of the above not®d case at Gangaramchak and Gangaramchak-Bhadulia
Coal Mine under Lokepur PS, Dist-Birbhum in connection with incident occurred at said mine on

07/10/2024. Right now I am'investigating the case. ' ‘
It is pertinent to state that a Writ Petition has been filed before Hon'ble High Court at
Calcutta in connection with this case vide WPA(P) - 456/2024. (Bharatiya Abahelito Party & Anr. Vs
The State of West Bengal & Ors.) . Ld Court directed to submit a comprehensive report incorporating
the progress of investigation, the steps taken by the State, the quality of explosives and if it is
possible to submit the FSL report. On 05.11.2024 is fixed for submitting the report.
I attested signature of authorized Constable 815 Himanshu Rajbanshi of Dubrajpur PS, Dist-
Birbhum as follows .
/é;,‘( BEWp,  Under the above backdrop, I pray that the Expert Opinion Report may kindly be supplied to
o § gized constable 815 Himanshu Rajbanshi of Dubrajpur PS for the interest of investigation.
5 /P \Z
Mml:‘é"// Yours faithfully
%“4“"\ A
. Forwarded Office r-m—ChﬂFUQ Pf/
y Dubrajpur #ice Station (Tapat Biswas)
(%E % Dut;r’ajpuﬂ girbhum Inspector of Police
Ld Judicial Magistrate, Dubrajpur OC Dubrajpur PS, Birbhum
| Birbhum - 2819 Dated :- 28/10/2024
| ot i Al o Officer-in-Charge
| hydictal Magswat : : :
| Ty e 1Sirki _ Dubrajpur Police Station
| \Q Dubrajpur, Birbhum
E DR A=
. 43 5/24
- S verifie :
Recei¥ed but “'0‘ M 28/
! " Racinnal Forensic Science Laboratory ' &/1=/ry



Phones-  033- 22486600 EPBX
Direct 033-22489524 i
Fax 033- 033- 22439322 : GOVERNMENT OF INDIA
TR 9T @ R qamEr : W’ ﬁ'{ﬁ‘)
O R P 3 wem @ o) o Tgifera T Rewies g (
T Z%”mﬁwrﬂ ™A PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION (PESO)
communications intended for (h i
office should be addressed (o the “Ji. Ccl'lrlcfls (F'on'nerly Department OfEXPIOSWBS) .
Controller of Lxplosives” NOT by officer’s W m E@' ﬁm ﬁ'qﬁ, T‘ﬁ l ) J
name O/0 Jt. Chief Controller of Explosives, East Circle
- ] 8, TeT &, FIHMET - 700069

8, Esplanade East, Kolkata- 700069 '
Email: jtccekolkata@explosives.gov.in /website: www.peso.gov.in

No. CB-3278/2024 Date: 23" October, 2024

e Superintendent of Police, : LU "
District: Birbhum,
West Bengal - 721507

Sub: Examination and disprosal of seized exhibits pertaining to Case No. 75/24 dt. 07.10.2024
under Section 278/288/106 BNS and 3/4 of Explosives Substance Act, 1908 — régl.
Letter No. Nil dt. 09.10.2024 of S.I of Police, PS-Lokepur, District; Birbhum, W.B.

,)\ The following is my report of examination and destruction of the police exhibits pertaining
6;1‘ to subject case. The materials pertaining to above case has been handed over to me by Shri Probir
Kr. Mondal, S.I of Police, PS- Lokepur, District Birbhum, West Bengal which were taken from

N
Q\aﬁ&dent site during my visit on 09.10.2024 to investigate the cause of explosion occurred ina.
°9

-

o @®plosives van at Gangaramchak and Gangaramchak-Bhadulia coal mine in Khoyrasole block
&
¢Lokpur Police Station, Birbhum District.
2t BE'Nr\
54,
A / LQ§‘\ FiR No./Date, Police |  Exhibit detail as Quantity of | Class/Division| Remarks
Sf 0@‘: ﬁx IStat10n/D1stnct provided by Police Explosives
> (N ’o“’ .
ARSI | authority
= b “"\k{\iﬂ;\ é‘ase No. 75/24 dt. Nonel 25/450 (Make: | 1 Bundle Class-6,‘ Div-3 | Seized from
] _% )7.10.2024, PS- Solar) containing 5 the accident
P Lokepur, District: Nos of Nonel ' site on
Birbhum, W.B. : Detonators, -+ 107.10.2024.
2. | Case No. 75/24 dt. Electric Detonators | 1 Nos Electric Class-6, Div-3 | Seized from
07.10.2024, PS- Detonator. the accident
Lokepur, District: A site on
Birbhum, W.B. 07.10.2024.
U™
o .
A\S\O R\ - P



i
Based on my carefy] examination and observation of the exhibits, I am of the opinion that

the contents of exhibits mentioned in Sr. No. 1 to 2 in the above table are Explosives as stated and

- -

defined in Schedule-| of The Explosives Rules, 2008. A license is mandatory for manufacture,

import, €xport, transport, Possession for sale or use of the explosives stated above.

The materials were examined and found to be i deteriorated condition. As the seized and
deteriorated explosives are unsafe for storage for further period. After examination of the above
exhibits, the explosives were destroyed safely on date mentioned in the above table in the interest
of safety of public and property as under Rule-129 of The Explosives Rules, 2008 in the presence
of Shri Probir K, Mondal, SI of Police, PS- Lokepur, District Birbhum, West Bengal on
09.10.2024. The remnants/debris of the above exhibits is handed over to Shri Probir Kr. Mondal,
S.Iof Police on 10.10.2024.

Yours faithfully,

Dy Controller of Explosives
For Jt. Chief Controller of Explosives,
East Circle, Kolkata

Copy to:
1. The Chief Controller of Explosives, Nagpur
2. The Inspector In-Charge, PS-Lokepur, District: Birbhum, West Bengal |

For Jt. Chief Controller of Explosives,
East Circle, Kolkata
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~ AL Government of India
mﬁ?‘f" T 9 SR A Ministry of Labour& Employment
I PR T M MERATT  pjractorate General of Mines Safety
T MR Eastern Zone, Sitarampur

mmmﬁmumm;num Zone, Siterampur Rexlon No, 3: Poyt; SHarampyy-713359, Diyt: Paschtm Barddhaman]
No. DGMS/EZ/SR—III/2024/876

From,

Director of Mines Safety

Sitarampur Region 3

Directorate General of Mines Safety ( Eastern Zone),
Post: Sitarampur — 713359, Dist; Paschim Bardhaman

Sitarampur  Date: 30.10.2024

o, )

Inspector of Police / Officer-in-Charge, » .
Dubrajpur Police Statior, '

Post- Dubrajpur-731123, Birbhum District

Sub: Prayer for providing expert opinion.

Ref : Your Letter No.6368/24 dated 25.10.2024 referrlng the Lokepur PS Case No. 75/24 dated
07.10.2024 u/s 287/288/106 BNS & % ES Act.

Sir,

With reference to the above subject, the point-wise information of the fatal accident occurred
on 07.10.2024 at Gangaramchak & Gangaramchak Bhadulla Coal Mine of M/s WBPDCL in
i istri Bengal ht is as follow:
6‘“ HE% Birbhum district, West Bengal as soug s follow

S N

gK‘\O %‘;N qr( _—,Gaﬁgaramd'lak & Gangaramchak Bhadulia Coal Mine of M/s WBPDCL:
N l_’ \

\"* O'( m(‘) S/shri S 5 Prasad, Deputy Director General of Mines Safety, Eastern Zone, Sitrampur;
u:\"\'w: 31 > (II) S S Soni, Director of Mines Safety, Sitarampur Region No-II1;
=

(lii) P Damedar, Director of Mines Safety (Electrical),Eastern Zone, Sitarampur;
(iv) Ramesh Walikar, Deputy Director of Mines Safety, Sitarampur Reglon No-11, Sunil

(v) Baby Yohannan, Deputy Director of Mines Safety (Mechanical), Eastern Zone,
Sitarampur and

(vl) Parvez Alam, Deputy Director of Mines Safety, Sitarampur Reglon No-Ill.

One or more members of the team visited the mine on different dates.

‘Pagelafl2



2. Details inspection report Is as follaw:

| Date | detalls T N
ine, but could not enter .

10, sited the site of the accdent in the mine, “frhe,

[}8 10.2024 \fle‘ncing erected around the accdent place due to restriction from .,
administration. - - P

|_09.10.2024 | Inspection of the site of the acddent in mine and gathering 0; in'[omg@\_, g
|10.10.2024 | Inspection of the site of the acddent in mine and gather ing Of :”rc’""au‘-"“ A |
. 14.10.2024 | Inspection of the site of the acddent In mine and gathering o ”r°"“‘3ﬁ°“ _
L 24.10.2024 | Inspection of the site of the acddent in mine and gathering of information |

3. This Is under investigation,

4. This fs under investigation.
5. Yes,

(a) List of the seized documents / records:
S No. | Documents/ records Quantity
(Numbers)
i. Authorisation book of mine offidals 05
L. | Statutory Diary of Safety Officer 01
iii. Statutory Diary of Manager 02
iv. Fom-D of M/s GMPL ( from 01.06.2024) 01 |
Blasting Officer Diary ( from 02.09.2024 to 06.10.2029) | 01 |
SOP issued reqister 01 |
Blaster Diary of shot firer ( 01.09.2024 to 06.10.2024) 01 j
Inspection file of Explosive & accessories Q@rrying vehide | 01 ]

Motile phone parts,
Damaged helmets,
Damaged shoe and
One open lock

6. Inquiry Is under progress.

Empty match box with Bidi,

7. Inquiry has been started, It s under progress,

8. NI

This Is for your information.

Yours Faithfully,

AN ) -
!
AN

-

7

. C
" {Shyam Sundter Son)
Director of Mines Safety
Sitarampur Reglon No.I11
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I (For Paymenl of Benehciary in Cheque)
"\ -
¢ Local Advice ld: 157 Local Advice Date 0811012024
Bl 76/PL24-25 Memo Date : 08/10/2024
of WES prerator Coce 1 Operator Designation COLLECTOR, BIRBHUM.(pL)

‘z',Aa:cunl 00-8443-00-106-005-23-00-00-0 Total no of References i -
(o

/ &/ MD NASY
* For Use of the Operator
» -
c NOTAR Scheme 1D 1 Scheme Description Cheque No|Cheque Date payeelNB:::ﬁClafY ’ "*r';;u)’" 4 Purpos
= _
/d‘ 12052 INORITIES DEV. AND FINANCE| 912371 | 08/10/2024 |SUBHADRA GHOSH 200000{ EX-GRATIA GRANT
R/ MINORITIES DEV. AND FINANCE | 912372 08/10/2024 |ANJALI MARANDI N 20C000| EX-GRATIA GRANT
St I Izozuuoouo:su 12052 MINORITIES DEV. AND FINANCE 912373 | 081072024 [MANI MURMY W( 200000/ EX-GRATIA GRANT
.25 [ > UEV: ANDFINA® _4
4 |20241000003937 12052 IMINORITIES DEV. AND FINANCE | 912374 | ogn 012024 [CHINA HEMRAM 200000| EX-GRATIA GRANT
5 |20241000003937 12052 |MINORITIES DEV. AND FINANCE| 912375 | o&/1012024 |Rani MURMU T 200000/ EX-GRATIA GRANT
| & _|20241000003937 12052 MINORITIES DEV. AND Fmancirmzm 08/10/2024 [BURI HEMRAM l 200000/ EX-GRATIA GRANT
= i = — 3

Pay Rs 1200000, In words - Rupees Tweive Lakh only, by Cheque

Assistant / Accountant Signalure of PLILFIPF/OD Operator Signature

.Au“zixm,u Ill “3
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al Deposit Account /Provident Fund Account/ Personal Leader Accoun(
P; nl of
1] it =:
Locsl Advica e i== Local Advice Dale 081012024
Memo No TTINIPLR4-25 Memo Date 08/1012024
Operator Cade : 14 Operator Designation COLLECTOR. BIRBHUM. (PL)

Head of Account : 00—8443—00-106-005-23—00000 Total no of References. 1

For Use of Treasury
For Use of the Operator IPAO
Reference )
SI.No. ITVAT
Number ‘ Scheme ID ‘ Scheme Description Cheque No | Cheque Date, Payee/ il ’ ":"R‘;“)’" ' Pumpose g |Approved| Obiected
1 |20241000003338 12052 [MINORITIES DEV AND FINANCE| 12377 | 08r1012024 |mant MURMU l 200000/ EX-GRATIA GRANT TO THE NEXT| I Ne ! l l

Pay Rs. 200000, In words - Rupees Two Lakh only, by Cheque

Signature of PULF/PF/OD Operator

Nezarath Deputy Caieetor
BIRBHUM

Signature of Joint Signatory

-Printed by: ARABINDA BISWAS Printed on: 08/10/2024.4.05 PM Page 10of 1
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GOVLERNMENT OF WEST BENGAL

OFFICE OF THE DISTRICT MAGISTRATE & COLLECTOR, BIRBHUM
DISASTER MANAGEMENT SECTION

PRASHASAN BHAVAN,

SURI, BIRBHUM

Telephone No.03462 255572, E-mail: dind.birsuri@gmail.com

Memo No- 410 /DMD/BIR Dated — 30/12/2024

To

The Principal Secretary

Government of West Bengal

Home & Hill Affairs Department
Nabanna, 325, Sarat Chatterjee Road
Howrah-711102.

Sub.- R(_agarding appointment on compassionate ground due to accidental explosion at Gangarampur Chak
. village, P.O. - Bhadulia under Khoyrasole Block on 07.10.2024
adam,

With reference to the above, please find herewith the list of 06 (Six) candidates for appointment on
compassionate ground in connection with accidental explosion at Gangarampur Chak village, P.O. - Bhadulia at
Khoyrasole Block on 07.10.2024 under Suri (Sadar) Sub-Division, Birbhuim District.

sl Name of deceased with Relation of the Date of )
No Father/husband name and Next of kin(s) with address | next of the kin | birth of the | Qualification
) Address with deceased. | candidate
Bhajaram Ghosh (45Y) Subhadra Ghosh Class Ill
1 S/0 - Sukhen Ghosh Vill- Palpai, Wife 01.01.1984 passed
Vill- Palpai, P.S- Kankartala P.S- Kankartala
Yuddha Marandi (44Y) Ajit Marandi i
2 | S/0 Janak Marandi ViIIJ-Debganj‘ Son 02.01.2008 Mg‘;?;ae';'k
Vill-Debganj, P.S-Lokepur P.S-Lokepur
Jaydeb Murmu (53Y) | Mani Murmu . Class VIl =
3 | S/0 Haru Murmu Vill- Bastabpur, Wife 17.10.1986 Passed
Vill- Bastabpur, P.S-Lokepur P.S-Lokepur
Somlal Hemram (40Y) Chandne Hemram Reading in
4 S/0 Gurdhu Hemram Vill- Bastabpur, Daughter 23.10.2010 Class VIl in
Vill- Bastabpur, P.S-Lokepur | P.S-Lokepur 2024
Rabilal Murmu (34Y) Rani Murmu
5 C/0 - Kalomoni Murmu Vill- Bastabpur, Wife 08.02.1998 H.S. Passed
Vill- Bastabpur, P.S-Lokepur P.S-Lokepur
Mangal Maradi (34Y) Buri Marandi (Hembram) ‘ a meiss"i';n o
6 S/0 Supal Maradi Vill- Debganj, Wife 20.03.1993 Primary
Vill- Debganj, P.S-Lokepur P.S-Lokepur School.

In this context, the supporting documents of the applicants are sending herewith for his kind perusal and taking

necessary steps in this regard.

Enclosed:; As stated.

Dated- 30/12/2024

Memo No. 410/1(5) /DMD/BIR

arded for information and taking necessary action to :

Copy forw.
ment Of West Bengal .

1 The Additional Director General of Police , Govern
2. The Superintendent of Police, Birbhum
3. The Sub-Division Officer, Suri (Sadar) Sub-Division, Birbhum

4 The Block Development Officer, Khoyrasole Dev. Block, Birbhum,
_5. Make over copy to CA to ADM (Dev.), Birbhum. YI%)M
District Magistrate

Birbhum @/~
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GOVERNMENT OF WEST BENGAL

OFFICE OF THE DISTRICT MAGISTRATE & COLLECTOR, BIRBHUM g
DISASTER MANAGEMENT SECTION 7oy

4
PRASHASAN BHAVAN, { e )
SURI, BIRBHUM \ T j
Telephone No.03462 255572, E-mail: dmd.birsuri@gmail.com R
. a2/c/ v) 5
MemoNo O 4 _DMD/BIR Dated... / /2 25
To

The District Magistrate,
Paschim Burdwan
Asansole

Sub - Forwarding the prayer of Smt, Sweta Kumari, W/O Lt. Amit Singh for seeking
appointment for compassionate ground.

Sir

With reterence to the above, please find herewith the prayer of Smt. Sweta Kumari , W/O Lt. Amit
Singh for seeking appointment for compassionate ground.

The malter is not under the jurisdiction of this District so the application is being forwarded
alongwith all enclosure for information and taking necessary action from your end.

Enclo As slated

District Magistr:
Birbhum g~
3 v ]
mMemo No. ca S 2) /DMD Dated,Q‘/ [//,'L'?r;lﬁ—
Copy forwarded for information and taking necessary action to

1. Smt Sweta Kumari “WI/O Lt. Amit Singh, CI/O- Shashi Ehushan Singh, Vill- Bhabhikshan Bigha,
. P O - Atma, Dist- Nalanda, Stale- Bihar, PIN-801303 (Mobile No-8877687440).

2 Make over copy o CA to ADM (Dev.), Birbhum

District Magistrle

Birbhum &



BEFORE THE  NATIONAL  GREEN
TRIBUNAL,

EASTERN ZONE BENCH, KOLKATA

Original Application No. 222 OF 2024/EZ

News item titled “Six killed in accidental blast
in Birbhum coal mine” appearing in the Hindu
dated 08.10.2024

...Applicant

Affidavit on behalf of the Respondent No.4, the
District Magistrate, Birbhum

RAJIB RAY
Advocate
Bar Association Room No. 13
High Court, Calcutta
Mob- 9830132729/7980422764
Email::rajib.ray.official 123@gmail.com
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